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The Lok Sabha met at Eleven of the
Clock

{MR SprAksR w1 the Chair}

ORAL ANSWFRS TO QUESTIONS

Foreign Iour of the Minister of Fx-
ternal Affairs

581 SHRI P GANGADLB
SHRI § C SAMANTA

Will the Minster of EXTHRNAL
AFTAIRS be pleased to state

(a) whether he visited Afghanistan and
U S S R recently,

{b) 1f so, the outcome ol the talks held
with the leaders of those countries, and

(c) whether there 13a proposal for a
peace treaty between India, Pakistan and
Afgbanstan ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH)

() Yes, Sir,

(b) The visit to Afghanistan was to
sttend the Sséond Indo-Afghan  Jont

Commussion Meeting for  Indo-Afghan
Feonomic cooperation and also to excha-
nge views with Afghan leaders on matters
of common interest, A statement showing
the main results of the visit 13 placed on
the Table of the FHouse

Lalks with Soviet Jeaders turther stren-
gthened Sovict-Indian relationship and wid-
ened cooperation between the two coun-

tries in the politicil, economuc, scientitic
and technical fields
(¢) No Sir
SIATI MFNI

At the invitation of H E  Mr. Moussa
shafig, Minister of toreizn Affairs of
Afghanistan, our Foreign Minister pad
an ofticial visit to Alghamstauy from the
31st March to 3rd April, 1972 He led the
Indian Delegation to the Indo Afghan
Tount Commussion meeting held in Kabul
between Maich 28 and Aprit 3 1472, The
Atghan delegation wis lud by the Afghan
Foreign Minister

2 Durning hus visit, ows Foreign Mints
ter was received m audience by the King
of Ailghanistan He ilso met and held
discussions with the Afghan Pume Minis-
ter and Deputy Prime Minister. The talks
weie held 1n an a mospherc of friendshup
and understanding based on mutual resp-
ect and spirit of cooperation and covered
a wide range of bilateral matters affecting
the two countiies and peace and economic
cooperation tn the region

3. The Commission reviewed projects
already completed and also those under
mmplementation, The 100+bed hosptal
m Kabu! had started functioping
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4. As a result of discussions, India
made the following important commit-
ments —

(a) Ipdia would provide equipment
for doubling the capacity of an
hydro-electric scheme at Chardeh-
Ghorband.

(b

~

1ndia would supply over 50 experts
and technicians in the fields of
planning, design and construction
of dams, health and health servi-
ces, industrial joint ventures,
school teachers, and agricultural
rescarch,

~

t¢) The completion of a small scalc

industries estate in Kabul.

(d) A gift of isotopes for medical and
agrieultural purposes.

(e) Continued assistance in restoration
of the Buddhist antiquities at
Bamuyan,

(f) The provision of about 10 more
scholarships in India in technical
ficlds.

5. In addition to the above, an imple-
mentation and planning commuttee was
established which would meet frequently
in order to stimulatc the progress of
work.

SHRI P. GANGADER : Sir, the state-
ment of the hon. Minister says that the
talks with Afghanistan have covered a
wide range of matters affecting the two
countries and peace and economic co-opera-
tion in the region. In view of the fact
that Pakistan has responded to India’s
initiative for a summit level talk, may I
know whether, on this new approach of
Mr. Bhutto, the Covernment is also going
to have such talks with other countries in
the sub-continent to bring together a type
'of security system in this region to achieve
conditions of lasting peace and co-opera-
tions in the region ?

SHRI SWARAN SINGH : We are in
lfavour of ensuring & lasting and enduring
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peace in this region, and our efforts in the
course of the current talks at the Minister
level would be to secure that objective, It
is too premature to suggest any collective
security system in which India, Pakistan
and Afghanistan can be parties. We have
still to restore normal relations with Pakis-
tan before we can consider any such pro-
posal.

SHRI S. C. SAMANTA : It is said to-
wards the end of the slatement:

‘. .. an implementation and plann-
ing committee was established which
would meet (requently in order (o
stimulatc the progress of work.”

What is the composition of that committee
and what sort of help will it render ?

SHRI SWARAN SINGH : | have men-
tioned in paragraph 4 of the statement, a
copy of which [ have placed on the Table
of the House, the various fields in  whioh
India would be able 1o atfoid assistance,
and paragraph 5, to which the hon. Mem-
ber has made a reference, shows that there
will be an implementation and planning
committee which would keep track of the
items mentioned in paragraph 4.

SHRI S. C. SAMANTA : Will this
committec consist of representatives from
Afghanistan also ?

SHR1 SWARAN SINGH : Yes, Sir.
This committee would have representatives
of both India as well as Afghanistan.

SHR1 RAGHUNANDAN LAL BHA-
TIA . 1s there any proposal to extend in-
vitation to the Crown Prmce of Afghanis-
tan? Will it not lead to better goodwill
between the two countries ?

SHRI SWARAN SINGH : We will
greatly welecome the visit of His Royal
Righness the Crown Prince of Afghanistan,
1t depends on his convenience. We have
not extended a formal invitation, But if
it is convenient for the Crown Prince to

visit India, we would welcome such a
visit.
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SHRI {SOMCHAND SOLANKI A
part of Kishaur 15 still owcupred by Pakis-
tan. Are we going to put forward any
proposals before this Joint Commission to
get back that part of Kashour which 1s
occupied by Pakistan ?

SHRI SWARAN SINGH This ques
nion does not relite to Pakistan 1t relates
to a peace treaty botween India and Afgha-
nistan

Y N vaa mWt  wege o,
FAAT St 7 o wFRr var § IR
s 4 (Q) ¥ Fgr d

* India would provide cquipment for
doubling the capacity of an hydio
clectric  scheme at Chardeh-Ghor
band

& wsnaar |rear g 5@ 97 Ay w9ar
=/d gh?

SHRISWARAN SINGH 1 hase not
ot the figure

SIIRI BIHAGWAT THA AZAD
While agreemg with the hon Minuster that
1t 18 premature to suggest any such defence
pact for common securily with Pakistan 1
think the Minister will agree that it 1s not
prumature in the case of Afghanistan
though the hon Minister has said * No’ to
part (c) of the question Was there any
talk with the Afghanistan Government on
this Tquestion when the Mimister was
there ?

SHRI SWARAN SINGH No, Sir
There was no talk on this 1ssue

woge wof & sfafufe ers &
faftwer it & feg g waaE

*583. ot guwey Wty war oW
wWie grafe it g qaR A g
*3 s
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(%) #ar g fodl woge ow &
sfafafe caeq #1 qar amy & fag
g WAL ST §7 wwda s
R afy A, O ta¥k Far wOWE
HiT

(@) #ar aw1T qF SEW F A
E g ) qregar 3 ) fifa e @
aagq w30 ol afx ad, o gad
3T Frew § ?

THF MINISTER OF [ ABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) and (b) The Central
Trade Union Organisations have recently
made some suggestions on these (wo
1ssues which will be discussed at a meeting
of the Working Party of Employers and
Workers on May 6, 1872 A final view on
these questions will be taken in the light of
these and eathier discussions on the sub-
Jects

ol geesy WA weaw  AEEd,
g7 9 fe frdl worge qw & wfa-
fafa caer w qar s & fag @
HAGE  FATAT FT GTHIT FF qHGT
Tl s AlgqE soed w7 g%
JF 98 gv9 fagh v aw ¥ gw
arm & faamr 5y ofadz s@r @ g
T ghwa gg & e fcfebem wrf
dwz ik WA AE 2T g
qeaedt wmawl w1 ol 9% g9 g
fawer § @Y ot w@ag war 3@ AR
¥ g wEror IR

SHRI R K KHADILKAR These
matters such as verification on ballot, for
recogmition of trade uaions, etc are no
doubt eluding solutions. All efforts are
directed to bring about soms understand-
g Hon. Members know at the present
moment we are putsummg a course of
action, ncertain  States verification 13
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done under the code of discipline; where
there is statutory provision there also we
follow the same method. If We want to
change it we can change it by bringing
about a scttlement and understanding
between the various central trade union
organisations. That settlement is not
forthcoming as yet,

s} gEeeT Ir: WIS AEET WO
#Y g usAfas ofear § W w9Ee
s 37 Teifas arfeal & mew @
g @y wifge § fr 93 a5 77 qwg
gy EF a9 aF AWgY S W uE
arg Ag W wafs @t awge
rotfas qufzay & a2 gn & a1 gaw!
q wawa ag gwn fF w7 a5 I
ffaferm mifedy & a1f Dfafern
#femdiz adt dor qa av Awgd w7
gfade & oY dfewiiz ady g

SHRI R. K. KHADILKAR : It is not
correct to say that all these trade unions
are divided completely on party lines. No
doubt there is political affiliation on
ideological basis, sometimes; therefore
it would not be proper Lo take a pessi-
mistic view and say that they will not
come together. 1 have realised from
several meetings with them that they arc
equally cager to come to a settlement,
keeping in view the larger interests of the
working class in the country.

o gwR wrT WA ey AR,
& wmd wrsan & WA AP ¥ SqrAAr
agard fr 6 wf FT o d55 @
ot § Ik feow fow qel A gaman
a g, 57 fFa awgz dwsdl w
g aar § ? ag wer fF fedt Aw-
g uw & sfafafa wew s qar aod
& fog o waart sy BT AR
ora gwdw fear @ ok ag fw
T QU & IG § o Q% W
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) Ayaar ) ATH AW HrAX WY gOEI
wd w BTy Jwwd @ Wt}
W g ag T agh § e oag
fra 1ol o e srow g §
g Aagd #1 5 w1 dur gAsY
qaeg ¥ §f 1Y sewr W § 1 Afww
N g gfade § 9 wee-
Pt & gear o Aft 75 faar sar &t
T AHF Tq 9T F7 A H3AT
frgafrgr@E Ay ag i T2 @
sz faar strar R 80T o) wacforeed
gfrae & 9w g are w1 wfwre firdy
fa a8 ST qFT AT THEST HT G |

SHRIR. K. KHADILKAR : At these
conferences from the trade union side
three central organisatios are invited —
INTUC, AITUC and HMS. Regarding
the second question, to my knowledge,
this practice does not prevail wm the
industry nor is it being encouraged by
any trade union. In some place perhaps

some trade union leadership might be
following this practice.

ot gww W wGEA AT NI AT
I ALY ®raT §

WEAE WAEY : AN AT F
SO FT FAT AT FHT W Agy WA

At gUH W WY ATTLHET
a aff qawrnr wEy & wfex
fto THo QHo & WaETl ¥ HNET W
wear gat AgY fewamar - - -

weus AHAY © WIEY, WET | FAY
g N oo At a9
Y wwAr gEer ¥ dam, wifew
gav femmar AR fag gy gfwe
L1 '
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SHRI DINEN BHATTACHARYYA :
Iwant the hon, Minister to give a posi«
tive answer to the question. Actually
what is the policy ? I want to know how
the Government proceeds regarding the
solection of representative character of the
anions. Wil it only depend on certain
decisions by certain unions or they will
take areasonable view so that they may
have some aulomatic acceptance of the
working class as a whole 1n In.lia ?

SHRI R. K. KHADILKAR : The
first effort is to bring about some under-
standing on these 1ssues . . . (/nterruprions)
According to the 1968 verification we
have established the credentials of three
national trade union organisations.

ot gOW Wy woA™ I aga @
arre deqrg’ § )

WA AW : AIEY, HIET |

SHRIR. K. KHADILKAR : It does
not mean thar the new unions or organi-
sations which huve come up 1ecently—-
their membership will not be verified.
That process wlll start soon. At the
appropriatec  time, if they satisfied the
standards, they will get recogmition. In
case there is fatlure, 1 have assured this
House that [ am not going to wait indefi-
nitely. We shall have to make up our
mind and say : thisis the solution and
these are the criteria to be applied.

SHRI RAJA KULKARNI : The
Minister had given six months' time to all
the trade unions, Is that time over and
has any final agreed proposal come to the
ministry.

SHRI R. K. KHADILKAR : That
time will be aver by the end of the month
because I had extended the six-month
perigd. The hon. member is a member
of one of the central organisations aad
1 am sure be knows that there is a limited
accord aiready reached, X¥rom the news~

VAISAKHA 7, 1894 (S4K4)
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papers, it appears that perhaps full accord
is in sight.

SHRI G. VISWANATHAN : May 1
kiow which are the unions that are
opposed to secret ballot for determining
the representative character and what are
the reasons for their opposition ?

SHRI R. K. KHADILKAR : The sexret
baltot method is basically not acceptable
to the INTUC, HMS and AITUC were
agreed that instead of verification, the
ballot method may have to be adopted.
But alter the National Labour Commi-
ssions report, 1t has been made very clear
that the method of verification brings
greator  stability to  the trade union
movement. It does not encourage a mere
agitational approach. At the same time,
m certamn  circumstances, all the threc
unions have agreed now (0 accept
verification and in certain marginal cases
where there 1s doubt, they have proposed
that we should adopt the batlot method.

it axfag mumw Qi : @ oW
ata 1 d@q gy fF 6 wgm @1 M
st f& zrgw wred foeaw foar ot 5
94 wafa & WA N Agw 73 glwdm
F1 fodt miiie wrogy o ar & e
WT g §97 =qda g1Y 91 w1 ¢ ar
7g @i%z dwz & “fewew”’ Wt
“HRAATES’ FIA F ORI B AT
faamer gz wET 7

SHRIR. K. KHADILKAR : There is
no difficulty in finalisation, but we wanted
to give greater time. My view is they have
come closer. Gaps are narrowed and
bridges of understanding have been built,
1 am quite certain fthat during the next
few weeks we shall come forward with a
concrete proposal.

ft TrRTRATT STenlt : weqw wgiw,
oW %g wrw By AR § 06 oF IO
¥ qx § gfagy @ wfge 1 ww o
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g¢ ww dAR f R uwnA A @F
& gfagn @l wifge & mifg atn &
wfzri€ 3 s 1 wmA § w9 &
fog & <@ g s = wfearg
A o @ "FTee A sfeard A1 g
F A fzar H P § AW 4@r
wHE?

wr ag am &% ¥ f aga A
weqrai 7w gfraaT 1 qregar &
3 foe aeerd §x & wfosrd 92 @
¢ ¢ 9h e mg agr wifasz @ &
1 dge gAY § ag ow A gfaaa
T Areaar Y af g ?

SHRI R.K. KHADILKAR : All the
trade union leaders say publicly that they
would accept this punciple, but because
of trade umon rivahy, they do not accept
it 1n practice. 1 may menuon here for
the benetit »l the hon. member that they
sometimes practise poaching i order to
disturb a rival union.

Financial Assistance (o Rajusthan foc
rehabilitation of Refugecs from West
Pakistan

*584. SHR1 DHARAMRAO AFZAL.
PURKAR : Will the Minister of LABOUR
AND REHABILITATION be pleased to
slate :

() the amount of financmal assistance
given ,by the Central Government to the
Government of Rajasthan for the refugees
who have  recently come over to India
from West Pakistan in the recent Ino-Pak
War ;

(b) whether some Hindu refugees have
expressed their desire to settle in India;
and

(¢) if s0, the reaction of the Government
of Judia thereto ?

THE DEPUTY MINISTER IN THE
MIMISTRY OF LABOUR AND REHA.

APRIL 27, 1972
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BILITATION (SHRI BALGOVIND
VERMA) : (8) The Government of Raja«
sthan have been authorised to incur
expendituce for giving relief to the needy
refugees and the reimbursement of such
expenditure will be made by the Central
Government. Relielf sanctioned covers
free rations, clothing and a little cash for
purchasing day-to-day necessities and it is
admissible in camps,

(b) Yes, Sir.

(€) They should return to Pakistan as
soon as Indo-Pak relations are normalised.

SHRI DHARAMRAO AFZALPUR-
KAR : From the statement given by the
munister 1t is not c¢lear how much the
Central Government has given tor the
rcfugees who have come to Rajasthan. I
want to know how many refugees huve
come to India so far and settled down
not only in Rajasthan but in othe border
States also.

SHRI BALGOVIND VERMA : The
Government has put 4.82 lakhs at the
disposal  of  Rajasthan  Government,
Regarding the numbser of refugees, 34,000
had come over to India from india-held
territory, of which 10,000 have gone back.
There aro about 4000 people who have
crossed over to India from Pakistan itself.

SHRI DHARAMRAO AFZALPUR-
KAR : May 1 know whether some Hindu
refugees have expressed their desire to
settie down in India? If the answer is
yes, may | know if they are not staying
in the camps but they have already spread
throughout the country and doing their
own business 7 If so, what are the proper-
ties they have left and what action has

Government taken about their settle.
ment ?

SHRI BALGOVIND VERMA :@ Out
of the total number of refugees, near
about 8,000 people are staying in camps
and the others are staying with their
relations. Out of these 8,000, the number
of refugees who have come from occupied
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Pakistan territory and who are in the
camps is 6,000. 1t is not true to say that
they 'are spread all over the country and
following their own avocations, They arc
living there in Rajasthan only.

ot gewsg g aga ¥ @
fagt & gway mifge at & fr oz arfye
qrfearT agt arar wed i fggea™
H @ dea @r oz & &K wrA
Wgar § & s gvEre oAE) arg
3l fr g qifwemrT and

SHRI BALGOVIND VERMA : They
ate Pakistani nationals and they have
been 1egistered as  foreigners. The
question of their staying here does not
arise. They aie here only titl the relations
are normahsed

SHRI SOMCHAND SOI ANKI : The
Minister 1s aware that Rajasthan 1s not
the only border State on the western side
Gujalat is also there. 1 want to know
the number of refugees who have come
to Guyarat and how much financial
assistance has been given (o Gujarat
Government or is gong to be given *

SHRI BAI GOVIND VERMA : 1861
persons have come over to Gujarat from
India-held territory of Pakistan and 443
persons have come from Pakistan to
Gujarat. The amount which we have
sanctioned to Gujarat Government 1s
Rs. 1 44 lakhs for this puropse.

Raising 1ssue of Indian 1crritory Occupied
by China in U.N.O.

+
*585. SHRI BANAMALI PATNAIK ;
SHRI RANABAHADUR
SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether in 1962 Wir "with China,
India lost about 30,000 square miles of
territory to China; and

VAISAKIIA 7, 1894 (SAKA)
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(b} if so, whether Government would
like to raise this issue in the U.N. O.
regarding the withdrawal of Chinese
troops {from Indian territory as China
has also become a member of the U. N. O.
uow ?

THE MINISTER OF EXTEFRNAL
AFFAIRS (SHRI SWARAN SINGI) .
(a) During the Chinese invasion of India
in 1962, China further occupied approxi-
mately 2,500 sq. miles of Indian territory
in Ladakh in addition to about 12,000 sq.
miles .lready occupied by hes.

(b) The Government of India favours
solution of bilateral i1ssue, bilaterally.

SHRI BANAMAI I PATNAIK . Mav
I know from the hon. Minister what step
are being taken for the bilateral talks ?

SHRI SWARAN SINGH : We¢ would
favour bilateral talks although, at the
present moment, the relationship botween
our two countnet 18 such that bilateral
talks are not likely to yield any useful
result.

SHRI BANAMALI PATANAIK *
What steps arc being taken to normalise
the relations ?

SHRI SWARAN SINGH : I madea
statement only yesterday in the course of
the debate.

SHRIH N. MUKERJEE * If in the
case of Pakistan with which country also
our 1elations are not particularly pleasant
and we can have a sense of statesmanship
to offer a settlement over the Kashmir
1ssuc even at thecost of a certam re-adjust-
ment of boundaries on which we caun
legitimately have our claim, may T know
what is there to prevent our country from
trying to have bilateral discussion with
China on a basi, which is likely to be
conducive 10 a settlement of the issues
between us because Swino-Indian and Sino-
Soviet relationship is very important for
strengthening the world peace.



15 Oral Answers

SHRI SWARAN SINGH : 1 agree
with the hon. Member because the talk
between India and China is in the mutual
interest of both India and China and also
will be conducive to strengthening world
peace. At the present moment; I think,
the present relationship is such that even if
bilateral talks are started to settle this
issue, the result is not likely to be of such
nature which could satisfy us. As a matter
of fact, we have first to improve relations
before we can think of starting bilateral
talks.

st gww 9 wgay: 1962 H
g §&T X AR gEeat A AT T
afaar &Y &t 5 N & w597 &
qfa § I8«T O uF T FIUE TG |
YA At g€ W Ig auT Ay ¥
IAE YIRA STATY AT AYT 4T | @
guu 1972 3w @ & & wef
wglea ¥ wrAAT wrgar ¢ v fagd aa
et § aW-EW & sae 65 g d
o <fa & wfawa ewrd yiw g 6
ATy ?

SHRI SWARAN SINGH : The
Resolution that was adopted is the Resolu~
tion of Parliament to which all of us are a
party. This matter can be resolved only
by bilateral talks.

st gew 9 wEgEATT & sy
wigar § & @ awt ¥ Sl R
w53 1g H7 wfwa gfr 9 a9
WF g ? gy st A @
WA KB g 9aN amw § ) 9w
N amE ¥ ¥ fow w1 ¥ wErc
TN TR W A G E? war
AMARAT TI N Y E?

WORR HE 6T war ey § 7
g ¥ afeme cewnd wf §
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SHRI SWARAN SINGH : |1 think »
the hon. Member sleeps quite well these
days. (Imterrnption)

SHRIPILOO MODY : I would also
like to have an answer to the question
asked by Mr. Kachwai as to what steps
the Government have taken in the last few
years after the passing of the Resolution,
to honour the contents of the Resolution.
It is a perfectly valid question. If the
Minister does not want to reply, thatitis
against the national interest, let him do so.
But let him not evade the question.

SHRI SWARAN SINGH : 1T have
alrcady said that this can be resolved only
by bilateral talks. Some initial effort was
made to probe as to whether the possi-
bility of talks is there or not. But I must
be frank in saying that no progress has
been made. No other steps have been
taken.

SHRI G. VISWANATHAN . In view
of the fact that 10 years have elapsed and,
since then, no steps have been taken to
regain the lost territory, I want to know
from the hon. Minister whether the
Government at present holds the opinion
as it was expressed by the late Prime
Minister that in the occupied territory not
a blade of grass grows.

SHRI SWARAN SINGH : That
statement has nothing to do with the
present question. That was a descriptive
statement about which proper clarification
was given even at that time. So far as the
present question is concerned, 1 have said
that so much territory is under Chinese
occupation and it is our determination to
resolve this matter bllaterally by peacefut
means,

MR. SPEAKER : Mr, Samar Guha,
Nt gem ww wuww gy

wgiea, W9 A SnpAr guw | aon
WITEE T ¥@ an W) etwar gt
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&1 w7 g weaw arg gur ar, & o
A ar,.,
MR. SPEAKER : He is speaking

without my permission. Nothing will go
on record.

it gww weg waguary :*

MR. SPEAKER : Do not make this
something of a public platform, Question
Hour 15 going on.

5} gww oY wgarg ¥

WEqN WEAY © W AT IH AG
¥ &7 Ot g wEW Qv fE oww
mi.( a%r -q.‘va'nur-o(wm) seevean
qifagridz #Y fog wrde FaTAT "Gy

£
it gew A wgaw :*

MR. SPEAKER : Nothing will go on
record. You cannot force the Minister.

SHRI SWARAN SINGH :
set any time limit,

1 cannot

weqer qAAT : AY gArq Sy Afe
f w8
o geR Wy woww ¥

MR. SPEAKER :
allowed to go on record.

Nothing will be

ot gew W wgaw *

MR. SPEAKER : The hon, Member
s disturbing the proceedings of the House.
1t is his habit. He is wasting the time of
the House.

Mr. Samar Guha.

SHRI SAMAR GUHA : I want to
&now from the Minister whether in the
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Indian territory of 14,000 sq. miles occupied
by the Chinese any civil administration
has been set up by China or whether any
military fortification has also been set up
there and what is the condition of the
Indian citizens there ? In view of the
unanimous resolution passod by this House
ten years ago that the Chinese aggression
will be got vacated, I would like to know
what attempts have been made by the
Government to retrieve our territory. I
also want to know if the bilateral talks
fail, whether the Government is considering
to adopt any other measure to vacate the
Chinese aggression from our territory,

SHRI SWARAN SINGH : The
Chinese arc present mlitartly in that
region But 1 cannot give the details of
any fixed military mstallations that might
have been established there.

We have very hittle information about
the condition of the people, if any, who
are living in that region.

About the resolution of the House that
was adopted, we stand by that, and I have
already tried to state ou: position that it
will be our effort to resolve this matter
bilaterally.

About the third question, I would not
like to answer in any hypothetical manner.
We would continue to deal with this
problem bilaterally. If it fails, what we
will do—we will consider that at that time.
I do not want to commit the country at
this stage.

SHRI SAMAR GUHA : One impor-
tant guestion has remained unanswered—
about the condition of Indian citizens
there.

SHRI SWARAN SINGH : 1 have
already said that 1 have no information.

SHRI SAMAR GUHA : Our Indian
nationals are in that occupied torritory.
What is their condition ?

*Not recorded,
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MR. SPEAKER : You expect s reply
and that is possible only if you sit down.

SHRI G. VISWANATHAN :@ Ate
there any Indian nationals ?

SHRI SWARAN SINGH : As I have
already said, 1have no information about
their condition.

SHRI BHAGWAT JHA AZAD :
Since 1t requires the willingness of buth the
parties to have bilateral talks, lest it may
be misunderstood outside that only a few
Members remember the resolution of the
Parliament and are¢ eager to take back our
territory from the Chinese, may 1 know
from the Government whether the Govetn-
ment agrees that any bilateral talks must
proceed with a proper understanding and
realising our position and with dignity, or
will the Government, on the advice of the
hon. Members, go one-siled for these
talks ?

SHRI SWARAN SINGH : Our
attitude m this respect has been clarified
earlier also and the Prime Minister also
made a statement on this issue.

The mam question s, rather the mam
approach is that we are prepared to enter
into bilateral talks and are prepared to
settle this matter also  piovided the
settiement is consistent with our dignity
and also consistent with self-respect

SHRI PILOO MODY : Fiom what the
hon Minister has said by way of ieply
about bilateral talks etc. I think certainly
it goes against the spirit of the resolution
that was passed by this House. The Resolu-
tion wasa Resolution which put no con-
ditions on how that territory was to be
regained. 1 distinctly get the impression
that our Government is perhaps going to
gift this territory away to the Chinese in
spite of the pious reiteration of its hopes
of starling bilateral agreements, The
Resolution has nothing to do with bilateral
agroements, It says, we will not rest till we
get back this territory. Twant to know
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whether that position still stands or whether
the Resolution has been dmodified § to the
extent that we will wait till bilateral taiks
can be held.

SHRI SWARAN SINGH : The present
attitude does not at all go against either
the spirit or the lctter of the Resolution
which was unanimously adopted.

Production of Saleable Steel

+
*587. SHRI SHRIKISHAN MODI :
SIIR1 R. R,SINGH DEO:

Will the Mumister of STEEL
MINLS be pleased to state :

AND

(a) whether Government are taking
adequate measutes to push up the | produc-
tion of saleuble steel from the current level
of 4.5 mullion tonnes to 5 5 million tonnes
during 1972-73; and

(b) 1f 50, the measures taken m this
regard ?

THE MINISTER OF STREL ANI
MINES (SHRI S. MOHAN KUMARA.
MANGALAM) : (a) Yes, Sir.

(b) A statement is laid on the Tabie of
the House.

STATEMENT

The Steel Plants are taking a number of
steps 1o increase production such as
sprcialised repairs to coke oven batteries
and oven equipment use of supplementary
fuels 1n order to conserve ‘coke oven gas,
planned procurement of essential spares and
other materials, systematic and improved
mawmtenance and provision of balancing
and additiona] facilities Government
render all necessary assistance to the plants
both in the public and the private sector to
maintain and improve their production.
Government also kéepl careful watch on
their performance,
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2 There 13+ Task Force tor every
plant in the public sector which meets
roughly once 1n two or threc month, and
reviews the production m each plint,
discusses its problems and follows up the
decisions taken for thewr solution There 1s
a quarterly review of the performance of the
plants of Hindustan Steel Ltd by the
Mnister

o) sifiesrs W@t w7 g Dfgior
uaifadanr & &g ¥ wreawT
gTN F fau %1% g5 adfy Qs
avEe o @& &, afz g, &t
gHT Iw q¢ fway @z
qaF 7 7EY & ? aur gATD DAY
T@E 7 97§ wig FT 97 AR 9
u g 4 qw@e gt afz er, a1 wEd
a7 HIQ F 7

SHR1S MOHAN KUMARAMAN-
GALAM 5o far as 1 0 year programme is
wonverned we cannot say there s any
definite cleascut t 1get for 10 years though
we attempl 1o kevp an annual target So far
as the progress 1s concerned, from the post-
tlon as we onginally planned, as hon
Members aie aware, we. are not uble to
keep up the targets lor various reasons
including lack of adequate attention to
mainienance, the difficulties in operation
of the coke ovens and difficulty of dealing
with Jabour and so0 on

i oiiferm @@ @ @w
wrew ag & fag  fafrcarze
FgTaT AF Feqr a7 wwar § Q¥ fadd
wizg & fag o @ A v
o ok &, war Sww @ aft frar
ot wwaT § 7 TrareqrR & qra-A g,
Yfew W 5"z var X ¥ ag g
afy wr wwar §1 & fer agt
o fafrongs wr o wnd
an?
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SHR{ S MOHAN KUMARAMAN-
GALAM The hon. Member 1s not enti-
rely correct 1n saying that there are rich
deposits of yron ore mn Rajasthan The
deposits of iron ore in Rajasthan are somne~
what hmited compared with the much
larger deposits 1n other parts of the
country Therefore the question of the
economics of transterring ore from
Rajasthan does not really arise

oft sfifiesrr  wVeY : USEWA &
fafafee daifasr #r AT aA &
far geerea sta X g felr 87

SHRI S MOHAN KUMARAMAN-
GALAM Tie Geological bdurvey has
survcyed the areis in Rajasthan  From the
Teport it 1v seen  that this survey does not
indicate that the deposits arc of such a kind
asto support 4 major steel plant and
certanly they are not of the same volume
or value as the depoasits n places like
Barajamdo  Bailadifla, Hospet and
kudremukh areas

ot gaweg aal - F1 a8 69§
fF 197172 7 faar, gafgr wic
TIHAT ¥ I2I1&T 730 § 7

SHRI S MOHAN KUMARAMAN-
GALAM So far as the production
in  Rourkela 18 concerned, 1t

has dechined Hon Members are
awirc that as aresult of the collapse
of the steel melting shop tonf last year,
therc has been a stesp decitne n produc-
tion So far as the question of Durgapur
18 concerned, the position 1s marginal

SHRI DINEN BHATTACHARYYA .
From the statement we find that the stect
plants are taking a number of steps one
of which 13 repairs to coke oven batteries
May 1 know for how long
the (oke oven batteries are out of
order and they are under repair in
Durgapur ?

SHRI S. MOHAN KUMARAMAN-
GALAM: I have got got the information
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about exact time. I shall give it to the hon.
Member if he wishes to have it.

Industrinl Peace

*589, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether Government have recently
devised any measures to ensure lasting 1a-
dustrial peace; and

(b) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISIRY OF LABOUR AND REHABI-
LITATION SHR1 BALGOVIND
VERMA): (a) and (b). Government
convened a meetiny of employers’ and
workers® representatives in December 1971
when they agreed to keep up and maximise
industrial production in an  atmosphere of
cooperation  and  industrial peace.
Following this meeting, a Working Party
was appointed to suggest concrete measures
for speedy settlement of industrial disputes
and procedure for recognition oi unions.
The fourth meeting of the Workmng Parly
1 being held on May 6, 1972, to consider
these matters further

SHRI CHINTAMANI PANIGRAH! :
Of late, with a view to having lasting
industrial peace and peaceful relations for
achieving our economic programme of self
reliance, Government are thinking of vario-
us things The hon. Munister has conceiv~
ed of so many ideas during the last seven
or eight months. For instance, he has
decided that every industry must have a
production panel where the workers and
the employees could be associated. He has
also suggested that there sliould he a na-
tional council of trade unions. Again, he
has thrown out some suggestions to the
effect since there is mnordinato delay with
the existing system of settling disputes of
workers, there should be a time-bound
scxpd!x]e for compulsory adjudication and
m"tm. ‘He has been talking about these
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things during the last eight to nine months.
And he is trying his way to find a solution.
I would like to know to what extent parti-
cularly he has succeeded in this direction so
that at least within the coming two or three

months, there will be a kind of machinery

which can evolve industrial peace in the
industrial sectors of our country.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRT R. K. KHAD-
ILKAR) : It has been stated in the reply
that quite a number of itemes have been res-
olved and the final meeting of the Working
Party is to take place on 6th May. Men-
tion has also been made about setting up
a sort of industrial production panel at the
plant level. Secondly, at the national
level there 1s an agreement to set up a Na-
tional Council of Trade Unions. On other
matters o near agreement situation has been
created. T am hopeful, as I said earlier, tuv
have some conciete resulls when we meet
on the 6th.

SHRI CHINTAMANI] PANIGRAHI :
When we are discussing the question of
industrial peace, it would be relevant to
examine what is actually happening on the
industrial front. Today I have got a tele-
gram saying that about 400 workers on the
South-Eastern Raiiway, Kurda Road, in
the railway public sector unit, are retren
ched. Repotts of retrenchment from other
places are also coming. The actual number
of man-days lost in 1968 was 1,38,46,329,
In 1970, it has gone up to more than
1,71 crores.

MR SPEAKER : Do not give informa-
tion, Ask a question.

SHRI CHINTAMANI PANIGRAHI :
Industrial peace rests on there being no
strikes, closures and retrenchment, But
these go on. What is the clunate in this
regard in 1971-72 ?

SHRI R. K. KEADILKAR : 1 do oot
think this question arises out of this.

SHRI CHINTAMAN! PANIGRAHI ;
Industrial peace does not arise out of thia,’



25 Oral Answers

SHRIR K KHADILKAR The,num-
bet of man days lost has been reduced by
50 per cent, I do not have the exact figure
Just now

SHRI DINESH CHANDRA GO-
SWAMI Independent of labour organisa-
tions have Government adopted any policy
or programme to educate the Workers about
the necessity of maintaining lasting peace at
the momeut to reach our objective of self-
reliance?

SHRI R K KHADNILKAR Yes, we
have gnt the workers’ education scheme
It 1s operating in almost all the regions It
has certainly helped us build a cadie of
workers who understand that they should
not o on strihe on just fmsy grounds. So
this <«cheme 15 a sort of stabilising factor m
the mdustril field

SHRIS M BANERJLE ] am aware
that the hon Ministcr 1s doing his bust to
bring about a settlement 1n many industries
But 1s he awaie thit when we are talking
of ndustrial peace, nearly 2 lakh constiuc-
tion workeis working unda  Hindustan
Construction will go on stithe from Ist May
1972 altecting 13 b projects? s this
matter bung relerred to 4 national tribunalt?
Wiil some mtetim rehiel be paid to these

workers so that a strike 15 averted?  Is the
Mimister seized of this matter?
SHRIR Kk KIHADIIKAR 1 hnow

the situation regarding tlat and the likely
confict T may inform the House that {
am hopefu! that concthation efiorts would
succeed

Unemployed Metallurgy Graduates

*590 SHRIK C CHANDRAPPAN
Will the Minister of LABOUR AND RLC
HABILITATION be pleased to state

(#) whether & lasge number of Metals
lurgy Graduetes are unemployed i our
Lountry to day,

1b) whether the dttention of Govern
ment kasiboen drawn tp the rogort on tius
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subject by the Institute of Applied Man-
power Research, and

(c) 1f so, the sahient features thereof
and the steps taken to mect this sitgation?

THE DEPUTY MINISTER IN THE
MINISTRY OF | ABOUR AND REHA-
BILITATION {SHRI BAT GOYIND
VERMA) (a) While information about
the number unemployed 1s not available,
there were 2R3 graduates (including post
graduates) nd 338 diplomd holders
metallurgy on the hive register ot I mployment
Exchanges in the countiy as on 31 12-197)
1s compared to 346 metalluigical graduates
and 184 diploma holde 5 1t the end of 1970

(b) Yes

(€) A statunent s lad on the Table
of the House

Statement

Somic ot the nwore tmpotiant fcatures of
the Report entitled Demand and Supply
of Mctillurgists 1969 /) brought out bv
LA MR, are given below -

(1) The Report has attempted an assess-
ment of the demand o1, and sup
ply of, metalluigists during the
Fourth and Fifth Plin puods

(1) TPiojections of demind for metal
lurgists up 10 1974 79 vy been
mad separately for the difterent
sectors of the co 1 omy using such
personnel for & varnetv of activt
ties  This 1s done wih reference
tc production targets 1 each sec-
tor ot industry ind cated by Plan-
ning  Commusion  and  srafhng
norms appl cable to sarying sizes
ot production

(1) Lsumates of supply have been
obtained on the basis ol following
assumptions

(a) that the admissions would bo
matntained  at the level of
1968-69

(8) the pass rates 1 degree and
Jiplonia courses would be 8%%
and 786% retpectively of the
eorresponding admissions, and
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(o) the loss dus to retirement,
migration and casuatities would
be 29, per annum.
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(iv) The demand and supply estimates
obtained on the above basis were
as follows :

Stock of metallurgists

R,

Year Required Likely (+) Surplus
(—) Shortage

1973.74 Degree 2091 6806 (+) 4715
Diploma 2492 1211 (—) 1281
Total 4583 8017 (+) 3434

1978-79 Degree 27152 8390 (+) 5638
Diploma 3245 1805 (--) 1440
Total 5997 10195 (+) 4198

(v) The important conclusion reached
in the Report is that there will be
a significant surplus of graduate
engineers in metallurgy and a seri-
ous shortage of diploma-holders at
the end of the Fourth and Fifth
Plans, if the annual admissions to
the metallurgical coutses continued
at the current level.

2. The findings of the institute of App-
lied Manpower Research tn this connection
have been brought to the notice of some of
the State Governments who had made pro-
posals to introduce degree courses in Metal-
lurgy in their institutions, They have been
advised to review their proposals in the
light of these findings.

SHRT C. K. CHANDRAPPAN:
Aanswering the question, the Minister has
stated that there are no facts available re-
garding the unemployment situation among
the metallurgical graduates. But, at the
same time, the answer says that there s
a little unemployment, and the statement
says that this will increase to alarming
dimetisions by the end of the fourth and
the fifth Plans. Counsidering this, | would
like 10 know from the Government what
are she steps thar Government would take
to prevent this mounting unemployment,

SHRI BALGOVIND VERMA : No
doult there is a little unemployment among

these graduates and the diploma-holders
but by the end of the fourth Plan and also
in the fifth Plan, I think there will be some
surplus in respect of these graduates but
not in respect of the diploma-holdeis. We
have taken steps; the admission has been
restricted now—it has been lessened in the
colleges—in order to control the situation,

SHRI C. K. CHANDRAPPAN : This
is rather curious and rather surprising too.
The correct figure of unemployment as
given in the statement is going to be
incicased, and the Minjster, instead of
letting us know whether they will take
some positive measures, has said that he
1s going to kill the baby : no more ad-
missions in future. [do not think this is
a very positive answer. I wanted to know
from the Minister what are the posstive
steps that Government would like to take
in this regard; not cutting the admissions.

SHRI BALGOVIND VERMA : In the
Fourth and the Fifth Plans we hope that
many new establishments will come into
being, and most of the graduates will be
absorbed there. That is why we are taking
precautionary steps. We do not want that
the graduates should remain idle, That
is why we have fessened the enroiment
number.

SHRI C. X. CHANDRAFPAN : My
Question is pot replied to, Bie, I think you
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will agree with me. What 1 wanted 10
know is not the hope of the Minister, but
whether f{they have any definite scheme
regarding this, Government say they are
hoping; they are hoping against hope.

MR. SPEAKER : That is a definite
scheme.

oY qrcowdte a¥ : qiAAtg WA A
q wad Qe ¥ faar g fF1973-74 %
4715 TqUEE AT W | A 1972
§ fray gemg & A gaw Awd g
o & frg svad s wxw gs@Er § 7

MR. SPEAKER : It is already mention-
ed in the statement.

SHRIR. V. BADE : 1t is not there.

MR. SPEAKER : It s there, I saw it; il
he 15 able to locate 1t, he will know.

sit www vitfasy awmi: genfas
g A 9 WAt qEy & fe fean
quay § 97 97 & Ty qew T awar §
star fr 83 srarg st faar §, grearade
vagd & 72T 283 dogqee & AW
fordr g &

sft wre. Y. @ : wrw Praal w1
fawrar &1

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : If the names are on the
register, it does not necessarily imply that
the person is unemployed. He has regis-
tered his name to got a better employment.
Therefors, these figures that are there are
just indicative.

Report on Hospet Stesl Plant by Cestral
Eogiseeriug and Design Burean

*391. SHRI Y. ESWARA REDDY:
Wil the Minister of STEEL. AND MINES
be plensed tar state ¢
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(a) whether Government have reosived
the feasibility report on the Hospet Steel
Plant prepared by the Central Eongincering
and Design Bureau; and

(b) if s0, the main features thereof ?

THE MINISTER OF STEEL AND
MINES (SHRI1 S. MOHAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House.

Statement

The capacity of the Vijayanagar Steel
Piant (near Hospet in Mysore State) would
be about 2.0 million cquivalent ingot
tonnes of mild steel. It is proposed to
design this plant for the manufacture of
shaped products,

The Consultants have evaluated five
different alternatives with output varying
from 1,85 million to 2.5 million tonnes of
ingot steel. The iron orc requirements
would bc met from the Bellary Hospet
reserves and coking coal from Bengal-
Bihar. The requirements of water will be
met from the Tungabhadia reservoir., The
power requirements will be met by the
Mysore State Electricity Board. The esti-
mated capital outlay ranges from Rs. 772.3
crores to Rs, 818.8 crores for the various
alternatives.

The report is being examined in detail.

SHRI Y. ESWARA REDDY : In the
statement it is mentioned that the report
on the Vijayanagar Steel Plant 1s being
exammed in detail. May 1 know when
this examination will be compieted and
when the actusl work is going to be
started, and what is the amount allocated
this year for this purpose ?

SHRI S§. MOHAN KUMARAMAN.
GALAM : Ydo not follow the question;
is it about Visakhapatnam or Vijayanagar
Steel Plant ?
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SOME HON. MEMRBERS : Vijaya -

nagar.

sHRI S. MOHAN KUMARAMAN-
GALAM : About the Vijayanagar steel
plant, the feasibility teport is now under
cxamination. 1 think it will take us about
threc or four months 1o finalise the views.
This is i view of the complications which
we have to study.

MR. SPCAKLER - It 15 about Hospet.

SHRI 8. MOHAN KUMARAMAN-
GALAM : Hospet and Vijayanager are the
same. 1 think that after we have come to
« conclusion we shall go forward to prepare
a detailed project seport.

Regarding the amount of money that
has been allotted we have placed a sum of
Rs. 50 Lakhy at the hands of the Govern-
ment of Mvsore tor expendilure during
1971-72. The acquisition of 4500 acres
out of a total plant arca of 6,000 acres has
taken up.

SHRI Y. ESWARA REDDY : Wnat is
the percentage of ndigenous part of the
construction equipment and is any country
collaborating in this construction ?

MR. SPEAKER : 1 am airaid time will
not permit it.

You want to make some clanifiction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA): In one of the supplementaries
arising out of question No. $84 concerning
Gujarat, the number of refugees who have
crossed over to India from India held Paki-
stani territory .

PN

MR. SPEAKER : That question was
not included; that was about Rajasthan.
You can send the clarification to the
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Member, 1 allow you to send it to the Tabls
and that will be conveyed to the Member,
This is the reason why when the question
relates to a specific point and 8 Member
asks some other inter-connected question
which is not included in that, the Minister
is sometimes bound to be very uncertain
about it. On such occasions it is much
better not to reply than give a wrong reply.
Anyway, you are not at fault.

WRITTEN ANSWERS TO QUESTIONS
Re-opening of Sues Canal

*582. SHRI PAMPAN GOWDA : Will
the Minister of EXTERNAL AFFAIRS bhe
pleased to state :

(a) whether any communication seehing
India’s co-opeiation regatding the re-open-
ing of Sues Canal has been 1ectived by
India thiough any friendly country; and

(b) if so, the performence of India’s
role in this regard ?

THL DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. The Government has received a
communication from the Government of
the Arab Republic of Egypt seeking India’s
support for the Draft Resolution on the
“*Economic Effects of the Closure of the
Suez Canal” to be considered in the United
Nations Conference for Trade & Develop-
ment now in  progress in Santiago
(Chiley.

(b) The Government of India has given
its support to this Draft Resolution in the
context of its support for the full imple-
mentation of Security Council Resolution
242 of 1967 which includes, futer alia, the
opening of the Suez Canal fo international
shipping. This item has not yet come up
for discussions ln the UNCTAD Sesgion
now taking ?lnu.
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Ceylon's withdrawal of Trade Licences
from Temporary Residence Pormit Holders

* 86, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether a number of Indian traders
and businessmen have been affected by the
decision of the Ceylonese Government to
withdraw trade licences from the Tempo-
rary Residence Permit Holders by the end
of 1972 ; and

(b) if so, Government’s reaction there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AI'FAIRS
(SHR1 SURENDRA PAL SINGH): (a) As
the House 1s awaic, the Government of
Ceylon have decided not to give extensions
1o the residence permits of a number of
foreign nationals in  pursuance of their
decision to Ceylonies certain occupations.
Approximately 3,000 Indian nationals have
been affected.

{b) The Govet nment of India have been
in constant touch with the Government of
Ceylon to saferuard the intercsts of Indlan
nationals affected by thesc measures.

Conference on Indian Ocelln

*588, SHRIT D. B, CHANDRA

GOWDA:
SHRI K. MALLANNA:

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government propose to
call a Conference on Indian Ocean to
onsure peace in the Indian Ocean area; and

(b) if 50, the names and number of such
countries which are likely to be invited
and the aature of the objects of the
Conference ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH):
(a) and (b) . There in no such proposal
under consideration of Government at
present. Government have, however, noted
the tecent escalation of the naval presence
of different powers in the Indian Ocean.
Government have supported the Lusaka
Declaration of 1970 and the UN General
Assembly Resolution No. 2832 (XXVI)
decliaring the Indian Ocean as a zone of
peace. Government are studying how this
objective which they have supported may
best be achieved,

Nature of Asian Collective Security
System

*592. SHRI RAJDEO SINGH: Will the
Mimster of EXTERNAL AFFAIRS be
pleased (o state:

(a) whether the nature of ‘‘Asian
Collective Security system®” has been
ascertained from U. S. S. R.; and

(b) 1l so, the reaction of Government
thereto ?

THE MINISTER OF EXTERNAL
AFFAIRE (SHRI SWARAN SINGH) :
(a) and (b) . While the Boviet Union las
put forward the idea of Asian Collective
Security, no concrete proposals have so
far been made by them in this regard.

As 1 stated 1n the Honse yesterday, it
1s tor countries mn the region to develop
this concept further and to evolve, in
consultation with each other, ways and
means to safeguard their independence and
sovereignty and to strengthen cooperation
amongst themselves in all fields,

wanfewr dfe
*593. ot waw faw wyeT
77 fadw AWt og @ ) o w00
fir .
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Cases of Irregularities in Employees
Provident Fund

* 594, SHRI P. NARASTMHA REDDY:

SHRI M.D. JAMILURRAH-
MAN.

Will the Minister of LABOUR AND
REHABILITATION bp pleased to  state:
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(a) the number of cases of lapses in
Employers contribution to Workers
Provident Fund snd malpracticeés in regard
toits administration have come to
light during the last three years ;

(b) the steps taken to remedy such
lapses and malpractices; and

(c) whether there is a proposal to issue
Pass Books in respect of Provident Fund
to the contributing employees ?

THE MINISTER OF LABOUR AND
REHABILITATION ¢{(SHRI R. K.
KHADILKAR) : The Provident Fund
Authorities have reported as under:

(a) The number of defauiting unexemp-
ted establishments, which were in default
in respect of payment of contributions of
employers and or workers’ share stood at
5885,8400,7842 as at the end of March,
1969, March, 70 and March, 1971 respecti-
vely. No information 15 readily available
in respect of establishments which have
failed to contribute only the employers’
share of contribution

(b) Legal action by way of prosecution
and recovery proceedings under the Provi-
sions of the Employees Provident Funds
and Family Pension Fund Act, 1952, »»
taken generally against defaulting establish-
ments. In suitable cuses complaints are
filed under section 406/409 of the Indian
Penal Code. Penal damages arc also levied
under section 14-B of the Employees
Provident Funds and Family Pension Fund
Act, 1952,

(¢) No such proposal is at present
under consideration

Arrest of Indian Traders in Ceylon

* 595. SHRI BIRENDER SINGH RAO:
SHRI HARI KISHORE SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to  state:

(a) whether the Ceylon Governmen
have artested a npmber of Indian Traders
and businessmen workis 4 theye ; )



37 Wrinten duswers

(b) if so, the reasons therefor ; and

(&) the reaction of Government of India
in this regacd ?

THE DEPUTY MINISTER IN THE
MINISTY OF EXTBRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). The Government of Ceylon
sometimes arrest Indian citizens who have
over-stayed their visas with a view to
removing them from Ceylon. Fifteen such
persons, who werte engaged in husiness,
have been removed from Ceylon during the
period 1st January to 30th October, 1971.

(c) Such persons are proceeded against
for violating the mmmigration laws of
Ceylon and their cases are decided subject
to judicial procedures by a court of law.
Efforts are, however, made to assist such
persons to the extent possible,

Supply of Freach Mirage Planes to
Pakistan

* 596. SHRI H. M. PATEL : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state,

€a) whether the French Government
have agreed to supply to Pakistan two
squadrons of Mirage-5 fighter planes dur-
ing the coming July;

{b) if so, whether the Government of
India has got any report in this regard
from the French Government or from its
Mission in France; and

(c) the reaction of the Government of
India in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
{a) No, Sir.

(b) Government have received reports
on the subject from our Ambassador in
France, The French Government have also
kept us informed of devolopments through
theit Ambassader in India,

(¢) Governmipat’s views on the question
of supply of arms to Pakistan are well
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knoown; we consider the supply of such
arms will not help in the normalisation of
relations between Pakistan and India
which is so necessary in the interest of
both of our countries.

Negotiation with Stale Govornments
for tramsfer of Work Relating to
Displaced Persons from West Pakistan

*597 SHRI C. CHITTIBABU : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the resuit of discussions with the
State Governments of Uttar Pradesh,
Rajasthan and Maharashtra and negotia-
tions with the other State Governments for
the transfer of work relating to the Displa-
ced persons from West Pakistan;

(b) the time by which Settlement Orga-
nisation is likely to be completely wound
up; and

(c) whether all the employees and Offi-
cers rendered surplus have been found alter-
native employment ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA.
DILKAR) : (a). A siatement showing the
items of work alrcady transferred to the
State Governments under the administre-
tive and financial arrangements agreed to
since 1969 as also the items of work propo-
sed 10 be entrusted to the State Govern-
ments under administrative and financial
arrangements in respect of which negotia-
tions are still in progress is laid on the
Table of the Sabha | Placed in Library See
No, LT 1888/72]

(b) While most of the Regional Settle-
ment Commissioners’ Offices have been
closed down, the process of winding up, of
the Central Office viz, the Chiel Settlement
Commissioner’s Organisation is now in

hand, Itis mot possible to indigate the
canct date by which the process will be
completed, a8 by the very osture of the
work done by the Oxganiention she wind-
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ing up has to be gradval, methodical and
on systematic hines,

(©) Yes, Sir

Expenditure on Indian Embassy in
USA

#598. SHRI JYOTIRMOY BOSU * Wil
the Mmister of EXTERNAL AFFAIRS be

pleased to state

(a) the total expenditure under each
head incurred by the Indian Embassy in the
US A Nycar-wise from 1969 70 to 197172,
and

(b) the steps taken to reduce evpendi-
ture as a part of the economy drive ?

THE DI PUTY MINISTER IN THL
MINISTRY OF PXTERNAL AIFAIRS
(SHRI SURENDRA PAL SINGH) (a) A
statement 1s placed on the Table of the
Iiouse

{b) The drive for economy has been a
continuing one  1ts success can be seen m
the fact that the expenditure has decreased
last year, even though the work to be done
by the Embassy has been increasing, and
the cost of iving in the Ulnited States has
also been steadily going up  1he economy
mcasures adopted in 197172 include a 5,
cut i Travelling Allowances 1oreign
Allowance and contingent expenditure a
10% cut m the Representational Grant, re-
duction of posts, and restrictions on home
leave passages of those serving abroad

Statement

{%) Expenditure incurred on those wings
of the Embassy of India, Washington,
whach are under the administrative and
budgetary control of the Ministrv of Exter-

nal Affares, during  1969.70, 1970-71
and the Final Grant for 1971-52 are as
urder *
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Final Grant
1969-70 1970-71 1971-72

i s————————t o) o i nrtin

(In thousands of Rupees)

Establishment 4206 4017 3930
charges
Travelling
Expenses 408 449 348
Other charges 2528 35 61 3576
Total 7142 8027  78.54

Informing UK and USSR
about working of 1 C C

*599 SHRI B K. DASCHOWDHURY
Will the Mimster of ILXTIRNAI
AFFAIRS be pleased to state

(a) whether Government have informed
Britain and Soviet Unron that Saigon 1
thwarting the working of the International
Control Commission, and

(b if so, the nature theieof and the
reaciton thereto?

THE MINISTFR OF  EXTLRNAL
AFFAIRS (SHRI SWARAN SINGIf) (a)
and (b). The Gvernment of India have
kept the two Co-Chaumer, U K and L
S 5 R, intormed of the various restric-
tive measures unreasonably imposed by the
Government of the Republic of Vietnamr
with the intention of making 1ts function-
ing difhicult

Both Co Chanmen favour continuation

of the Geneva machmery and normat func-
tioning of the Commuission

fady v winfeat o st
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AN fear war &1 W & fag,
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Opening of 2  Passport issuing Office in
Kerala

4155. SHRI VAYALAR RAVI: witl
the Ministe: of EXTERNAL AFFAIRS be
pleased to state

(a} whether Goveirnment have received
any tepiesentation 1egarding the opening
of a passport 1ssuing *office 1n Kerala,

\b) if 50, the stops taken thereon; and

(c) il not, the measuies which Govern-
ment propose to take to reduce the hard-
ship of the people of Kerala in ge.ting
passport ?

MIE DEPUlY MINISITER IN THL
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):

(8) Yes, Su.

(b) and () The matter
sideration

1s under con-

Medical Assistance To Bangla Desh

4157. SHRI PAMPAN GOWDA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state whether Goveinment
have extended cooperation for providing
medical ussistance to  the Republic of
Bangla Desh for helping vicums of
Pakistan Aimy atiocities ?

THE DEPU1Y MINIS1ER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) . Yes,
Sir. The details are as follows &

(a) Approximately Rs. 84 lakhs worth
of drugs, medicines,  surgical
mstruments and raw materials for
the pharmaceutical industiy are
being supplied under the commodity
grant of Rs. 25 crores.
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(b) 8 million doses of small pox vac-
cine have been supplied to the
Bangladesh Ministry of Health.

(¢) As on 7-4-1972 50 truch Yoads of
medicines and 133 ambulances had
been despatched to Bangladesh by
the Department of Rehabilitation
and supplies are continuing.

Collective Asian Security

4158. SHRI VAYALAR RAVI: Will
the Minister of EXTLRNAL AFFAIRS be
pleased to state

(a) whether Government ate aware of
the two-day consultative mecting of the
representatives of 27 countries of Europe
held 1ecently in Brussels on the prepata-
tion of 8n Assembly of Public Foices for
Security and C'ooperation 1n I urope;

(h) ¥t so, whether Government propose
to take rniiayjve to convene such a
meeting of Asian nations 1o discuss the
problem of collective Asian Sccunity; and

e)if so,
respect ?

the steps taken in this

THE DLPUTY MINISTER IN THE
MINISTRY OF E\TERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
So far as Government are aware, no such
necting was held at  official o1 non-offi-
cal level.

(b) and (c). Do not arise,

Recommendation of Committee on
Unemployment Regarding Alocation
for Rural Road«

4159, SHRI BISHWANATH JHUN.
JHUNWALA :

SHRI RAJDEO SINGH :
Will the Minister of LABOUR AND

REHABILITATION be pleased to
state :

{a) whether tbe Committee on Unemplo-
yment has recommended an investment of
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Rs. 110 crores for rural roads for creating
basic infra structure for integrating the
rural and urban economies and for gene-

rating employment on large scale in rural
areas;

(b) whether any State-wise plan has
been formulated under the above all-India
Plan suggested by the Committee; and

(c) if so, the main features of the
scheme formulated in respect of Rajasthan
and the financial outlay sanctioned for
1972-73 and the employment opportunities
likely to be created as a result thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (). Yes.

(b) and (c). The recommendations made
in the Interim Report ot the Comuuittee
are currently being oxamined for further
action by an Inter-Ministerial  Group
contituted by the Planoing Commission
whose work 1$ 1n progress.

Production of Copper in Rajasthan

4160. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister ol
SI'EEL AND MINES be pleased to
state @

(a) the total guantity of copper that s
produced 1n Rajasthan out of the total
ali-India production of copper;

(b) the percentage of copper that Raja-
sthan gets and also the percentage given to
other State Governments during the last
thiree years; and

(¢c) whether there is any imbalance in
the distribution of copper to different
States, and if so, the steps being taken to
sct right the imbalance ?

THE MINISTER OF STATE IN
THE MINISTRY OF STBEL AND
MINES (SHRI SHAHNAWAZ KHAN):
(a) There is no praduction of copper in
Rajasthan at prescat. The entire produc-
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tion of nearly 9 to 10 thousand tonnes
per annum 15 being produced only in
Bihar by M/», Indian Copper Corpo-
ration.

(b) and (c). Copper produced by this
unit situated in the State of Bihar 1s by
and large allocated to the Detence Unity
through D G $§ & D. However, a certain
quanuty of copper produced by them 1s
allowed for their own consumption for the
production of semis

Therefore the question of 1mbalance 1n
distubution to difleient States does not
arise

Production of Jobs to Miners ot
Kiriburu Iron Ore Mines of National
Mineral Development Corporation

4J61 SHRI SWARAN  SINGH
SOKHI : Will the Minister of SILEL
ANID MINES be plcased to state .

(a) whether over 1500 Miners have
been thrown out of their jobs consequent
on the suspension of the production of
Kimmburu lron Ore Mines of the National
Mineial Development Coiporation, and

(b) 11 so, the steps Government propose
v tahe 10 provide jobs to the unemployed
puol Miners there !

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) No,
Srr.

(b) Does not arise.

Accumulation of Iron Ore at Kiribura
Tron Ore Mises of NNM.D.C.

4162 SHRI SWARAN SINGH
SOKH! : Will the Minister of STEEL
AND MINES be pleaged to state :

(a) whethér over two lakh tonines of
Jron Ore are lymng piled up at Pit-Heads,
and Loading Points at Kuriburu lron Qre
Mines of the National Mineral Develop-
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ment Corporation for want of Export to
Japan,

(b) whether Japan has refused to sign
further agreement with India after the
expiry of the old agreement; and

(¢l 1if so, who s responsible for the
loss due to overstocking of Iron ore, and
the steps Government propose to  take 1n
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) There
1 4 surplus  quantity of about 1.37 lakh
tonnes of ore lying at the Kinburu mine
and the Vizag Poit, after  meeting the
contraciual obhgations for the year
1971-72

(b) As tat as the abuve surplus g
concerned, efforts are still being made by
the Minerals & Metals Trading Corpora-
tion to puis wade the Japanese Stecl Milis
to purchase the surplus Kuiburu ore.
Possibility of export to othel countries 1s
alyo being explored by the M M. T C. On
expiry of the old agreemeni, Kiriburu ore
/will be diverted to Bokaro Steel
Plant

(¢} The suiplus 1s about 109, of the
contract quantity and normally would have
been tahen by the Japanese but for the
recent recesston, NMDC s exploring the
possibility of sale 1o Rourhela Steel
Plant

Collapsc of Surda Copper Mines in
District Singhbhum (Bihar)

4163 SHRI SWARAN SINGH
SOKHI : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether many miners were burted
alive and many otper injued when a roof
of the Surda Copper Mines caved in on
the 7th April, 1972 in District Singhbhum,
Bihar.

, (b) she authority held responsible for
the accident; ond
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(c) the action Government propose to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) On
7-4-72, the roof of a stope at the Surda
Mine of the Undertaking of Indian
Copper Corporation Linuted collapsed.
Three miners were killed and five injured.
Out of the three dead bodies, only oae
could be recovered and two were entombed.
The search for these two bodies was aban-
doned on the orders of the Inspector of
Mines to ¢xtremely bad ground conditions
at the site ol the acaadent  The injured
persons are out of danger

(b) and (c) An enquiry 1nto the acci~
Jent was held on 8-4-72 by the Darector
ol Mines Safety, Ranchi and Joint Direc.
tor of Mines Safety, Chubasa Their
findings are awaited.

Workers rendered Unemployed

4164 SHRI DEVINDER SINGH
GARCHA : Will the Minister of LABOUR

APRIL 27, 1972

Wrinen Answers 48

AND REHABILITATION be pleased to
state :

(a) the number of worker: rendersd
unemployed because of the closure of
factories due to shortage of raw material
or financial stringency during the year
1971.72 State wise;

(b) the number of workers out of (a)
above who have since been re-employed
or provided alternate employment, and

(c) the steps” Government have taken
or propose to take {0 maintain normal
supply of raw materials to factorses ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K.
KHADIL KAR) : (a) to (c) The attached
statement which summarises the readily
avatlable information shows the number of
workers rendered uncmployed during
1970-71 on account of financial stringency
or shortage of raw materials. Simlar
informauon for the year 1971-72 and
information in respect of parts (b) and (c)
of the Question 1~ being collected.

Statemem

Number of workers siatewise

rendered  uneinployed n 1970-71

on account of

Closure of Factorses due 10 Financial Stringencv or Shortage of vaw materials,

as made available by the State Giovernments.

Sl Name ot the State/Union Number of workers rendered

No Territory Uaemployed on account of
closures of factories due to
financial stringency or short-
age of raw materials during

1970-71

t 2 3

1 Andhra Pradesh 789

2 Bihar 7,632

3. Gujarat 5,178

4. Haryana 101*

s. Himacha! Pradesh Nii

6 Madhya Pradesh 2,500

7 Manipur Nii

8 Mysore 4,168

*Thp information m respect of Haryaos and Rajasthan rélate (o the Caisndar year,

-
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9. Maharashtra 3,550
10, Nagaland Nit
11. Orissa 741
12. Punjab Nil
13. Rajasthan 670% (Daily average)
14. Taminadu 4,168
15. Uttar Pradesh 2,113
16, West Bengal 18,652
17. Andaman and Njcobar Nil
18, Chandigarh Admn, Nil
19, Dadra and Nagar Haveli Nil
20, Delhi Admn. 2,019
21 Goa, Daman and Diu 276
22 Laccadives Nil
23. Pondicherry 54

*The mformation in respect of Haryana and Rajasthan relate to the Calendar

year,

Works underfaken by G.S I. Office at
Trivandrum

4165. SHRI VAYALAR RAVI: Will
the Minister of STEEL AND MINES be
pleased to state :

() a briel outhine of the works under-
taken by the Geological Survey of India
office at Trivandrum since 1969 and the
results achieved thereof; and

(b) the warks to be undertaken by the
said office during 1972-73?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) Kerala
Circle has undertaken works as per ten-year
plan (1969—~79) of Geological Survey of
India. First phase (1969—74) of ten-year
plan in progress include systematic mapping
in 16,125 sq. km. and regional mineral
assessment including 12,100 metres drilling
besides plane table mapping, treaching,
sampling in varfous parts of State. Resuls
aghieved since 1969 includs completion of
systematic niapping in 5,700 sq‘. km. area,

estimation of 1.08 million tonnes bauxite in
Quilon-Trivandrum districts, 45.2 million
tonnes tron ore in Kozhikode district, 0.4
mulhion tonnes cement grade limastone 1n
Palghat district; 34,000 tonnes graphite rock
carrying 5 to 25 per cent graphite in Erna-
kulam district, besides conducting several
groundwater and engineering geology works.
Investigation by drilling for bauxite in Nle-
swar area has been partly completed and
dulling for native "mercury in Kozhikode
district also completed in January. 1972,
results of which will be available on com-
pletion of analytical works.

{b) Field season programme of Kersla
Circle, Geologizal Survey of India, for
1972-73 include systematic mapping in Cane
nanore, Kozhikode, Kottayam, Brnakulam,
Qulion, Trivandrum, districts; assessment
of bauxite in Cannanore, Calicut, Trichur,
Trivandrum, Alleppy, Quilon district; iron
are in Kozhikode district; limestone in Pal-
ghat district and clay, mica chrysoberyl in
Quilon and Trivandrum districts besides
groundwatsr assossment and engineering
goology investigations.
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Memorandum from Andhra Pradesh Mica
Labour Union, Gudur

.

4166. SHRI Y. FSWARA REDDY :
Will the Mumister of STEEL AND

MINES be pleased to state :

(a) whether he has received a memo-
randum on the 24th February, 1972 from
the Andhia Pradesh Mica Labour Unton,

Gudur, and

(b) if 50, the majn tcatures thereof”

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAIINAWAZ KHAN) : (8) A
Memorandum submitted by the Andhra
Pradesh Mica labour Uuion, Gudur, has
been received

(b) The main featwmies of this Memo-
randum ate :

(1) Provision of a gratuity scheme for
the workers.

(n) Amendment of Bonus Act, 1965,
with a view to increase bonus from
4% 10 129,

(ni) Contract svstem  at the mines

should be stopped

(iv) Mines workers should adequately
protected from the risk of accidents
by mstalling proper safely equip-
ments in the mines.

(v) Gram allowance should be paid to
the workers with retrospective eflect.

(vi) Wages fixed by “State Advisory
Bourd’ should be implcmented.

(vii) Minmum wages fixed by Advisory
Board should be increased by 109,

(vii) Speedy recovery of compensation.

(1x) The Government shoyld ensure that
wages are paid to the workers at
proper time.

{4.0) 'Ib.ere should be a provision for fair
price shops at the mines,
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(xi) Distribution of land by Governmsat
to workers which have been thrown
out of employment.

(xii) The Workmen Compensation Act
should be amended 50 as to provide
compensation for T B. Patients.

Pakistan’s Request for Release of captured
Goods

4167 SHRI NJHAR LASKAR .
SHRIP. M. MEHTA:

Will the Minster of EXTLRNAL
AFI AIRS be pleased to state *

(a) whether India has been approached
by Pakistan for the release of goods cap-
tured during the December War; and

(b) if s0, the reaction of Guicrnment
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OI' EXTERNAL AFFAIRS
(SHRI SURENDRA PAl SINGH) :

(a) Yes, Sir.

(b) The question of the restoration of
properties seized by India and Pakistan
vested in the respective Custodians of
Enemy Property during both the 1965 and
the 1971 conilicts would be the subject
matter of discussions between the two
Governments,

Recovery of Goods seized by Pakistan

4168. SHRI P. NARASBIMHA REDDY :
Will the Minister of EXTERNAL AFFA.
IRS be pleased to state ;

(a) whether Indian goods seized by
Pakistan during the last war have been
recovered; and

(b} if tiot, the steps proposed to be
taken o recover them?
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THE DEPUTY MIMISTER IN THR
MINISTRY OF EXTERNAL AFFAIRS
{SHR! SURENDRA PAL SINGH): (a)
No, Sir.

{b) The matter would be takan up
with the Government of Pakistan at the
dppropnate time,
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w12 v faao

4169 =it fuas grre mrest .
agT gEqr S AW WA 4g AN FY
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(w) o, A

(5) swe gt Iz

Delay in the Implementation of Tamil
Nadu Project

4173 SHR1 P K DEO * Wil the
Minister of STEEL AND MINES be
pleased to state

(a) whether the attention of Govern-
ment has been drawn to a report appearing
in {the Current Weekly dated the 18th
March, 19/2 uader the caption “Soviet
technicians, unhelpful and  frivolous
objections delay yJamil Nandu Project” 3
and

(b) if so, the reaction of Government
in this 1egard

THI MINISTFR OF STATFE IN THE
MINISTRY ,OF STFtI AND MINES
(SHRI SHAHNAWAZ KHAN) (a) Yes,
Sir

{b) The report discusses possibie causes
for the delay 1n the commussioning of the
plant According to the latest information
with  Government, both the plant
authorities and their advisers have jointly
put 1 sustamned effort  which have
resulted in the plant being commissioned
on April 14, 1972

qreA-ww qygra g & fadw
oy AWT ¥Eh AN

4174, it forw gure el @ war
faldwr @t ag A A g e
afsa @ ¥ wreg-ww AP W
¥ faksr oz qar § o wad gaw
g wrEar Ay @ A dwraar § ?

oy stowrrerer  awelt (st glox-
qmw fog): a7 s a0 @fany W@y
n ), aw v site eifesy gw @
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gl & wy fawm femr ar B
wfes, dwfar it asde qgan
¥ foe ow w'aeaTerd gratr warfae
foar @1g 4

2. wmr & fe QAT 3w ga wrd
¥ arnfraa @i ; a7 W gena:
AT gl & Ay wfys Hit awda
AN & AT fAEare wvd Wy w1
T |

Co-ordination between Planning Com-
missions of India and Baagia Desh

4i75 SHRI 8. A MURUGANAN-
THAM : Will the Minister of E\TFRNAL
AFFAIRS be pleased to state:

(a) whether there is any proposal
under consideration to co ordinate the
activities of the Planning Commission ol
India and Bangia Desh: and

(b) if so, the main features thereof.

THE DFPUTY MINISTER IN THE
MINISTRY OF E\TERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). The Joint Communique
issued by the Prime Ministers, of India
and Bangladesh at Calcutta on 8 February,
1972 states: 1t was decided that the
representatives of Bangladesh and Indian
Planning Commissions should meet perio-
dically to identify areas of mutual
cooperation in the developmental proces-
ses of the two countries,”

Role of Travel agencies in misleading
and sending poor people abroad

4176, SHRI C. JANARDHANAN :
Will the Minister of EXNTERNAL
AFFAIRS be pleased to state:

(a) whether a few Indians going abroad
without proper education and financial
support are ‘ctextity unpléasant problems

in those countries and for Indig;
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{b) whether certain travel agencics in
India are engaged in misleading the poor
and sending them abroad and minting
money; and

(c) if so, the steps taken by Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENTERNAIL AFFAIRS
(SHRI SURENDRA PAIL SINGH) :
(&) Yes, Sir. A number of such cases have
been brought to the notice of Government
by our Missions in West European coun-
tries, U. K., U. S. A. and Canada

(b) A few cases of unscrupuious per-
sons func:tioning n the guwse of travel
agents and misleading and exploiting the
intending emigrants have also come to
Government’s notice.

(c) Appropriate steps arc beiug tahen
through Passport issuing authorities in
India as well as State Governments who
have been asked to advise atl concerned,
through publicity m:dia, about the risks
involved 1n landing in forewgn countries
without sutlictent financial resoutces,
proper Visas or firm offers of employment.
The intending emigrants are also being
warned not to fali a prey to unscrupulous
travel agents

Chiemical Laboratories commissioned
by Geological Survey of India

4177 SHRI B, K. DASCHOWDHURY :
Will the Munister of STEEL AND MINES
be pleased to state,

(a) whether the Geological Survey of
India have deployed mobile chemical
laboratories for carrying out rapid gquanti-
tative geo-chemical analysis at the survey
sites ; and

(b) the main functions to be performed
by these mobile laboratories ?

THE MINISTER OF STATF IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
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(b). The Geological Survey of Indis have
deployed four mobile Chemical labora-
tories in field areas. Main function of these
laboratories 1s to get on the spot analytizal
data for guiding exploration and drilling
programme. These four laboratories are
in use for top priority projects on base
metals, phosphate and research investiga-
tions.

Exchange of Visits of Leaders of India
and Bangla Desh

4178. SHR1 S8 C. SAMANTA : Will
the Minister of ENTFRNAL AFFAIRS
be pleased to state:

(a) whether an invitation has bheen
extended to the Prime Minister of Bangla
Desh to visit India ;

(b) 1f so, when the proposed visit 1s
going to take plave; and

(c) whether with a view to maintain
close friendly relations bztween the
Governments of Bangla Desh and India,
the visits of Prime Ministeis and other
dignitaries shall be planned frequently
and at regular intervals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTFRNAL AFFAIRS
(SHRI1 SURENDRA PAL SINGH): (a)
Yes, Sir.

{b) The dates have yet to be decided.

(c} Yes, Sir. In accordance with the
joint statement of the two Prime Ministers
in Calcutia and the Joint Declaration in
Dacca, India and Bangladesh have agreed
to maintamn regular and frequent contacts
at appropriate levels,

Agrecment betwecn Bangladesh and India
for purchase of Seeds and Secdlings

4179. SHRI JYOTIRMOY BOSU :
Will  the Minister of EMNTERNAL
AFFAIRS be pleased to state:
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(%) whether an agreement has been
reached following discussions between
representatives of the Agricuiture Depart-
ments of Bangla Desh and West Bengal
for the purchase of seeds and seedling from
the two countrics; and

(b} if s0, the nature thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EATERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). The Bangladesh Ministry of
Agriculture have held discussions with the
Depariment of Agriculiure, West Bengal
and the Ministry of Agriculture, Govern-
ment of India, regarding the purchase of
seeds. Followng these discussions, about
8,000 tons of paddy seeds and 250 tons of
Jute seeds have been supphed to Bangla-
desh Another 4000 tons of paddy seeds
are bemng despatched

Placing ol wide Plate Orders with
West Europe by U. S, S. R,

4180. SHR1 VARKEY GEORGE :
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government are aware
that U, S. S R. has placed large orders
with West European Companics for wide
plate on account of the shortage ; and

(b) if so, whether Government propose
to review their proposal to place the
orders abroad ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
Government have no knowledge regarding
this.

{b) Beforc placing orders for import of
steel all relevant aspects e. g. availability
of foreign exchange for import from
specific source, prices provailing in the
exporting countries, delivery schedules,
elc, are taken into considerstion. A

review of this procedure & not considered
necessary.
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Accidents in Industrial Units

4181. SHR1 R S.PANDEY . Will the
Munister of LABOUR AND REHABILI-
TATION be pleased to  state:

(a) whether Government’s attention
has been drawn to the reported heavy
Increase in the number of accidents in
industrial units,

(b) if so, whether any attempt has
been made (o find out the causes for this
increase in order to devisc some remedial
measures, and

(c) whether Government propose to
make some improvements or amendments
mn the Industrial Salety Regulations so as
to provide adequate compensation to the
victims of accidents ?

[HE MINISTER OF LABOUR AND
RLHABILITATION (SHRI R. K
KHADILKAR) (a) Yes.

(b) Yts TIhe tauses tor the increase
in the number of acuidents [nter-alia
nclude nise in the tempo uf industralisa-
uon with the resultant more compiex
machines and processes, better reporting
ol acudents, lack of adequate safety
measures and lack of proper supervision
us also ignorance on the part ol the
workers 10 some of the hazards involved

Iramming of hne management and
operatmng staff tor providing safe coandi-
tions of work and following safe proce-
dures, sppointment of safety officer 1
some of the large and hazardous factones,
better supervision of work are some of the
remedial measures which are being pursued
through the Directorate Geneial Factory
Adv ce Service & Labour Institutes, Natio-
nal Safety Counc! and other $imilar
bodies and also by the Chiel Inspectors
of factortes at the State levels

(o) Suggestions that compensation for
mdustrial injuries under the Workmen’s
Compensation Act should bemncreased,
are baing  conssdered
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Special Panel for Peace Operation in World

4184. SHRI P. GANGADEB :
SHRIC, T, DHANDAPANI ;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

f'(a) whether - the Soviet . Union has
praposed for -a special penal for Peace
Operation in the world; and

(b) if so, whether Governmom have
welcomed this proposal 7 ° :

THE DEPUTY MINISTER IN THE
MINISTRY OF . EXTERNAL ' AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Cértaio suggestions have been made by the
Sdviet Union to the Secretary-General of
the. United Natim in regard to the - basic
m&u -principles for the conduct of the

Uiited Nations Peaco Keeping Operations,
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includm: United Nations -Obicrver. ' Mis -
sions. These suggestions will b consi-.
dered, along with - those ‘made by ‘other
countiies, by the United ' Nations Comimi-'
ttee on Peace Keoping in due coufse.’

(b) Thesugzestions are under examj-
nation.

Bualk Import of Stes)

4185. SHRI P. GANGADER : Will the
Minister _ol‘ STEEL . AND MINES' be
pleased to state :

(a) whether Government has taken any
decision for allowing bulk import of steel;
and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). Both Hindustan Stcel Limited and
Minerals and Metals Trading Corporation
import steel as canalising agencies in accor-
dance with the Import Trade Control
Policy. Hindustan Steel Limited also
imports certain non-canalised items of steel
in bulk from time to .time, to meet the
requirements of  certain Goverament
Departments, public sector undertakiogs,
small scale industries, export engineering
industries etc. Hindustan Steel Limited will
also be importing certain critical categori-
cs of Steel required for operating the Steet
Bank set up by Government.  In addition,
in 1971.72, Hindustan Steel Limited was
entrusted with the import of steel :worlh
Rs. 20 crores to meet the shortfall in pro-
duction at Rourkela Steel Plant due to-the
100f collapse of the Steel Melting Shop.

Resolution in U, N. . Commijssion on
Hmn Ilﬁu on ‘eradication. ‘of
‘Poverdy.

4186, SHRI BﬁMPANGDWDA
SHRI.G, V. KRISHNAN
Wil hie: Minister ‘of . EXTERNAL:
AFFAIRS be pleased 1o itate’s.
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(a) whether the Indian delegate in U.N.
Commission on Human Rights piloted a
Resolution to consider the feasibility of
observing an international year on eradi-
cation of poverty *Garibi Hatao’; and

(b) if so, the names of the countries
which favoured the resolution and the
progress made in this behalf ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir; it is part of the general resolution
on the subject of Realization of Economic
Social and Cultural Rights and the study of
the special problems relating to human
rights in developing countries,

(b) The resolution was sponsored by
India along with Chile and Poland. It was
passed by acclamation by all the 32 mem-
bers of the U. N. Commission on Human
Rights. It 18 too early to tndicate the pro-
gress achieved since the entire subject 1s
sttll under examinajjon and will come up
for consideration at the next session of the
Commassion in March, 1973.

Non-participation of Pakistan in
Conference of Afro-Asian Countries

4187. SHR1 PAMPAN GOWDA : Will
the Minister of EXFTERNAL AFFAIRS be
pleased o state :

(a) whether Pakistan did not participate
in the Conference of Afro-Asian countries
held recently because of the presence of
Bangla Desh Representatives; and

(b) if so, the reaction of other coun-
1ries who participated in the Conference?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
SRRl SURENDRA PAL SINGH):(w)
Exoept for s briof appearance gn the second
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day when it made a statement criticis-
ing India and the Organisation over the
Bangladesh issue, the Pakistani Delegation
boycotted the Sth Conference of the Afro-
Asian Peoples’ Solidarity Organisation held
in Cairo from the 10th to the 13th of
January 1972 in protest against the
presence of a Bangladesh Delegation.

(b) Libya also boycotted the Conference
in support of Pakistan. Sudan, Algeria,
Guinea and Sierra Leone gave partial
support to the Pakistani view-point. The
other countries did not support the Pakis-
tani stand which enabled the Bangladesh
Delegates to attend as Observers.
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(w) wedt wor qTHrd & Frard
F AT TN ¥ W eurd WA
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Deposits of Silver in Madhya Pradesh

4191. SHR1 RANA BAHADUR SINGH :
Will the Minister of STLEL. AND MINLS
be pleased to state

(a) whether deposits of Silver have been
found in Sidht District of Madhya Pradesh,
and

(b) 1f »0, the steps contemplated for its
-extraction ?

THE MINISTER OF STATE IN TIHE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ) * (a) No, Sir.

(b) Does not arise.

Production at Donimalai Iron Ore Mines,
Mysore

4192. SHRI CHINTAMAN] PANJ-
GRAHI: Wil the Munister of STEEL
AND MINES be pleased to state .

(a)} whether the Iron Ore Mines at Doni-
malai in Mysore have started production of
ron ore; and

(b) if not, by what tune the production
will start ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN) . (a) No,
Sir.

(b) The Donimalas iron ore mine is
hikely (o be commissionsd from the middie
of 1974,
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Constitution of Development Council fer
Irom and Steel, Industry

4193. SHRIR, S PANDEY : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether there 1s any proposal to con-
stitute a Development Council for iron and
Steel Industry, and

(b) 1f so, the time by which 1t 15 likely to
be finahsed 7

THE MINISTER OF STATE IN THE
MINISTRY [OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN) . (a) No,
Sir.

(b) Does not arise

Exploitation of Deposits of Lime Stone
in Himachal Pradesh

4194, SHRI RAJDEO SINGH .

SHRI B. K DASCHOWDHURY:

Will the Muster of STEEL AND
MINES be pleased to state .

(a) whether one of the biggest hime stone
deposits  has been found n Himachal
Pradesh in  Gagal block of Bilaspur
Dastrict,

(b) 1f so, whether Government piopose
to explott 1t to meet the growing demands
for the cement 1n Northern India, and

(c) 1f not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEBL AND MINES
(SHRT SHAHNAWAZ KHAN): (a) Yes,
Sir. About 120 million tonnes of cement
grade and 20 milljon tonnes of marginal
grade hmestone have been estimated by the
Industries Department of Government of
Himnachal Pradesh 1n Gagal block of Bitus-
pur District.

{b) The Industries Department, Govern~
ment of Himachal Pradesh is reported to
bave plans for setting up lacge aod small
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scale cement plants based on fthe limestone

deposits of Bilaspur, Sirmur and Kangra
districts.

{c) Does not arise
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Nationalisation of Mineral Resources

4197. KUMARI KAMLA KUMARI"
Will the Mumnister of STEEL AND MINES
be pleased to state whether Government
propose o nationalise aill the mineral re-
sources of the country which are supplied
to Industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRT SHAHNAWAZ KHAN) ° No,
Madam.

Nationalisation of Ores of Copper and
Aluminium

4198, KUMARI KAMLA KUMARL @
Will the Minister of STEEL & MINES be
pleased to state :

(a) whether Government have any
proposal to nationalise the ores of copper
and aluminium, and

(b) 1f 5o, the main features thersof ?

THE MINISTER OF STATE IN THE
MINISTRY OF S$TEEL & MINES (SHR}
SHAHNAWAZ KHAN) :(s) and {(b).
There 13 no proposal to nationalise the ores
of aluminium. As regards Copper, the
only company mining CGopper or¢ and
producing Copiper metal in  Private sector,
was Indian Copper Corporatlon, The
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The management of its undertaking has
been taken over by the Government with
effect from 10th March, 1972 pending its
acquisition.

Exploitation of Mineral Wealth of Palamaun
(Bihar) by Industries.

4199 KUMARI KAMLA KUMARI:
Will the Minister of STEEL AND MINES
be pleased to state *

(a) whether Tata Industries aie exploi-
ting iron ores of Palamau, Sahn-Jain are
exploiting cores of cement, Dalmias are
exploiting bamboos and Birlas are exploi-
ting bauxite; and

(b) if sp, the steps Goveinment have
taken to protect the muneral wealth of
District Palamau in order to open Industri-
es 1n that District ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEI AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) and
(b). The information s being collected
and shall be laid on the Table of the
House when received

Unemployment among Engineering and
Medical Graduates in West Bengal and
Bibar

4200, KUMARI KAMIA KUMARI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the problem of unemploy-
ment among Engineering and Medical
Graduates js more acute in Bihar and
West Bengal than in other States { and
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(b) if so, tie reasons therefor and the
remedial measures taken or proposed to
be taken by Government in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR) : (a) Precisc estimates of
unemployment are not available. 1be only
information available in this regard relates
to the number of engincering and medical
graduates who aie registeied with the
employment exchanges n the States of
Bihar and West Bengal for employment
assistance which 1s contained In the
statement attached.

{b) Various development programmes
included m the Fourth Five Year Plan of
the Centre and the States of Bihar and
West Bengal and the special employment
oriented schemes initiated since the year
1970-71 are expected (0 create increasing
number of employment opportunities for
the unemployed persons (including
engincering  and medical  graduates).
barhier in 1968 the Government had also
inttiated certain special measures with a
view to relieving unemployment  aniong
engineers which are being implemented
by State Governments and Central
Ministries The Apprentices Act, 1961 1
being amended with a view to extending
1ts coverage to the engmeering graduates
and diploma holders, The Government
had also made a special provision of
Rs. 25 crores w the Central Budget for
1971.72 for schemes specially designed
to provide relief to educated unemployed
(including engincers and technicians). In
the Union Budget for 1972-73, a sum of
Rs. 60 crores has been provided for Special
Employment programmes. The scheme
under the special provisions mentioned
above will also benefit unemployed
graduates in engineering and medwine
in the State of Bihar and West Bengal.
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Statement

State/Unton Territory

(including  Post- (imcluding  Post-

graduates) on the graduates on Live
Inve register as on register  as on
31 12-1971 31-12-1971

Andhra Pradesh 1981 1400

Assam 235 10

Bihar 4008 205

Guyarat 70 23

Haryn 263 60

Himachal Pradesh 9] 4

Jammu & Kashmur 242 1

kerala 2066 415

Madhya Pradesh 621 42

Mahdrashira 1058 108

Mvsore 2450 380

Otissa 661 443

Punjab 152 22

Rajasthan 424 IR4

Timid Nudu 1564) 109

Uttar Pridesh 432 15

West Bengal 1912 30

Chand garh — —

Delh 1089 440

Goa 21 1

I accadives 4 2

Manipur S —

Pondicherry 47 30

Tripura 55

All India Total 19050 3953

Engineering Oraduates

Medical Graduates

Acquisition of 1echnology for Mineral
Development

420! KUMARI KAMLA KUMARI

Will the Mimister of STEFL AND MINIS
be pleased to state

(a) whether Governiment have given
special attention for the acquisition of
technology 1n respect of mneral develop-
ment , and

(b) if so the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) Yes,
Madam

{b) A statement is laid on the lable of
the House

Statement

1 Coal USSR Collaboration was
taken for development of mines in Korba
Coalficld and Washery in East Bokaro
Polish collaboration has been arranged
for development of deep shaft mines in
Jhania  Further Pohsh collaborations
are being considered for development of
newly taken Coking coal mues and for
denign  organisation and development for
N C D C PFrench eoliaboration was
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obtamed for intioduction of special
method of muning m thick ¢oal seams
German Advisers have been associated
for planning ol coal washeries One
German Adviser 1s working with Neyvel
Lignite  On. Consultancy firm has been
developed 1n  private sectot in  collabo
ration with I rench

2 Alumumum—We arc  obtamming the
services of an expert fiom U N1 D O
for beneficiating low giade bauxite ores
As regards smelting, all the producers of
aluminium  are  having  collaboration
agtwemonts with loreign manufacturers lor
obtaiming tcchnical  know-how,
technology cic

precess

3 Iead-Zine—T or the development of
I anba, Rajpura Zuu k deposit M/s RTZ
of U K have heen appomted  as
consultints For setting up a Zinc
Smelter of Vizag technial colibor ation
with 1 Polish fim M/s Centroszap 1s under
considertion ol Government A detatled
project report  {or doubling Debirnt Zine
Smelter at Udapur has been prepuared
through M/{s Krabs & Chie ot Panis

4 Phosphoiite—M/~ Parson and Judo
ol US A have been selected for
development o lamar Khotra phosphorite
deposits

5 Copper ~Tollowing steps have been
taken by Hindustan Copper Ltd, a public
undertaking, to acquire latest technology
1n mimng and mutallurgy processes -

(a) Mls W KE of U.S A are
consultants for Khetrt Copper
Pioject In additon to  them, &
consortium of French tirms, Yenot
P C Ema have been appuinted
as consultants for construction of
smelter  Otto Kumpu of Finland
are providing specifications of their
flash smelter process

(b) Canadian  experts are being
employed by H C. L for mue and
smeiter development. |
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(¢) In the last 3 years, about 15-20
technical officers of H C L have

gon.  abioad for training m
different fields of mining develop-
ment

(d) For Rakha development which now

also ncludes | C. C properties,
4 Canaduan  firm, M/s Waus
Grithiths and M/s cout have been
engaged as consultants

6 Iron Orc The
Development
technical

National  Mineral
Corporatton with  the
wilaboration and  financial
Par nership of M/s Marcona Corporation
olU S A nd three Jipanese Companies
viz. Mitsu & Co  Ohura Trading Co
and Nissho Co Ltd have prepated a
Development  Pioject Report  for  the
explottation of magnetite iron ore deposits
in Kudremukh in Mysore State  Because
ol the magnitude and complesity of the
operation of the progect st had become
nevessary to associute toreign pariners

Production at kinburu lron Ore Mines

4202 SHRI B S BUHAURA
SHRI GAJADHAR MAJH]

Will the

Mimstar of STEFI AND
MINFS be pleased to state
(a) whether production at Kirbuiu

1ron ore mines has becn suspended tor want
ol orders for export and

tb) 1f so, the stepstahen to find out
expurt market tor the Kiriburu 1ron ore?

I'HE MINISIER OF SIATE INTHL
MINISTRY OF SILLL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) The
contractual cxport commutment trom the
Ktriburu mine was upto the year 1971 72
Sufficient production 10 meet the export ob
ligation [plus some surplus was achieved n
early December, 1971, As the ore requirem
gnt of Bokaro Steel Plant ate to be met from
Kinburu mune, the Plant at Kniburu 1s
being modified to produce the ore specifica-
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tion of Bokaro As a part of modification
an interim scheme had to be commissioned
foi which the Plant had to be shut down
from 4th December, 71 to end of January
1972  The production has since been
resumed to the extent of Bokaro s offtake

(b) The Mnerals and Metais Trading
Corporation are continuing their efforts to
find out export market for the surplus
Kiriburu ore

Bringing of Public Sector Units 10
States under purview of Central
Labour Legislation

4203 SHRI S M BANERJFF Wil
the Minister of LABOUR AND RLHA
BH ITATION be pleased to state

t1) the further steps taken to bring
the public sector units in varous Stiles
under the purview of the Central Labour
I egnlation,

(b) whether any mecting has bren
heid with the State Labour Ministers n
this regard and

(¢) 1 so ther reaction ?

FHE MINISTER Ol 1 ABOUR AND
REHABILITATION (5HRI R. K. KHAD

ILKAR) (a) The question 1s  likely to
come up 1t i future tripartite meeting
(b) and (c) Yes Sir Some proposals

m this regard were placed before the 22nd
Session of the I abour Mynisters  C onfere-
nce held in August, 1971 However, almost
all the representatives ot the State Govern-
ments  opposed the proposals and advoca-
ted the continuance of  tatus.guo

House Rent Allowance for Provident
Fund Employees Organisation

4204 SHRI 5 M BANERIJEE. Will

the Minmster of LABOUR AND REHABI.
LITATION be pleased to state

(#) whether the Finance Ministry has
rejected  once  agian  the  upanumous
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recommendations of the Employees’
Provident Fund Board regarding enhance-
ment of house rent allowance in respect
of Provident Fund employess,

(b) if so, the reason for the same, and

(c) thesteps taken by Government m
this duection ?

THE MINISIER OF LABOUR AND
REHABII ITATION (SHR!I R K
KHADILKAR) (a) to (¢) The pay and
allowances of employees of the Fmployees’
Provident Fund Organssation are regulated
in the pattern of pav and allowances of
employees of administrative offices of the
Central - Government  Departments  of
corresponding  category  The Cuntral
Board ol Trustees had recommended in
enhancement of house rent allowince ol
all employees of the Organisation Govern-
ment have not found 1t possible to accept
the recommendation pending the 1ccept
of the report of the Third Pay Commission
mn the case of Cential Government emplo-
yees, and 1ts consideration by the Central
Government

Appomntment of a € ommuttee to
Determine Bonus Quantum

4205 SHRIS M BANIRIJEE
SHRIB K DASCHOWDHURY.

will the Mimister of LABOUR AND
REHABILITATION be pleased to state

(a) whether Government are appointing
a Commutiee to consider whether the
demands of the workers to raise the quan-
tum of bonus from 4 percent to 833
percent are essentml, and

(b) 1f 50, the composition and terms of
reference of this Committee 7

THE MINISTER OF LABOUR AND
REHABILITATION (S8HRI R. K, KHA-
DILKAR}) : (s) aad (b). A Committee is
bemng appoifted (o review the working of
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the Payment of Bonus Act, 1965. The
composition and terms of reference are
expected to be announced shortly.

Non-Improvement of £mployment Situa-
tion

4206, SHRI VEKARIA: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased 1o refer to the reply
given to Unstarred Question No. 2612 on
the 2nd December, 1971 regarding the
non-yimprovenicnt of employment situation
and state.

(a) whether a dctailed study of primary
data has been completed, and

(b) 1f so, the conclusion of the study
so made ?

THE MINISTER OF LABOUR AND
REHABII ITATION (SHRI  R. K.
KHADILKAR): (a) Yes.

{b) A statement contaiming the more
snportant conclusions 1s attached.

Statenient

1. Over-all Suuation : The growth
rate of employment in the oiganiscd
sector of the economy during the jiyear
under review was slightly less than in the
previous year— the relevant figures being
2.2% in 1970-71 as against 2.5% in 1969-70.
In terms of absolute numbers, employment
edged up by 3.8 lakhs from 170.7 lakhs
at the end of March 1971 to 174 5 lakhs at
the end of March 1970, The decline in the
growth rate in the year under roview was
mostly on account of the private sector
in which the employment growth decreased
from 2.4% in the previous yearto Jess
than 1.0% during the year under review.
This decline in employment broadly cot-
responds to decreased industrial produc-
tion. T the public sector, bowever, the
employment growth rate was 32%
1970-71 as against 2.5% in the previous
year, *
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2, Employment in D:fferent Indusiries|
services : While employment con-
tinued to increagse in the *Secondary’
and ‘Fertiary’ Sectors, there was a
slight decrease in the ‘Primary' Sector
where the growth recorded in 1969-70
could not be maintained. The industry-
wise analysis reveals that the employment
increased in all Divisions / Services except
in plantations and forestry, and mining
and quarrying. In terms of growth rates,
the highest increase was recorded in con~
struction (7.3%) followed by electricity
genetation and distribution and trade and
commerce —both with a growth rate of
6.9%. In services and manufacturing, which
together account for nearly two-thirds of
the total employment, the growth rates were
2.6%, 1.6%. respectively, In transport and
communication there was an increase of
1.2 %e. In the case of mining and quarrying
and plantations aad forestry, the improves
ment noticed tn the previous years was
not maintained; employment 1in these
industries actuaily decreased by ,3,3% and
0.5, %5, respectively. As regards, specific
industiles { services, while there were some
heavy losses 1n employment n coal,
cashew, sugar, and tea plantations, tvhere
were significant gains in construction of
buildings and dams, State Government
establishments, banks, medical and health
services, distribution of clectric coergy
and education (technical and non-techini-
cal).

3. Work-Seekers: The number of
wark-seekers on the live register of
Employment Exchanges continued to
increase from about 3.45 million in
March, 1970 to nearly 4.22 million in
March, 1971-—a rise of 22.29%,.

4. Employmemt Opportunities : Employ-
ment  opportunities as indicated by
the number of vacancies notified to
the Emplpyment Exchangss, recorded
an upward trend during the year under
rpview-~the total number of such
vacancies increasing by 3.39; in 1970.71
as against 1.9% in 1969-70,
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Deposits of Minerals in Gujarat

VEKARIA Wil the
AND MINFS be

4207. SHRI1
Minuster of STEE!
pleased to state”

(a) whether Government propose to
conduct extensne suney by Geologial
Survey of India m Gujarat m view of
the availabihity of large deposits of various
minerals there, and

(b) 1f so, the main fuatures thercof and
the time bv which 1t would be done ?

THL MINISTER Ol STATF IN THE
MINISTRY OF STCLL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) and
» Geological ard mimneral survevs
by the Geologial Surves of India 1n
Guyarat are already m progress since
several decades Gener il ueologieal survey
of the State 15 almost complete Geologi-
cal mapping on modern maps and detailed
mineral Investigations are also 1n progress
as per ten year plan (1969.79) of Geologi-
cal burvoy of India First phase (1964-74)
of ten year plan, include svatematic mapp-
g and prehimnary assessment 1n about
8500 sq km and regiona! mineral assesse
ment including about 23,000 mctres drill-
g and pitting, trenching, samphing for
base-metals, phosphate fluorspar, china-
clay, bentonite and biuxite besides ground-
‘water investigations  Certain areas of the
State arc also propused to be covered by
aertal  geophysical surveys under
B.R.G M Contract Current held scason
programme includes  mnvestigations  for
polymetalhic minerahzation in  Banas-
kantha Sirohn belt bauxite in Jamnagar,
Junagarh, Amrel and Bhavanagar districts,
nickel in Sabarkantha district, tn
Banaskantha and Sabdrkantha districts
and fluorspar 1n Broach district

qger qewy ofenwAar & an
] W g™ aaar

4208, o 310 @t aroger
af¥a s filfw W s w@R
FUFE e .
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National Council of Trade Union
Centres

4210 SHRIP M MEHTA Will the
Minister of LABOUR AND REHABII I-
TATION be pleased to state:

(a) whether the I N T U.C Work-
ng Committee has decided to work for the
formation of National Counci] of Trade
Union Centresms | N T U, C,
AIlTUCand H M.S ,

(b) if <o, the mam features ofthe
proposal, and

(c) whether Government have approved
the proposal ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR): (a) Yes, Sir

(b) The dotails about the formation of
the Counci! have to be worked out by
the three participattng Trade Umon
Centres
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{¢) Government welcome the proposal
of forming & National Council of Trade
Union Centres.

Production In Hindustan Copper Limited

4211, SHRI D. D. DESAI: Wil the
Ministet of STEEL AND MINES be
pleased to state :

(a) the phased investment and produc-
tion programme of Hindustan Copper
Limited, 1In terms of amounts, time
and:ytonnage;

(b) the policy concerning conservation,
substitution and use of copper for the
coming ten years; and

(c) the steps taken and being taken to
implement the above ?

THE MINISTER OF STATE IN THE
MINISTRY OF STELL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) A
statement is laid on the Table of the House.
| Placed 1in Library. See No. L. T. 1869/72.1

(b)and (¢). Substitution of Copper
wherever possible 15 already being resorted
to, particularly in the field of clectrical
generation and conduction, by the use of
Aluminium, Use of Copper 1s also bemng
replaced by Alumuuum 1n the case of
utensils and other brass 1tems hke flash
hght cases & lamp caps etc. lt may be
stated herc that in due course plastics
may replace not only copper but also
Aluminium 10 many fields

Setting up of Copper Smelter and Zine
Smelter on Gujarat Sea-Coast

4212, S8HRI D. D, DESAl: Will the
Minister of STEFL AND MINES be
pleased to state :

(8) whether Government propose to set
up & copper smelter and zine smelter some-
whete on Gujarat sea-coast based on
imported concentrates; and

APRIL 27, 1972
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(b) if so, the steps taken by
Government to bridge the gap between
demand and supply of copper and zinc ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) No,
Sit,

(b) Does not arise.

Utilisation  of  Bauxite
Maharashtra

Deposits of

4213, SHRID. D, DESAI: Will the
Minister of STLEL. AND MINES be
pleased to stated :

(a) whether the Koyna Smelter has
been virtually shelve;

(b) 1t so. whether Government have
any alternative programme to utilise Maha-
rashtra bauxite deposits,

(c) whether the rewised decision
regarding smelicr is as a result of influence
of the existing Aluminjum manufacturers ;
and

(d) if not, the reasons for virtually
shelving the Koyna Smelter ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINFES

(?HRI SHAHNAWAZ KHAN) : (a) No,
Sir,

(b) to (d). Do not arige.

Pending cases for Payment of Compensation
to Displaced persons

4214, SHRI C. CHITTIBABU : Will

the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(8) whether 41 casés of payment of
compensation to displaced persons reported
to be pending finalisation have been fina-
Heed, if 50, the value of compensation paid
on these 41 cases;
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(b) the number of cases reopened as a
result of judicial or administrative actions
and the value of such cases; and}

(¢) whether 5,000 Statementsof Acco-
unts for a total value of Rs. 72.66 lakhs,
reported to be pending, have been settled,
if not, the reasons for the delay?

THE MINISTER OF LABOUR AND
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REHABILITATION (SHRI R. K. KHA.
DILRAR) : (a) to (¢). The Hon'ble Mem-
ber has presumably taken the figures as on
31st December, 1970, as printed in Chapter
XII of the Report of the Department of
Rehabilitation for the year 1970.71. The
progress made since then and the latest
position as on the 31st March, 1972 1s indi-
cated below :—

Fresh Cases mentioned Number of cases “it;t-e_rﬁa; of Account

1n part (a) of the reopened No. Amount
Question
m ) 3) “
Number brought torward

on I-1-71 41 3807 4545* Rs. 72 66 lakhs
Additions from January,

197! to March, 1972. 9 874 220 Rs. 4.71 lakhs
Total :— 50 4681 4765 Rs. 77.37 lakhs
Disposal during January,

‘1971 to March, 1972 33 117 220 Rs. 3.70 lakhs
Balance on 31st Maich,

1972 17 3510 4545* Rs. 73.67 lakhs

Value of the cascs finalised

during the period (Both

fresh cases as well as re-

opened cases—secparate figu-

res have not been maintained) Rs. 9,34,706

Promotion in E. P. ¥. Organisation

4215. SHRI1 RAMAVATAR SHASTRI:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(&) whether a number of Class 1 and I1
Officers of the Employees Provident Fund
Organjsation have been promoted when the
war with Pakistan was in full swing;

(b) whether Government itself put a
tan on promotions/upgradations under the
state of Emergency; and

(¢) if so, the necessity of flouting the
Government decisions in these cases and the
action proposed against the persons 1espon~
sible?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) Four Class I Officers were
promoted in the Employecs’ Provident
Fund Orgamsation during the period from
the 3rd Decomber, 1971 to the {7th Decern«
ber, 1971,

{b) Government imposed a ban on up-
gradation of posts before the Bmergency.

*In sddition 405 cases have been processed without the issue of Statoments of Account
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It 18 still operative, Government have not,
however, 1ssued any orders 1mposing & ban
on promotion of officers during the period
of Fmergency

{c) Does not atise

Departmental Examinations in Cmployees
Provident Fund Organisations

4216 SHRI RAMAVATAR SHASTRI
Will the Minsster of LABOUR AND RE-
HABILITATION be pleased to state

(a) whether Departmental examina-
tions are held in the Employees Provident
Fund Organwation 1n all cadres

(b) whether neither the number of
vacancies ire innounced before holding
such examinatiors nor ate he candidates
piovided with the marks they obtain in
such examinations and

t¢) 1f su, the reasons thercfos?

Ifit MINISILR O LABOUR AND
REHABILITATION (SHRI R K KHA
DIl KAR) The Provident Mund Authotities
have reporicd as under

(a) Departmental cxaminations are
conducted for promotion to grades of
fower Division Clerk Upper Division
Clerk, Head-Clurk, Assistant, Provident
Fund Inspector (Gr 1), Superintendent
and Accounts Offwer

(b) and (¢) 1lhese examunations have
been introduced during the last two years
orso It bas not been possible to estimate
the vacancies anising during the year with a
reasonable degree of exactitude and hence
vacancies cannot be notified before the exa-
mination  Attempt 1s, however, made to
fill as many vacancies failing in the exam-

nation quota as posssble having regard to
all relevant considerations

Marks obtained by the individual cand;-
dates are not being supplied to them  The
question whether the marks may be supp-
hied in foture is being examined,
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Strike by Emploveesof RPFC,
Tamil Nadu

4217 SHRI RAMAVATAR SHASTRI :
Will the Mimmister of LABOUR AND
REHABILITATION be pleased to state

(a) whether the employees of the Regi-
onal Provident Fund Commussioner, Tamil
Nanu went on strike 1n December, 1970,

(b) whether some settlement was rea-
ched between the employees and the autho-
rities with the intervention of the State
Government s Labour Secretary, and

(c) 1f so whether the scttlement has
been implemented?

THE MINISTFR OF I ABOUR AND
REHABI ITATION (SHRI R K KHA-
D1 KAR) The Provident 1 und Authori-
ties have reported as under -

(@) Yes
{b) No

(¢) Does not arise

Identical Fxammation for Different Cadres
m E P.I'. Organisation

4218. SHRI RAMAVATAR SHASTRI .

Will the Minister of LABOUR AND RE-
HABILITATION be ploased to state

(a) whether in identical exemination
1s conducted to the two difterent cadres
having different pay scales and status in the
B P F Organisation

(b) whether some Umons have brought
tlus fact to the notice of authorities, and

(¢) 1f so, the action Government pro-
pose for removing this anomalous pesition?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) . The Provident Fund authori-
ties have reported as under :—

(a) Yes.
(b) Yes.
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(¢) The question does not arise,  The
position is not anomalous, The method of
recruitment to two different cadres on the
basis of results of the same examination is
also followed by the Union Public Service
Commission in some cases.

Production of Steel in Private Sector
Steel Plants

4219. SHRI N.E. HORO: Will the
Minister of STEEL AND MINES be plea-
sed to state :

(a) the annual production of all types
of steel in each private sector steel plants
during the last three years, yearwise;

(b) whether thero has been decline in
production in private sector steel plants;
and

(¢} if so, the reasons thercof and the
steps taken by Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) The
following table gives the information :—

Production of Saleable Steel

(In Thousand Tonnes)
TISCO 11SCO TOTAL

19680-70 1,440 568 2,008
1970-71 1,375 523 1,808
1971-72 1,386 493 1,879

(b) Yes, Sir.

{c) Production in TISCO has been affc-
cted by shortage of Coke. There were ope-
rational problems in the coke ovens result-
ing in lower coke output.

The decline in production in IISCO is
mainly due to problems of maintenance,
apart from adverse industrial relations,

Tie twd plants are taking a number of
steps to tackle *their production problems.
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Government are in touch with both plants
in regard to their problems and render alt
necessary assistance to them to step up
their production.

E. P. F. in Mica Mines in Hazaribagh
Bihar

4220. SHRIN. E. HORO: Will the
Minister of LABOUR AND REHABIL 1-
TATION be pleased to state :

(a) whether ¢ large number of mica
mitnes and lactories have not been covered
by E. P. F. Scheme in the District of
Hazaribagh (Bihar) and about 100 factor-
ies in Giridih Sub-division afone; and

(b) 1t 50, the steps being taken to cover
ail these coverable mica faciories and
mines in the District Hazaribagh with re-
trospective dates ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : The Provident Fund authori-
ties have reported as under :—

(a) As per the latest 1ist of mica mines
and mica factories obtained from the De-
partments of mines & Geology and Latour
& Employment, Government of Bihar,
there are 258 mines and 127 mica factories
in the District ol Haczaribagh. Out of
these 144 mica mines and 120 micy factorics
have already been covered under the Emp-
lyees’ Provident Funds and Family Pen-
sion Fund Act, 1952 as on 1st April, 1972.
Thero are 97 mica factories and 39 mica
mines in the sub-division of Giridih of
which 91 mica factories and 29 mica mines
arc already covered under the Act.

(b) A survey is already in progress in
the district and suitable action will be taken
for covering the remaining factories and
mines with cfect from the dut datesin
accordance with the provisions of the Aect
and the Scheme.
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Exploitation of Unutilised Mining Ores
in Bihar

4221, SHRIN. E. HORO: Wili the
Minister of STEEL. AND MINES be pleas-
«d to refer 10 the 1eply given to Unstarred
Question No.705 on the 18th November,
1971 regarding the exploitation of unutili-
sed muning ores 1n Bihar and state whether
the requisite information has sinée been
collected and laxd on the Table of the
House "

THE MINISTER OF STATE IN THE
MINISIRY OF STELL AND MINES
(SHRI S1IIAHNAWAZ KHAN) : Informa-
tion 18 bemg collected and will be lawd on
the Table of the House when received.

Production m Coking Coal Mines

4222, SHRI JYOTIRMOY BOSU:
Wil the Muinistcr of STFEL AND MINES
be pleased 1o state

(a) the present production position ol
the cohing coal mines,

(b) the steps being taken to improve the
position, and

(c) whether any guide-hine has been for-
mulated by Government for running the
coking coal munes, and 1f so, the mam
features theicot ?

THE MINiIS1ER OF STATE IN THE
MINISTRY O STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) . (a) The
present production of coking coal mines 1s
about 1.4 million tonnes per month.

(b) and (). The Government has taken
over the management of 214 coking coal
mines. The management tunction has
since been  entrusted toa newly formed
Government Company, vz, Bharat Cok-
ing Coal Limited. The Company 1s giving
priority to the task of re-construction and
re-organisation of the collieries with a view
to maximising production, A protocol has
also been signed with the Government of
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Poland for techaical assistance in the re-
construction/re-organisation of the mines,

Self-sufficiency in Steel Production

4223, SHRIJYOTIRMOY BOSU ;
SHRI BHOGENDRA JHA :

Will the Minister of STEEL. AND MINES
be pleised to state :

(a) the steps taken by Government
during the last three years to achieve scli-
sufficiency in Steel production:

(b) the impact of the steps taken so far;
and

(c) the time by which India is expuected to
achieve self-sufficiency in steel production?

THE MINISTFR OF STATE IN THE
MINISTRY OF STFEL. AND MINES
(SHRI SHAHNAWAZ KHAN). (a) and
(b) The main measure comprise efforts
directed towards stepping up of production
in the five main Steel Plants and speeding
up of the construction of Bokaro steel plant.
The performance of the public sector steel
plants are periodically reviewed and all
possible steps arc taken to help the plants
to increasc thewr production. As regards
the two private sector companies (TiSCO
& 1ISCO), Government is 1n touch with
both of them in regard to their problems
and all necessary assistance 15 rendered in
helping them to step up their production.
All these measures should be of help in
stepping up produciion.

(c) It is expected that near seif-sufficie-
ncy in steel production can be reached in
another two or three years when substan-
tial production will be pogsible in the
Bokaro Steel Plant and the existing Steel
Plants are expocted to attain production at
80.80 present capacity.

Mesting of Indo-Afghan Joint Commisslon

4224. SHRI B.K. DASCHOWDHRURY:
Will the Minjster of EXTERNAL
AFFAIRS be pleased to state ¢
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(a) the nature of discussion held at the
meeting of the Indo-Afghan Joint Commi-
ssion; and

(b) the decisions arrived at in the meet-
ing and the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRISURENDRA PAL SINGH): (a) The
second meeting of the Indo-Afghan Joint
Commussion held in Kabul on the Ist and
2nd April, 1972 discussed matters relating
to cconomic, commercial and technical
cooperation between  Afghanistan  and
India.

(b) The Joint Commassion 1eviewed the
progress made in the implementation of
current projects Tne Afghan side reques-
ted that some Indian experts may be depu-
ted to Kabul 1n the fields of Planning,
Minimng, Irrigation and Power, Public
Works, Industry, Health, Education and
Financial Administration. They also requ-
ested that training facilities 1n India may be
provided 10 Afghan personnel, so that they
may rapidly take over the functions now
being performed by Indian or other foreign
experts. In view of the friendly relations
exssting between the two countries, the
Government of India intends to meet these
requests consistent with the available funds
and training facilities.

Conference on Human Euvironment in
Stockholm

4225, SHRI B.K. DASCHOWDHURY:
Will the Minjster of EXTERNAL
AFFAIRS be pileased to state :

(a) whether any high power Indian de-
legation is likely to take part in the Con-
ference on Human-Bnvironment in Stock-
holm; and

(b) if so, the main features thereof ?
THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (8) A
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delegation from India will be participating
in the conference on Human Environment
to be held in Stockhoim; from 5th to 16th
June, 1972, 1ts composition 1s under consi~
deration.

(b) The Conference is being held under
the auspiees of the U. N, Its main purpose,
as stated in General Assembly Resolution
2581 (xxiv) of 15th December, 1969, is “‘to
serve as @& practical means to encourage
and to provide guidelines for action by
Governments and international organisa-
tions designed to protect and improve the
human environment and to remedy and
prevent its impairment by means of inter-
national cooperation, hearing m mind the
particular importance of enabling the deve-
loping countries to forestall the occurrence
of such problems”.

[H & W H WA a®r gearw W
qeerd

4226. st fagfa T @ Far
geata YT @t oAt ag F@ry A
w3y o ¥a1 9@ 7 faee g
FAAr Bt F&6 F FW AW qrA 5O
gafady ¥ w7 @@ I aT gl
FRaATE?

O Wi W Wwe ® Uy
A (st srgwaTe wi): o, Ag

Recruitment to Forelgn Service

4228. SHRI BIBHUTI MISHRA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether only those persons are
recruited to foreign service whose telatives
arccither in tbe Union Public Service
Commission or are connected with selec-
tions/ promotions there ;

(b) whether there are some States
whose population is big enough, but 1their
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representation in the Foreign Service 1s
negligible ; and

(c) the nature of the scheme proposed
to bo formulated by Government to ensure
due 1¢epresentation to every Staten this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGII):
(a) No, Sir,

(b) It is a fact that the Statewise com-
position of the Foreign Service 1s not 1n
proportion to the populations of the States.
This 1s because Article 16(1) of the Consti-
tution yrohibits discrimination in the
matier of public employment on the
ground of residence or place of birth
Except for certain concessions given to
nembers of the Scheduled Castes and
Tribes, the selection 1s on the basis of
merit only

(c) Does not arise

Removal of misapprehension in neigh-
bouring countries Re. India’s role in
belping people of Bangla Desh

4229. SHRISAMAR GUHA:
SHRI VAYALAR RAVI:

Will  the Muuster of EXTERNAL
AFFAIRS be pleased to state .

(a) whether Govornment have made
assessment of the reactions of the neighbo-
uring countries of India hke Afghanistan,
Ceylon, Nepal, Bhutan, and Burma regard-
ing the 10le  played by India m helpmng
the people of Bangla Desh in achieving
their national freedom,

(b) whether some misapprehension has
been created in some neighbouring count-
ries of India regarding her future role as
the most powerful country of South Asia;

(c) 1f so, whether appropniate steps have
feed taken to remove such misapprehension
about Tndia; and
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(d) if so, the nature thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURFNDRA PAL SINGH): (a}
Yes, Sir.

(b) to (d). No apprehension has been
voiced by any of these countries. India’s
policy is well known and has been often
reterated. It 1s  one of friendship, and
cooperation with all on a basis  of mutuat
respect, reciprocity and non-interference
in internal affamrs

Application ot Bonus Formula
in Madhya Pradesh

4230, SHRI G. C. DIXIT : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state -

(a) whether the declared bonus formula
has been made applicable in Madhya
Pradesh, and

(b) whether it has been made applicable
to all the industries also’

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHAD-
ILKAR) : (a) and (b). The Payment
of Bonus Act, 1965, applies to Madhya
Pradesh also. An gd hoe formula was
cvolved at Bombay in September, 1971 for
payment of advances in certain cases over
the minimum bonus due under the Act, but
it has no statutory force. It has to be
implemented by mutual agreement between
the parties.

Ay 39 g e wwd
awEnsl §1 weag wed & fag
agea oy & wlifufa & Frger
4231. it gew wy wewrg :

sar fadw o ag Ty W gt
w4



101 Written Answers

(%) =ar agww Iz & wgr &l
¥ gy v Ayl ¥ wEdlw
quEAY 1 qAmalT & & fad fed
sfafafe ® frgea firar §, ot

(@) war gog sfafafe & wea &
<t fear g 7

fadw dwre & 9w walt (s g
aw fag) : (%) Wi (w) . wgw uw
& wgrafag ¥ 21 fageax, 1971 &
qrerr afing & gaew go 307 ¥ wy-
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afafafs & v ¥ fearrg, 1971 &
A faeggifon fanfany geiondf 5
frgwa fear ar

faty sfafafe & F77d qur s@Ed
1972 & &1 ary wgraaid FY aTAv
1

Relief Materials for Bangla Desh

4232 SHR1 NIHAR LASKAR : will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether relief materials have been
given to Bharat Sevashram Sangha and
Ramakrishna Mission for relief work in
Bangla Desh; and

{b) if so, the nature and quantity of
the relief materials sent ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (&) Yes, Sir, The relief materials
were given in India to Bharat Sevashram
Sangha and Ramakrishna Mission for relief
work in Bangla Desh.

(b) The details of the relief materials
given to these organisations, are given in
the two statements laid on the Table of the
House, ([Ploced In Library. See No.
LY-18%0/723
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Reform of Industrial Relations

4233. DR. RANEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the Labour Ministry has
informed thc Central Trade Unions that
Government would go ahead on its own
if the Central Trade Unions have not
made up their minds on the question of
proposed reforms of Industrial relations ;

(b) the salient feature of the proposed
reforms of the Industrial relations ; and

(c) the rcaction of the varjous Trade
Union Centres ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K.KHA-
DILKAR) : (3) No formal communication
to tlus effect has been sent, but the Central
Trade Union Centres are aware that Gover-
nment cannot wait indefinitely to resolve
the issues. They will have to act in the light
of the various discussions held during the
recent past,

(b) and (c). During the course of their
mutual consultations; the Central Work-
ers’ Organisation reporied agreement on
some of the issues like those relating to
the mechanism of dispute settlement and
recognition of unions. With a viow to
reaching a greater measure of agreemont,
Government have convened a meeting of
the Working Party of Employers and
Workers on May 6, 1972.

Grievances of Casual and Work-Charged
Labour

4234. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state :

(a) whether there ave any schemes to
ameliorate the lot of casual and work-
charged Inbour;

(b) whether there &re any channels
through which the work.charged labour is
absorbed in regular siaff; and
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(¢) if mot, the reasons thezefor ?

THE MINISTER OF LABOUR AND
REHABILITATION ((SHRI R K
KHADILKAR) (a) Casual/work-charged
labour 1s entitled to the benefits conferred
on workmen n general under all labour
laws in accordance with the provisions
thereof The Model Standing Orders for
casual labour for Centra) Government
Undertakings have aiso been framed and
circulated 11 November, 1971 for being
adopted 1n various departmental under
tahings under the control of the
Ministries,

The work charged staff of the Central
Public Works Department dare distinct
from muster-roll labourers employed by
the Department The former are on regular
scales of pay with conditions of service
analogous to regular staff They aro
already entitled to benefits of permanency,
Dension, family pension, Central Govern-
ment Health Seivices facihties/re-imburse-
ment of medical claims, allotment of
accommodation from the General Pool,
Privilege Tiket Order concession and
most of the benefits avairlable for regular
staff TIhe casual laboures on the other
hdand are daily labourers and they ,are paid
mmimom wages notificd in  respect of
employments of construction or main-
tenance of roads or bujlding etc. They are
entitled to  three pa:xd National holidays
1 ¢ 26th January, 15th August and 2nd
October As thev arc engaged on day-to-
day basis the question of extending any
further benefits to them does not arise

(b) The work charged staff can get it-
self regularised as per certified Standing
Orders applicable to them

‘The non-industris] categories on the
work charged cstablishments of the Cen-
tral Public Works Department have already
been transferred to the regular establish-
ment As regards casual labourers the
policy of the Central Public Works
Department 18 to emplov them to the
barest mimumum and for works of short
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duration, Only work-charged staff are to
be employed against long-term vacancies
In the circumstances, 1t 13 not considered
necessary to frame any schemes for absor-
bing muster roll labourers on the work-
charged establishment Muster-roll labour-
ets can be appointed 1n regular/work
charged establishment 1if they are sponsored
by Employment Fxchange The Employ -
ment } xchange, while sponsering their
cases take Into account the services ren-
dered by them as muster-roll labourers.

In respect of Ratlways, casual labourers
who complete 6 months continuous service
on works other than projects, have been
given the rights and privileges as admjssible
to temporary Railway servants Such labour
1s also considered for absorption to regular
cadre. To ameljorate their lot, all Class
1V posts are also being filled from amongst
casual labour and substitutes, for the last
two years

(c) Does not arise

wTeey ww fawre qfeny & shafaly
¥ ¥t graty Iq-As @ ¥

4235. st wgrdlaw fag oo
Fa1 WA o geatw @ g aqw A
YT 3 fis ¢

(%) v wreaty 94 fawra afwy,
gesit 78, 7€ feodt a7 o wiafafa-
¥ qAai® Ir-aA 4 g fawr W
AT AH guw wUAT W T o,
L 154

(&) afe gr, @ 995 gt wr
sl wmanrt & sar wrdad & af
g7

ww sty grafe Wit (sfr wreo
%o wifewmy) : (¥) o, w1

(@) o ad vsar )
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wrrw & figdow oft wuw fog & sl
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e sttt W wWwrew § Trew
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s faw sracar sriwmdla, sesEr
N farwraraear 7 gfenier $@ g,
#) wreft § 1 ag Ievemla § i 1969-
70 & <ror 8.36 §0¥ WY & IT9T
& § gwan A, fgrgear arw fafade
gru 1971-72 w6 % fag fafasr
dster g 19.55 0y W &
fafrara fpat wr § 1 oy aebeftw & fir
foorer ot it & sl K owrd Y afe
# g ¥ wifew wedw gt §
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(&) 6-12-1971 ¥ wearar ¥ faeely
¥ wd @ & Quw AT arw
it & st ' aem wifz
9T FI &Y SUHT G GFC § =~

(i) wfuwifedl & faq arar war
2550/-%0

(i) wrfeat o wraw 1580 /%0
(i) fadm zrs gFa

weqd & feod! Y w8 &G &
g arar W 9¢ §1 gw weue &
Aady g facell =Y arar ¥ =qm WX
TR K1 W FHGAH (watA T
are sasan,  fRgie,  sfwgeerEr
sTaaAr, wew wdw) & wfawifar &
faeell w1 ¥ ¥ weT AT 9T qF
q ggra saw 7 gf aw7 § wfusina:
sfawg gar 1

(1) : (®) " (@) wr & ;A
@ qg a1 awar g f wfgerfn &
gear ¥ 3fg W wfwifay 7 afye
avar & &1y, A1 & qI {, qosae

=T A gAY

YN W e © FA FAAA

4239, st wimrer ware: Wb
geqrey T Wi HoAl ag AR W e
win e

(%) wr ¥ wivr NwE
Tt G g ary w7 faa § s
wiz & fag sfafer 2000 za war
atar aeaf s weaw Adl §; Wk

(%) v e w1 2000 Z7 weuT
gigr gk s@ 3 shafor feak
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areban wiew Y qrasawar R Wi
e aF fwah eteg a7 a% §?

e WY W sty § e sy
(s wrgRaT wt): (%) gewEd: wA-
i waeq F1 "oy and”’ & gfafe
2000 =7 ¥ wigfer w1 fade aveaw
¥ Fay arw miAwAr ) Agd wix
FHIEEH WA ¥ AW AYTE F IraT
a1 FA DT AEIFAT A ATH GG
F1 1000 =7 gfafes ®Y 3T & Twraq
a3q § Ww g 9w & eTaq,
1973 a% 7z 3,500 za wfafen aw
afug fwar arqar | gzEs @99
g% gagar & fagray 1972 Hwwa
a% =g £ faaifka &1 Ja7d, 1973
a% dax §1 % Agesn & gfafzm @
NT 5,000 ez @gifay ST GWE
i

I9G FATFEIL, 4g ST q@ AE
¢ fr fgegeary arw fafaz qay =
ars saex &1 gfafeqs 2,000 za &
wrgfa v & waad g

(@) awvaa: “wsw qrd’ & fada
e A JIH AGEH 6 IET ¥ §;
Fad Wi fEg A § ofwlaa
|9 & FET % faQ, arw "aes wv
wfafes 2,000 z7 %Y argfer 3g wifer
W fAmadT & dear qraw 7 ghiy
g @ ¥ 1 Fraam ¥ agw
ff ST © W oy W
6 fraam g 80% wr wyfm
§! o7 & sy wfafor, 6 o
fraae dqrr  wIX W1 wTT WA
fivar war § 1 Wy w7 § 2 fredw
Fearaw §g dare § Wik 2 ol faemw
dare wov & fag wd wrdw fear
mar &
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Paymont of Bouun by Small, Mediom -
" . and Large lndustries

4240.° SHRI D. K. PANDA : Wil
tlie Minister. of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether a number of small, medium
and Jarge industries employing more than
20 workers have not been paying bonus;
and )

(b) if so, the percentage of such small,
medium and large industries as did not
pay bonus during 1971 and the main
reasons for such default ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) and (b) All factories and
other establishments employing 20 persons
or more are statutorily obliged to pay
bonus in terms of the Payment of Bonus
Act, 1965. The Act has a very wide
coverage and Government do not collect
information regarding bonus payments by
individual establishments, However, action
is taken by the Central Government and
the State Governments, in their respective
spheres, against the concerned employers
wherever any defaults come to their
notice,

Profit Sharing Bonus at 8-1/3 percent

4231, SHRI D.. K. PANDA : Will
the Minister of LABOUR AND REHABI-
LITATION be pieased to state :

(a) the names of the industries in
which 8-1/3 per cent profit sharing bonus
has been introduced: and

" (b) the steps taken so far for introduc-
ing-such bonus in different industries and
the further steps comcmplatcd in this
behnlf?

‘rﬂa MINISTER OF LABOUR AND

. ‘REHABHJTA'HON (SHRI R. K. KHA- .

i (@) The infor_mmon is not
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(b) Payment of bonusin terms ofthe
Payment of Bonus Act, 1965 isa dmmory-
obligation. An ad hoc formula ' ‘was

-evolved at Bombay in Seplember, 1971 for
the payment of advances incertain cases = .

over the minimum bonus but it has no
statutory force. It has to be implemented
by mutual agreement between the parties.

Allotment of plots in EPDP Colony,
Kalkaji, New Delhi

4243. SHRIP.K.GHOSH : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to s'ate :

{a) whether there is any proposal to
allot 55 large plots earmarked for group
housing in EPDD Colony, Kalkaji, New
Dethi to the Co-operative Societies of the
displaced persons;

(b) if so, whether any application has
been received from any such Co-operative
Society under formation; and

(c) the decision taken by Government
in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) Yes, Sir.

(b) Only one application from the
Secretary, East Bengal Displaced Persons’
Co-operative Rehabilitation Society, has
been received, -

(c) The details of .the scheme are
under examination in consuitation with
the Delhi Development Autherity and the
Municipal ~Corporation. . The - Dethi

Development Authority. has agreed with-

“the proposal, subject to the lmit of the
overall density of population- petmissible . -
in the area; Detalled  layout plans ofitho
proposed: nclwushnvn been- pmred by
the Senior Archiwct olthe Gentrd ‘thlic,“‘-\-
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Standing Committee for approval. The
Schems would be finalised afier the plan
has been approved by the Corporation,

Tro wsitey Ty @ior A faet
T

4244, iy g W wga
a1 fadmr w0 ag @ A gor W
fr -

(%) w31 gAgqd st Aar @0
srfa fag, w1 @ @wy wrd
Ry 9 fa¥ey wr www st @ R,
¥ T oAE-aE 3@ & 2T qar
zay gqd 0 fel § wrem faddd
ST fipat ar W3 §W Gwg B gawr
fadet & wrvw fa Qe s @

(@) war 9w ¥ gAwr QIO
T F@F IR T BE FrFard 7
2 o

(w) afz &), & g%y qreow waa
W ¥ gy § @wr ¥ oWy

FrIaTg # § 7

fadmr wowmw § 99wt (sh
gt fog) : (%) orgi)

(@) s (7). aww ¥ 25
T, 1971 & FraeT ooy fog &
e £ Asx wX FT dgwr fear
are &, 6 JAd, 1972 ®y gowrT §
oY g dewr fsar fe 99 g W)
< % feay g )

fadelf ®t Ry g vy faiet ¥
wree e shfafe svew

4247, it siwc T fug ;¥
e Wl gy wad v w0 s
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(%) @ 0% a§ & wrew & fead
wfafafi qoze fede & W mg ?

(=) swxwafe § fodwl & fomrd
sfafafy wvew wea wmg; @i

(w) sa% gadfee sfafafe woee
fras a7

fadwr wowrerg ® ww A (s
grram fag) :  (F) 1971-72%
g, fadm wene Y S a7 44
sfafafy qoee fa3al T A o I

(=) fadw wemterw & AgN
fawa A WIA WX AT A Ay A
g Ay fadd  wa wEeq
sfirat & 114 gfafafe qoeel &
qrgeq § AT |

() fa¥er wearam g S et
sfafafy wueell & wwg AT WS
g FaRdy fafre safeadi st armt &
avaer ¥ & wf sraArg v gofas
AT W § !

Fall in employment ia Central Government
Service

4248, SHRI JYOTIRMOY BOSU:
Wil the Minister of LABOUR AND RE-
H ABILITATION be pleased to state .

(a) whether according to a census con-
ducted by his Ministry, there has been a
significant drop in the employment poten-
tial in the Central Government setvice
after theend of the Third Five Year
Plan;

(b) if so, the salient features thercof;
and

{c) the factors responsible for the fafl in
the employment potential of the Central
Government service 7
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). The data ex-
hubiting trends in Central Government
employment is given in the statement attach-
ed. It would be observed from this state-
ment that the average annual increase in the
Central Government employment during
the Third Plan period was of the order of
6% as compared to an increase of 1:3%
during 1966-67 1°7% during 1967 68. The
increase during the yvear 1968-69 and 1969-
70 was 0 5% and 1 6% respectively.

(e) Comparatively higher growth rate
in employment during 1962-63 and 1963-64
was attributable to the increased defence
activitiesas a result of 1962 Emergency.
The lowes rate of growth since 1967-68 may
in part, be explained by the restrictions
ymposed by the Government on the creation
of class 1V posts and 1n the matter of re
cruitment to class Il posts.

S1AIEMENT
Trends 1n Central Govermmnent employ neng

As on 31st Number Percentage rise

March of (lakhs) over presious
year

1961 2094 341
1962 21°56 1'96
1963 2349 895
1964 25'36 706
1965 2637 398
1966 2710 277
1967 27°46 133
1968 2793 171
1969 2807 0°51
1970 285t 1-56
¥ whwen Fafi wrgee & wvatery

# frdt w1 s

w1 oW eopeie B oag nﬁ;
! g &8 fip .
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(w) war &eiva wfer fafw argear
& sratern # B¢ fgedy fawerer §;

(=) afg adfi, ar fgrdt wrdt <woat
¥ groa ARy qft & gee fre
a#TT fo¥ 1y § a1 wmiar ¥ w
fe=t &1 %500 feg w1 fpmr o

&, Wit

() #ar gFr aral &) sqA § TAA
3T &§ MaAr & fay g watag ¥
fg= fawrr @Yy & fad wa as AE
Fr & wf § ate afk g, O W
avaey & frget gafa g€ § 7

uR Wi geraba woit (s wito o
wrfewe): sHard whrer fafy srf.
srfeal & freargare gfgr fear § :—

(%) st agr

(=) feelt @ wrw Q&1 #7 AT
argreuEar = ¥ faar @@ o
wratag & swwr o ggam ¥ G
AMA A1 FTH FE & AT IR Ay
felt & zrgg w7 & fae avgemy
fagmra 34

(7) svgsa (@) ¥ @ &1 A7
% @y gu, M agl Isar

Setting ap of av Alumina Plant in Gujarat
in Collaboration with Hungry

4250. DR, MAHIPATRAY MLHTA :
Will the Ministe: of STEEL AND MINES
be pleased to state :

(a) whether an agreement has been
reached with the Hungarian Government
to set up an Alumina Plant in  Gujarat;
and

(b) if so, the terms thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, AND MINES
{SHRI SHAHNAWAZ KHAN): (a) and
(b). The Hungatian Government has
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offered both financial and technical assis-
tance for the implementation of the Alu-
mina Plant to be set up in Gujarat. The
extent to which Hungarian assistance is
necessary and can be utilised in this regard
is under consideration of the Government.

Consnltation with Youtb Organisations by
Expert Committee on  Unemployment

4251. SHRI C. JANARDHANAN :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the Expert Committee on
Unemployment has also contacted various
youth organisations in the country, and

(b) 1f not, whether steps will be taken in
the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADH KAR) : (a) Yes.

(b) Docs not arise.

International Seminar on Imperialism,
Independence and Social Transformation
in the Contemporary World

4252, SIIRI D. K. PANDA : Will the
Minister of EXTERNAL AFFAIRS be
pleased state :

(«) whether an International Seminar on
Imperialism, Independence and Social
Transformation in the contemporary world
was held in New Delhi in the last week of
March, 1972;

(b) if so, the nature of discussion held
at the Seminar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir,

(1) The list of Themes for discussion in
the Seminas is placed on the Table of the
Houwse. [Place in Libraty. See No. LT-
187372} *
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12 02 hirs.

RE. CALLING ATTENTION NOTICE
Query
SHRI DINEN BHATTACHARYYA
(Serampore) : 1 gave a call attention notice
regarding the killing of ten workers at
Ambarnath.
MR, SPEAKER : Please do not get up
any time. Please resume your seat now.

SHR! DINEN BHATTACHARYYA ;
They were shot by the police. The Minister
says that he is eager for industrial peace...

MR. SPEAKER : Why do you not
hsten to me ? Just consider that I too have
something to tell you and do not expiess
your ideas as to what I am going to tell
you

SHR]I DINEN BHATTACHARYYA:
Ten workers have been killed . (Interriupe
tions)

MR. SPEAKER : | will tell you. The
procedure we follow is this. After the
guestion hour we allow the call attention
motion and then come the papers laid on
the table. 1t s only after that that such
matters could come up. Do you rcalise
your mistzke now ?

SHRI DINEN BHATTACHARYYA :
Yes, Sir; 1 am sorry for that,

SHRI KARTIK ORAON (Lohardaga) :
Sir: I have to...

MR. SPEAKER : Here is another per-
son; he has not uaderstood anything, Did
he ever try to follow what 1 was telling the
other hon. Member just now ?

12:04 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

P

REPORTND LEAKAGE OF COALTAR FUMES
O ROURXEBLA STRRL PLANT

SHRI ARJUN SETHI (Bhadrak): }
call the attention of the Minister of Stesl
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[Shri Arjun Sethi]
and Mines to the tollowing matter of urgent
public importance and request that he may
make a statement thereon :

“The reported leakage of coaltar fumes

from the Rourkela Steel Plant causing

suffocation and vomiting to the citizens
, of old Rourkela town.’

THE MINISTER OF STEEL AND
MINES (SHR! S. MOHAN
KUMARAMANGALAM): Sir, I under-
stand that the Sulphuric Acid Unit of the
Rourkela Steel Plant was recommissioned
in the ‘B’ shift of 24th April, 1972 after
one month's shut down for annual boiler
inspection and repairs. During recommis-
sioning and before stabiliation, sulphurous
fumes started escaping into the atmosphere
Jate in that shift, The wind direction being
towards Rourhela township the effect of it
was felt in the part of the township in the
vicinity of the Plant

On rpeliminary assessment, it appeared
that these fumes were tar fumes. However,
if was later found that the fumes were
from the Sulphuric Acid Plant. This Plant
was stopped at about 1.30 am. on 25th
April. The atmosphere was clear by about
2.30 am.

This incident caused some inconvenience
to the citizens living in the vicinity of the
Plant, No report has been received of
cases of vomiting. These have been reports
only of irritation and coughing,

Corrective action has been promptly
taken by the Plant Management and there
is now no eacape of gases. The causes for
the escape of the fumes are being looked
into to avoid recurrence.

SHRI ARJUN SETHI: This is the
only public sector undertaking in the
country which is somechow free from any
labour trouble. Yet, it is unfortunate that
time and #gain some kind of disturbance
in the style of management takes place
because of which the country is losing
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crores of rupees as thers is loss of produce
tlon. This is nothing but utter carelessness
on the part of the mapagement, as men-
tioned by the commission which was set
up when the roof of the stes! melting shop
collapsed. Will the production be affected
this time 7 Was the leakage caused by
carelessness on the part of the officials ?
Then, the Minister says in his statement
that some inconvenience was caused to the
people living near the plant and no report
has been received of any case of vomiting
But the newspaper report says:

“Panicky citizens ran out of their
houses in night garments only to find
thick smoke blanketing the whole town,
Those having cars even left the town
in a hurry to escape from the smoke
screen.”

In the face of this, how can the hon.
Minister say that only inconsvenience has
been caused to the citizens ?

SHRI S. MOHAN KUMARAMAN-
GALAM: The sulphuric acide plant, from
which these fumes appear to have escaped,
has got a boiler plant which is necessary
for the process adopted for conversion of
sulphur di-oxide to sulphur tri-oxide. This
boiler is subject to normal inspection ptoce-
dure, as laid down for other boilers, and
every year there is inspection after the
completion of which the plant is re-started.
Now, when restarting the plant there is
sometimes some inbalance in the absorp-
tion of the sulphur tri-oxide in the acid
and, as a consequence of this, a certain
amount of sulphuroeus fumes escape into the
atmosphere. As soon as the operation of
the plant stabilises itself the possibility of
sulphurous fumes escaping to the atmos-
phere comes to an end. This takes place
roughly about oncea year. From what I
have been able to find out, nothing of
the character which has happened this
year has taken place in the past. But,
obviously, in view of the difficulties
suffered by the people inthe town, the
Management of the Pluat are investigating
how exact}y it oan ensure that such a thing
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dées not take pince and no harm is caused
to the people. As a first step, the Manage-
ment has decided to  re.commission this
plant only in the day tims and not in the
dark so that it will be easier to locate the
escape of the fumes and take preventive
action early, Other steps are also  being
examined.

So far as the question of vomiting is
congerned and the press report that the hon.
Member read out, I can only say that the
reports in the press are not always accurate.
The repoits that we have received from
the Plant Management only indicate that
there was irritation and coughing and no
case of vormting was reported to them,

SHRI ARJUN SETHI: May 1 know
whether the production of the Plant is
going to be affected.

SHRI S. MOHAN KUMARAMANG-
ALAM : 1 do not think therc will be any
decrease 1n production. The production of
the Plant 1s not going to be affected.

SHRI NIHAR LASKAR (Karimgan)) :
We do not know whether this particular
projgect was started on some very inauspis
cious day. Otherwise, these incidents
would not have occurred., This isa third
major incident in the Plant, There must
be something wrong somewhere. We have
to investigate these things. Also, it 18 now
certain that in spite of the efforts of the
Management, you are no. going to reach
your targeted production of the Plant. If
it is 50, I woud like to know why.

Any kind of leakage in such places is
diaastrovs nat only to the people who are
waorking in the Plant itself but also to the
peopls living nearby in the township, as
has happened in the present case So, I
would like to know whether the Manage-
ment have taken foolproof protection
against such lewkage and, if nof, why,
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Secondly, 1 would like to know whether
there was some structural defect or
otherwise,

Thirdly, { would like to know what
would be the immediate or future financial
loss to the Plant due to this damage,

SHRI S. MOHAN KUMARAMANGA-
LAM: As to whether it was an auspicious
or inauspicious day, I thiak, the hon. Mem
ber is a grealer expert in that area. than
myself

1 do not think the production 1s going
to be affected nor do 1 think that there will
be any loss to the Plant as a result of this.
All that has happened 1s that sulphuric acid
fumes have escaped asa result of the
stabilisation of the plant not being achieved
early enough. But, apart from the inconve.
nience and the trouble causcd to the
people, T do not think that production will
be affected.

So far as the  structural defects are
concerned, naturally, the whole equipment
is being checked. So faras I have been
able to elicit from the Management, we
do not think there has been any su'uctu.rnl
defect. The stabilisation not taking place
so quickly is not unnatural. It does happen
though we have not had these bad consequ-
ences on such a scale carlier.

SHR1 NIHAR LASKAR : May I know
whether you will reach the production
target ever,

SHRI S. MOHAN KUMARAMANG-
ALAM: I do not think we should be too
pessimistic about that.

SHRI HAR! KISHORE SINGH
(Pupri) : 1 have no reason to quarrel with
the Ministet whether there was irritation or
coughing or whether there was vomiting.
There might hava been or might not have
been. The Minister might not have been
informed, But it is very sad that, in this
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{Shri Hari Kishore Singh)
House, two incidents about thesad plight
of the people of Origsa have been raised
during this week

1 would Like to know from the Mimster
whether he thinks that it was due to bad
maintenance. In the case of roof collapse
ncident 1t was due to bad maintenance by
the authorities of the Plant Because 1t
was re-commissioned 1ecently ind then
this naident occurred 1 want to know
whether 1t was a case of bad maintenance
or whethe: there 1s somebody in the Plant
itself who 15 dchiberately sabotaging the
eiforts of the Ministry and the Manister
himself to improve the working of the Plant
and 1ts production.

Secondly, 1 would lke 10 know the
exact effect of the stoppage ot thhs Plant on
production [ am not a technical expert
in this regard Butl would liketo hnow

and the country 1s of course, anxious about
it

Thirdly 1 uadcrstand that  after the
roof collapse incident, a highepower com-
mittee was appointed under the chajrman-
ship of It Gen [oomba ,What his
happened to the repori of that Commuttee
and what action Gosernment has taken on
that report » What have the Government
done to ensure the salety of the plant on
the basis of the report of the Commutiee ?

Fuither, I understand that an Action
Group has been cv istituted by the Govern
ment undet the chairmanship of Mr
Pathak who 1s a Member of the Planning
Comnussion. May 1 know whether
the  Government would refer the
whole question of the mamtenance of this
plant to this Action Group? Also what
steps Government 1s going to take to ensure
that similar things do not happen not only
m Rourkela but m other places where
ng public sector plants are established ?

SHRI 8. MOHAN KUMARAMANG-
ALAM We have no reason at the moment
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to helieve that what happend on the 24th
night was duc to bad maintenance. As
1 mentioned earlier to the House, thereis
always the possibility of escape of sulphur-
ous fumes We have recommissioned the
plant after taking down for mspection—and
this continues until the plant itself stabi-
lises. The escape 1s usually at a much
lower level than what happened on tlhs
occaston  We are checking up why 1t
should have heppened  Certamnly I do
not think there 18 any comparison between
what happened m Rourkela ecarlier and
what happened on this occasion  We have
no reason, whatsoever, to behieve that any-
body 1n the plant has indulged 10 deliberate
sabotage which has led to this incident,

So far as production 15 concerned, I
have already mentioned—the hon  Member
wilt remember—that 1t will not effect the
production except very maiginally

So far as the repost of the high power
committee headed by Lt Gen Loomba 18
concerned, hon membetrs well, Tam sure,
appreciate that we have put the report of
the commuttee on the Table of the House,
and we have also (aken action in two direc-
tions firstly in relation to the persons who
have been found 1n any way responsible for
the collapse of the roof by not carrymng out
therr work effictently, and secondly in
tightening up vanous procedures regarding
maintenance so that such an occurrence
does not take place agamn

Lhe Action Group headed by a Member
of the Planning Commission, Shr1 Pathak,
had been to Rourkela and also looked into
the matter of mantenance and has made its
recommendations for improvement m the
maintenance procedures,  Therefore, I
think, necessary steps are bewng taken to
sce that such an incident does not recur.

So far as the steps to be taken 1 other
plants are concerned, naturslly, the imp-
rovement in maintenance we ars tryiag to
achieve is 1n a toordinated manner for the
three plants as a whole.

i iy
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Ambarnath
1219 hrs, SHRI DINEN BHATTACHARYYA:

RE : POLICE FIRING AT AMBARNATH

SHRI SAMAR GUHA (Contai) : I have
given you notice under rule 377 to allow
me to raise the issue of the brutal and
inhuman killing of ten workers in Ambar-
nath steel factory. . .

MR, SPEAKER : About one, it is a
State matter.

SHRI SAMAR GUHA : So far as law
and order is concened, it is a State subject.
Here the whole issue arose out of the dispu~
1¢ on wage.) Labour is a concurrent subject.
It 1s astounding that the clerk at his desk
was shot dead and six workers were shot
dead inside the compound...

MR. SPEAKER : This is a matter relat-
ing 1o the State. There is no Central rule
thero.

SHRIS. M. BANERJEE (Kanpur) ; 1
will explain how it is a Central matter.

SHRI DINEN BHATTACHARYYA
(Seramporc) : It isa Central matter. It is
arising out of an industrial disputes. Labour
is a concurrent subject and there the issue
is regarding the payment of dues.

MR. SPEAKER : It is a Jaw™and order
matter,

SHRI DINEN BHATTACHARYYA :
The workers were waiting there for
payment. They were not paid and then
the Police came and went inside the
Department, Four workets were shot
dead inside the Department and the Police
intentionally went there with the motive to
kill the workers.

MR. SPEAKER : We will be settinga
bad precedent if we discuss these things
heye,

You kindly tell the Labour Minister
or the Home Minister that we are very
much concerned about this. This is the
mass feeling. Why the Government . . .
(interruptions)

MR. SPEAKER : All of you are speak-
ing together.

SHRI K. MANOHARAN (Madras
North) : Let us hear Mr. S. M. Banerjee
as to how people relate this matter to the
Centre.

SHRI S. M. BANERJEE : Apparently,
it is a State matter law and order matter, I
agree. . . . ([aterruption) Apparently it
is a law and order situation. We agree.
Ten people have been killed. . . (Interrup-
:11ons) Payment of Wages Actis a Central
Act and these workers have not been paid
according to the Payment of Wages Act.
They demonstrated and they wanted to
carry on an agitation, Meantime, the
Labour Inspector came and instead of the
Labour Inspector settling the matter, they
called the Police and the Police shot dead
the workers including the Administrative
Officer.

MR, SPEAKER : Anyway, I will send
it to the Minijster for a statement.

»it TIRTARTC STEAt (qer) © weaed
TgveT, qHe £o e GWr ® 100
grqardta FY gede w7 fear war &
@ wrgm s WY wew gk A #
ox ez ¥ arfs gaw) wgw & an
fe agi wo a<g M TEad Wil gl

MR. SPEAKER : I have no notice of
that. Give notice to me.

SHRI RAMAVATAR SHASTRI : *

*Not recorded.
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MR. BPEAKER : You are speaking
without my permission.  Nothing
will go on record.

Paper to be laid

Mr Balgovind Verma

12.21 hrs
PAPER LAID ON THL TABLE

CoAL MINFs (AMENDMEM1) REGULA-
TIONS, 1972

THE DEPUTY MINISTER IN THF
MINISTRY OF LABOUR AND REHA.
BILITATION (SHRI BRALGOVIND
VFRMA) : 1 beg to lay on the Table a copy
of the Coal Mines (Amendment) Regula-
tions, 1972 (Hindl and English versions)
published in Notification No. G. S R 359
i Gazette of India dated the 25th Maich,
1972, under sub-section (7) of section 59 of
the Mines Act, 1952 [Placed in Librarv
See Mo LT-1866/72 )

12.214 hrs

COMMIT1FE ON PUBLIC
UNDERTAKINGS

THIRTRENTH, AND EIGHTEENTH T(
TWENTIETH REPORTS AND MINUTES

SHRIM B RANA (Broach) Ibeg to
present the following Reports and Minutes
of the Committee on Public Unders
takings :—

1 (1) Eighteenth Report on Heavy
Engincering Corporation Limit-
ed.

(if) Mmutes of the sittings of the
Comumittee relating to the above
Report.
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2. (1) Nineteenth Report on Heavy
Electricals (Inda) Limited.

(1) Minutes of the sittings of the
Commuttee relating to the above

Report.

3 (1) Twentieth Report on Shipping
Corporation of India Limuted;

(u) Minutes of the sittings of the
Commuttee relating to the aboie
Report

4 Thirteenth Repoit on action taken
by Government on the recommenda-
tions contained in the;r Fourteenth
Repott (Fourth Lok Sabha) on
Heavy Engineering Corporation
Limited

12 22 hrs
ESTIMATES COMMIITFE
SKVENTELNTH REPORT AND MINUTES

SHRI K, N TIWARY (Bettiah) 1 beg
to present the following Report and
Minutes of the Estimates Committee ,—

1. Seventeenth Report on the Ministry
of Industrial Development-Directo-
rate General of Technical Develop-
ment.

2, Minutes of the sittings ot the Come
mittee relating to the above Report.

PUBLIC ACCOUNTS COMMITTER

TRIRTY-NINTH AND FORTY-FOURTH
Reror1s

SHRI SEZHIYAN (Kumbakdnam) : 1
beg to present the following Reports of the
Public Accpunts Commitipe v
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1. Thirty-ninth Report regsrding para-
graph 75 of the Report of the Comp-
troller and Auditor General of India
for the year 1969-70, Central Govern-
ment (Civil) relating to All India
Radio.

2. Forty-fourth Report regarding Chap-
ter 11T of Audit Report (Civil), 1970
and Report of the Comptroller and
Auditor Genera! of India for the
year 1969-70 on Revenue Receipts
relating to Union Excise,

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

Firrr RevurT

SHRI S. C. SAMANTA (Tamluk): I
beg to present the Fifth Report of the
Committee on Absence of Members from
the Sittings of the House.

12°23 hrs.

STATEMENT RE. CEILING ON
AGRICULTURAL HOLDINGS

THE MINISTER OF AGRICULTURE
(SHRIF. A, AHMED) : I beg to lay on the
Table a statement on Ceiling on  Agricul-
tural Holdings.

STATEMENT

I have seen reports in a section of the
press saying that the Ministry of Agricul-
ture had distorted the recommendations of
the Central Land Reforms Committee, In
view of the importance of the matter I wikh
to take & statement clarifying the posi-
tion. v

VAISAKHA 7, 189¢ (SAKA)
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In the statement made in this House on
4.8.197% about the recommendations of the
Central Land Reforms Committee 1 said
that “the ceiling for a family of five mem-
bers may be fixed within the range of 10 to
18 acics of perennially irrigated land or
irrigated land capable of growing two
crops.” A similar statement was made in
the Rajya Sabha by my junior colleague
Shri A. P. Shinde on the same day. As
will appear from the proceedings of the
Rajya Sabha of August 4, 1971 while clari-
fying the position about irrigated land
Shri Shinde made it clear that in referrimg
to irrigated lands the understanding of the
Land Reforms Committee was that peren-
nially irrigated lands or lands which got
water foi Iwo seasons from government
sources should be taken into account. This
position was subsequently made clear in the
Lok Sabha on 15111971 1n answer to
Started Question No. 14 In the statement
laid on the Table of the House m answer to
that question it was mentioned that ‘‘the
ceiling for a family of five members may
be fixed within the range of 10 to 18 acres
of perennially irrigated land or Jand with
assurcd irrigation from government souice
for growing two crops,” The Government's
stand has been reiterated in subseguent
statements including the one made 1n the
House on the 17th of this month

A reference to clause (d)of S. 14-K of
the West Bengal Land Reforms (Amend-
ment) Act which was enacted on 8.2.1971
during President’s Rule 1n that State will
make it abundantly clear that when laying
down certain ceiling limits for irrigated
land the Government of Ind:ia had :n mind
land irrigated from Government sources.
In the West Bengal Law irrigated
land has becn defined as land irrigated
from “any State Canal Project or State
(power driven deep tube-well) itxigation
Project.” The West Bengal Act was amend-
ed after very careful consideration and
after consulting the Parliamentary Con-
sultative Commitltee.

I may add that similar provisions exist
in several State Ceiling Laws enacted years
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ago. For example, Explanation (b) under
Section 2 of the Gujarat Agrfcultural Land
Ceitings Act, 1960 says that *‘perennially
irrigated land means land which 1s assured
of supply of water for a perjod of not less
than 10 months during a year from any
tank, canal or bandhara constructed or
maintained by the State Government”
Explanation (c) makes it clear that in the
case of seasonally irrigated land also only
jrrigation from a Government source would
be taken into account. The Madhya
Pradesh Ceiling on Agricuitural Holdings
Act, 1960, defines perennially irrigated land
as *“land which receives water for more
than one crop in an agncultural year from
any source of irrigation belonging to
Government.” Under this Act also season-
ally irrigated Jand means land which gets
irrigation for not more than one crop from
Government shurce. There are similar
provisions in the laws of Andhra Pradesh,
Bihar and Orissa

Instead of suggesting that ceiling 1
respect of irrigated land be tixed at any
particular figure, the Central Land Reforms
Committee deliberately suggested a range
of 10 to 18 acres because conditions vary
very much from reglon to region. Itis
expected that the State Government wiil
fix the ceiling taking into account the actual
conditions prevailing in the State. What
the Committce has suggested is only the
outside limit., It is open to the State
Government to fix the ceiling well below
the out limit suggested by the Central Land
Reforms Committee.

I may assure the House that we have
been extremely anxious to hasten the pace
of land reforms and xmprove implementa~
tion. We are pursuing the matter vigorous-
ly with the State Governments, I am
happy to report that the State Governments
are showing increasing awareness of the
need to pay the highest priority to the
amendownt of the laws in aceordance with
the national policy and tnaking vigorons
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eflorts to inprove enforcement. 1 would
seek the support of the House in this
important task we have undertaken,

e

12.231 brs,

RE.DECLARATION OF ‘MAY DAY’
AS HOLIDAY

SHRI!S. M. BANERJEE (Kanpur): 1
waot to say something about the Order
Parer, apart from this statement on which
we want a discussion because what is con-
tained in the statement, I know, is against
their policy even,

We are now at thes econd stage of Budget
and we are on the Demands of the Minis-
try of Industrial Developnient and then the
Defence Mmistry comes and according to
present calculations, on Ist May, the Lab-
our Ministry’s Demands are hhely to be
discussed. Last year, you allowed us to
make a reference about the working people
of the entire world. 1st May, the May
Day is a historic day as far as we are con-
cerned. We expected that our Prime Mini-
ster who says that the country is moving
towards socialism would declare it a public
holiday. Ever Pakistan has declared it a
public holiday. The Tamilnadu Govern.
ment has declared this as a holiday, It
should be declared as a Government holi-
day here. Or, at least, the Parliament
should meet here on the 1st of May and
pay our homage to our great martyrs of
1887 who led the entire working class move-
ment of the whole world and then sdjourn.

MR. SPEAKER : The Parliamentary
Affairs Minister has just gone out.

SHRIS. M. BANERJEE :.It shauid
be declared as & Government and public
holidey. Even iateiamented Pandityl mid
ti shonld be a public holdny, .
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MR, SPEAKER : It is for the Minister
of Parlismentary Affairs or the Deputy
Minister ..

AN HON, MEMBER : Nobody is
here.

SHRI DINEN BHATTACHARYYA
(Serampore) : It is an international day.
Even the puppet Government of West Ben-
gal has declared it as a holiday. Why not
here, 1n the Government of Mrs. Indira
Gandhi (I nterruptions)

MR. SPEAKER : Is it the only Parlia«
ment in the world where all the groups
speak ? What is this ? You should have
some sense of proportion. Bverybody is
speaking.

SHRI S. M. BANERJEE : You have
created hustory, Sir, 1n the Lok Sabha.
You did this last year . , .

MR. SPEAKER : I beg your pardon.

SHRI S. M. BANERIJEE : 1 said you
have made reference to this; you have made
history, Last year you made history by
making references to our May Day. That
iswhy 1 appeal to you uow, Sir, (Interrup-
tion)

MR. SPEAKER : [ say, it is very diffi-
cult for the Chair to make out anything
when all of you speak. Only one of you
must speak at a timo . .

SHRI DINEN BHATTACHARYYA—
rose

MR. SPEAKER : When1 say one of
you should speak. I don't ask him to stand
again |

SHRI 8. M. BANERIER : Will you
wtffo 1o the Prime Minister, Sir }
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MR. SPEAKER : It is for the Minister
he will convey it to the Prime Minister,

SHRI DINEN BHATTACHARYYA:
He is coming . . (Interruprion)

MR. SPEAKER : Mr. Raj Bahadur,
they say, 1st of May should be declared as
a holiday. Or, there is one alternative
suggestion also that a reference could be
made to workers on this historic day.

SHRI S. M. BANERJEE : It should be
a public holiday for the Government of
India. (Interruptions)

0t wfr o (s foedld) -
s agieg, & @ e war g
f qgelt v 71 w7 § w9 wiffgriiz
o gft at sre w f &1 Fregly aix
100 gn i & &% fog wurv s
w faast fear e, gr e famec ®
@R R suh § fr fafaees qrge
ot gard fawifon & s |y

sit qu. qw. await @ gw SA-Gia
aral & fag mifeardz & gt we A
&) g7 Augd =) A fende g
aga & grwgd § fs 1R wf =+t
gg wal wg arfs Awgd W gEwr
wE AT W

SHRISAMAR GUHA (Contai): Itis
the demand of the whole House that it
should be declared as & holiday.

MR. SPEAKER : Let us now resume
the discussion on ,the Demands for
Grants .. .,

SHRI SAMAR GUHA: In regard to
the Statement of the Minjster of Agricul-
ture, »e Sind, it is at varince with the
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principles of the Central Government.
There is lot of difference . . .

MR. SPEAKER : You are speaking
without my permission  You have not
given notice. Kandly sit down.

SHRI SAMAR GUHA : I want only
half a minute.

MR. SPEAKER - No, even half a
minute cannot be taken away from the
other busincss

SHRI SAMAR GUHA : According to
Rule 193 we want a Short Duration dis-
cussson There are conflicting statements,

SHRI S. M. BANERJEE* We have
tabled the Motion. Sir, the moment he
Jaid this statement, we have already tabled
our motion.

MR, SPEAKER : The Minister of Par-
hamentary Affairs 1s here. He will convey
your wish to the Government

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ BAHA-
DUR) : Su,it has never been raised before
sn the Parhament, so far as | know. It is
not possible to declare any day as a nation-
al holiday, unless and until we gine the
fullest consideration to the matter and a
devision 18 taken at the highest level. This
has to be considered there. More than
thuat, T cannot say anything at this time,
Sit

ot fgfe fam  (Welard)) -
Tt AT T ATEEUT HY FATHE FHA W
N ¥ o Yew A 91 fyw faw
i wwrea § frael oY sogdl
oy vz e fran, sw fed gt it
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wifgr, 1 s sa & A T & fem form
fan TR raaeraT-dwIT WIT QANUE
e frar, ¥ g7 gark faw oF afaw
YT gut &1 faw § ) 39 faq g wIw
2 TTR AF7 6iT AW HY GEHIA  FAT
qrfeg

SHRI RAJ BAHADUR : May I temind
the House that we are a nation whiclt is en-
Joying the largest number of hohidays' In
fact, the whole pattern of holidays has to
be reviewed and revised in order to bring it
in conformity with the modern trends.

SHR1 SAMAR GUHA : We are prepa-
red to sacrifice some other holidav for the
sahe of May Day

SHRI K. MANOHARAN (Madras
North) : He cancut down certain other
holidays but include May Day as a
holiday.

SHRI RAJ BAHADUR : The whole
system has then to be revised,

MR. SPEAKER : Sometimes, we simply
cannot help, when, God forbid, somebody
dies in Delhi: we cannot avoid these holi-
days. But we shall think over this
matter.

off fergfir st : il & gAY
qrongY feerg, gw SANY arg gy 8,
&fgq g g @D ¥Y gaw arq ¥
Cul i R

SHRIS. M. BANERJEE : I rise on a
point of order...

SHRI DINEN BHATTACHARYYA :
Shri Bibhuti Mishra does not seem 1o know
the history 8f May Day.
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SHRI §. M. BANERJEE : Shri Bibhuti
Mishra for whom I  have the
highest regard has said :

“gd A PN & A ¥ gor § af
2" aiefielt @ Bw &, ww oW &,
wrEe § 1 9% AW qieer yew ¥ ¥
e ¥ N gewe s ¥ g,
1886 ¥ smdw # fasmm
gEdr

MR. SPEAKER : After all, this is a
simple matter, namely that May day should
be declared a holiday.* 1 had heard one
Member on this already, and I said that it
would be referred to the Prime Minister
through the Minister of Pailiamentary
Aftairs. But 1 find that everybody is
getting up and entering into arguments and
counterarguments. It appears that some
people are just fond of 1alking and nothing
else. Otherwise, the whole matter was
conveyed to the hon. Minister and 1 had
made my observation also.

SHRI S. M. BANERJEE : That is why
there should be an age limit for Parliament
Members.

MR. SPEAKER : Hon. Members are so
near to me that when they speak it dist-

SHRI DINEN BHATTACHARYYA :
Very dear to you also.

SHRI RAJ BAHADUR : I wish Shri
S. M. Banerjee long life so that he may also
be disqualified.

SHRI K, MANOHARAN : Not in any
way belore the hon. Minister.

— e

12.35 us,

DEMANDS* FOR GRANTS, 1972.73
~Contd.

MINISIRY OF INDUSTRIAL DEVFLOPMENT
—Contd,

_SHRI A.K. M. ISHAQUE (Basirhat) : 1
rike to support the Demands fo.r Grants
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under the control of the Ministry of Indust.
rial Development.  Much water has rolled
by in the Ganges since the Industrial Policy
Resolution of 1956 was adopted. The
main objectives of that resolution were
twofold, namely to accelerate the rate of
cconomic growth in the couniry and the
rapid industrialisation of the country. But
these two objectives have to be harmonised
with some complementary objectives.
nameiy the prevention of undue concentr-
ation of wealth in a few hands, the reduc-
tion of disparitics n regional development
and thirdly the encouragement of cottage.
village and small-scale industries and indus-
strial co-operatives etc.
ripe to make a review of how far we have
achieved the targets set before us 18 years
ago. There is no doubt we have made
some progress in industrial development.
We have turned backward 1ndia intoa
moderate. modern India. We are not
only producing capital goods in the country,
but some of our products are really sophis-
ticated, But can the Government claim
credit for this t If the amount of technical
know-how that was imported had been
successfully developed in the country. . .

SHRI G. VISWANATHAN (Wandi-
wash) : The Minister is absent today also, If
he continues to be a Minister, we would
expect him to be present when the debate
on the Demands of his Miaistry 1s on.

SHRI S.M, BANERJEE (Kanpur) : Is
lie here in the capital ?

THL DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI SIDDHESHWAR
PRASAD) : He is indisposed.

SHRI A, K. M, ISHAQUE : Bven thou-
gh there is spme decline in ecent years in
the industrial development of the country,
we have made some progress in the field.
But then if & laissez faive, attitude was

\"'Moved with the recommendation of the President.

The time is now -
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sllowed in the industrial field, Ind:a could
have been another Japan or Germany with-
in the next ten years With the technical
knowhow that has been imported and  that
indigenously developed, we could do that.
But what we have done so far is about
achieving our social objectives that we have
set for ourselves One of these was to
prevent undue concentration of economic
power in & few hands In 1956 we adopted
the IP Resolution, Tite Dutt Com-
mittee submitted its report m 1969 The
Hazar1 Committee submitted report m
1966. Both these reports have revealed
that even though the intention of Govern-
ment was to prevent concentration of
wealth in a few hands, the big industrial
and monopoly houses have utilised those
very provisions which were fo restram
them to get themselves bloated. The time
18 very mipe to make a reassessment as
to how to put real curbs on these mono-
poly houses Whenever a restrictive
provision is made, a game of wits starts
between the big ndustrial houses on the
one hand and the officers n the Ministry
of Industrial Development on the other
On almost all occasions, the officers are
defeated 1n this game That 18 how the
mndustnal houses are gradually becomming
bigger and more powerful with the result
that our purpose 1s not being served, it 1s
being defeated.

So I am suggesting that when all the
provisions we have so far made are failing
to achieve the desired 1esult, let us make 1t
ohligatory on these bloated industrial and
monopoly houses to employ additional 10
per cent over their existing staff  Let us
also give these people the guarantee that
within the next 15 years there will be no
interference in matters of employment I
know there will at once be a violent reac-
tion to this suggestion from big industrial
bhouses. But 1 am sure they wiil come
{0 terms end will agree to this It will
#olve the unemployment problem at jeast
0 some extent
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The industrial licensing policy and
procedure has been taken advantage of by
the larger industrial and monopoly houses
to fasten themselves  They have all
along better resources, technical knowhow
and entrepréneurial skill, They utilise all
these skills in foiling the purpose of this
country, enumerated and enunciated in
the industrial policy resolution of 1956.

Sir, I submit that the industrial polivy
resolution of 1956 1s not outdated but it
regquires  some replenishment In 1956,
there was the problem of unemployment in
the country but the problem was not very
acuteas it 1s today We know in West
Bengal what this problem of unemploy-
ment means and where 1t ieads the country
to Therefore, 1 would, suggest that we
today replenish this resolution by adding
that henceforth the objective of the coun-
try will be not only to encourage the pro-
duction-oriented industries but also to
encourage employment-oriented industries
to grow in this country We must have
production n the country, there 18 no
doubt about 1t But, all the same, hence-
forth, we must plan out for employment-
onented industries so that this problem of
unemployment can be solved In spite of
the resolution and the licensing policy, the
big houses are growing in size, and to
prevent this, as [ suggested previously, if
provision for 10 per cent employment
over the existing staff 1s made, then, the
problem: will be solved to some extent.

Another objectsve was the regional deve-
lopment of the country, Qur country is &
vast one. Some of the States are very much
advanced so far as industry is concerned,
and some other States are very backward,
1t was one of the objectives to have balan-
ced development aof all the regions, Now,
the Government 18 cerlainly doing some-
thing to remove the disabiliies, and it 1s
heartening to note that the Goveinment
1s making investments in the public under-
takings in the backward arcas, As & matter
of fact, 77 per cont of the public unders
takings have beett st up in  the backward
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arens, But then there has been a tendency
to grant licences to the industrially advan.
ced areas.

About 750 licences were issued in there
years- 1969, 1970 and 1971. Only 81 of
them were granted for the backward
arcas. I suggest that the Government
should have granted more licences to the
backward areas so that the backward areas
could have got a better chance to develop.

West Bengal was an industrially develo-
ped area in the country, At one time, it
was a leading Siate so far as industry is
concerned. But every year it has been
relegated toa very insignificant position,
and today it is only the fifth in the coun-
try. West Bangal could have been industri~
ally developed. There are so many potentia
lities. There is so much unemployment
in Bengal. But West West Bengals
case is being totally neglected. Therefore,
1 request the Government to see to it
that West Bengal's case is looked into.

There is an area in West Bengal, ncar
Calcuita, namely the Sunderbans. This
Suderbans area has vast possibilities of
industrial development. But large areas
there are remaining absolutely idle. An
industrial complex could be built in that
area. But no attempt has been made by
the Government to develop any industry.
there. Likewise, there 18 West Dumajpur,
and more particularly the Balurghat area
which is a very backward area. In these,
arcas, small scale industries could have
been established. We are seeing in the
country that the small scale industrial
sector has tremendous possibilities for
deveigpment.

In the context of the green revolution
in our country our peasants have been acq~
uiring economic capacity to buy and if
wecan give employment to our people,
they will acquire purchasing capacity and
thess products will have a good,| market in
the vountry, We need npt have to seek a fors
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eign market; we need not be desperate about
it. Therefore, 1 suggest that the backward
areas should be developed aud public sector
projects should be established in backward
areas. The moment public sector projects
areset up there, infra-structure will be
created there so that anxilliary industries
may come up; that will also provide &
remedy to the employment problem toa
certain extent. I request the Government,
in conclusion, to see to it that the Industr-
ial Policy Resolutionis implemented
seriously and in true spirit.

MR. SPEAKER : Shri C, C. Desai~—
absent; Shri Dhan Shah Pradhan--absent.
Shri Raj Deo Singh.

SHR1 S. M. BANERJEE: When is
the Minister likely to speak because we
have to fix up our speakers for Defence
Munistry.

MR. SPEAKER : We have about an
hour and forty minutes. The hon. Minister
will begin around 2.30 or 2.45 and he will
continue upto 3.30; he will finish by 3.30,

SHRI R. BALAKRISHNA PILLAl
(Mavelikara) : Two spoakers from the
Opposition were called.

MR, SPEAKER : 1 called your name;
you were not present. 1 have called the
next Member; you cannot getup now.
You must be present when you have given
yout name.

o vudw fug (age) @ weaaw
qElag, o W9 A R EF A 9%
N w1 Ae1 faar § ey Fag &
Rl gaNE X g o4 sefegaw
qifadt oitegma & 1956 §  gand
Aw € gwR A gEre fear I 9
g sher STEH W wyr Har wiige )
uw oY R A g § afad
Wy @t § ww B e g
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it wrda fag]
swratfer JT ¥ W P T wdw
@R i ¥ ) eufga arfadt -
sgaq fyage a@rs-are wEar @ e
gATU I Wegaw &, ¥a% gafes
ot gat W W Aveiwwm fear
T qg A ¥ & odra< fafwe &N
§ aifer fagmar § I gr 5@ 0
TE ¥T FAT1 Ao 197281 9 16
7y o9g¥ sefigge afedl IWdegwa
T quree fegr ar i Afea 16 g
& arg o 3w @F 2, qufe wA-d-
e quefegaer Newma 7€ A1 7
war §, dfra Ny wifaw gfe &
ga fegR gr @ wiwr wie o fagd
grgtva d) frara & alvov gww
w2y ¥ 3w guy wier  zfee ¥ foad
gr22 o 9, sferae 36 fad
fra¥ ga @) 16 ant as  wusfegam
Wegea aT &9 Y gy ot N
a0d) 7@y 2, fogergw ssr @ sw
feanr & aifadt {eqew & garfas
el wTHIT A w0 A fFar ) wa
dar ¥} g3 q@qw A fowrw €, g5
s AN fmer G @ ww¥ T
Ay F a0 7 3, fagEas @
g ueradre, Y f5 g g &
garfax s #93 § weqr arfgd ar

na wgr a¥ fag? i 1 grefegya-
W ®T 9T §, vw arfed Ivey-
qx Y AW Y QU AR & fRe, 93 ¥
wog Og AW AT E 5 ww aw
TYWESIT T SUIET oy HR ) e ehe
LR W1 AN Awur gEi w8, ag
ag & fe faamr gy eefegae Sremm
¢, BUAT 50 TR TAYA R poEmestw
Tom 8 W IEN qoew TAw
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AT 2 q7@ez aady sl ar Y B
a6 TRENT F gEEAT T
goREdter ¥ AWET! @) @ad Igrar gy
&, & 2t I aga g7 aw g awAr
g wgAFrAowT gz e ogr
STIET NIFAAF g1, WET FYTAT QAN
@, wgr #faew w7 @ M N
7 gl, 99 gusedte ax gardy fafaedy
*Y SgIET £q1 29T wrfgy arfe goefes-
g® qifsedy WeguA Fr A %9 §,
g I &1 1 TAIA Y RSy ¥ oF
qrE ol qAw & S0 mrafaay 4
#1 fusar & D) pEEHT A ¢F
are Ty &1 Ae ¥ fag 7 safaay
Fiemfaaar § ¥ @F qawg &
fera & gardt foma aft &1 ww
FF97 AN ¥ @y wrEd  @§ wEQ
%) A% AN 9 T W §, WAT V@r
wa+q fwar qrar e g3 4N ¥ G
gueEdls |/ Syl A wyOY 7 A%
ma § Wiz anad ofars ¥ o 9@
W AT A oWEgTA W g 8,
I AT W AW FTIGA AWAY

fara

it g9 fRAE ¥ WY 5 foer fw
AHAFT HY &Y TA wrafay w6
fadiz st goeellx w1 @R agr
FEE FT & | ¥ el vy WA,
TR 3 wednra §, Wi gasy
FrARIY wrgd § 1 3 et g wvswdsy
IT W AR AW N A7 <@ 1§ arvgyy
fe wsh aglag @ ¥ qEd
AW ¥ g A A W ARl W)
FEEE QY )

W U RW @ I W9 W
W WEleT ST Aargm g ) See
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w3 oY srardy ¥ wEw 9 Wy &Y
oW § | aga deud § e ddar fs 5y
ag® qgrT § agt agw daw 22 fu¥r
dead ¥, o 54 famY A ¥ 36 fy¥r
iwa€ & wgt fggeara 1 eedaw
WY w1 0F 9 QgANT F fgmig ¥ 4.2
qw+E §, gt go o 7 2.1 T §.
SHET A N gwat fggmE &
gREAY WA §1 WA g aw 2.1
qIRT TOEEAT HAY HT wraeo §,
39 & #0740 gax fad  godre ¥
g ag wae .l gaq arfam & s fF
di9aw gfd g7 8, 12 7 IAH
urqmrgee afl faear 8, e 6-7
7819 & wrqArghee faaar § 1 gafan
o A & 5 g@ avw falw am
B ) gETA § )

# ag WY fadaT wear wgar g e
1951 % zfoeqr %Y qxdfger-gmn
275 ®o 4, ITY VAW T I AW
237wy Ny 1967 F 1 mEd
wiFg gATX 918 §, &% wgai gfegar
#Y qe-dfaar-gren 313 saf g a€
&, SfieT go fto #) qg¥ & W war
T 227 &0 60 4y 1 & ag
i iR FXA § FF go Mo Fawrw
& wraw & fev-w-far Y e v 2@
ol arg W sgr ¥ | wCgArd
IAL AW PR F @@ wAaw &
eI Y aRT O XX § IR
Loesdl] aTdT dnT ¥ oY gy afeas
dwex § Anlt § ST A g¥ wfaar
fafer §— qifeet FIRAT S@te, AR
o feerdree ard, Gifeec fiees,
Wl s, foe-ned, wifees
e wate—xw Sl B IuT sAw
quered W Sry 1 e s
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BIT-HIAFE, X QU qE0 NIV,
wvAST e S, 7 w9 A
T T wiv ofias dae
TR AU daem ¥ wqaw g fw
AR geg AfY A o sl & aiw
g, ¥ IO Tox W@ S faady
wifgd |

[T Fo o FY goewdley & T A
a1 fenst &) ot &, 3% mfagrarg o
gifas &1 afsararg Sadiged guv
g ¥ wex §, afeT agi & w9
FIEET ¥ IAT WA F H QY7
IaT 93 & W7 54 o &, =+ wrgar
agt grar 8. afwva g wiard ¥ gg
FF & THU g3 a8 % fear anar
g ogar a2 ¥ et s
TAAT w0 1 O WAy § wgdw
2 f w9 o 3T o3 & I ¥ fgaw
wamt arx @1 wifqaram 51 ATgAR
# & fgara sy g, ag €19 F
fgara warar sug v ag faedlt &1 &
Q& 5T a7 g § Wi wifew & s ag
feesft & famr arr -

ot fadeae ware © 919 #ar W
g7

st wodw fag: gw ot amgdy §
fsa fadr

gad o gR ag v § T deed
ofirer § St guwedtyy ot §, W@ s
Fagdmdey Amar § 5 ¥ =g
¥ gz & ifew ot §1omd fogd
v AR gy A ¥ qF 3 et W
WTOWT Wy Y arg oY, Iue fadr
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[« Torda fag |

ATT-WTE-F27E T GAT 97 | 9§ a%
Rl Fumy a) A AEY 9
foaws  aarew & @rmy @ wE—gH
W grglen fawd 2 fawgm 1781 @)
ordt A fesrg &1 <@ §, fowst WY
favwa gr W &) 79 wAWE A
AT H FITH IATRE AT
arAETd AIE AT gE Ay ¥ oWy
gur & f ag wrAsId @F 9@ AT
gFr g fF 3 AT @ g §, 1972 ®
wee AF faadr & wsy &, @
argfen wr a7 faa AawAT § 1

wafeay, faq, & s ¥ qeaw q
T4 AT @ wgAr wigar g 5 dwad
ofeat & faedt goeedt & wad & fad
RETHTH FEE 3G AT § W va&
I WL T IF T gAY AU & WY
& Ay nolldum W Ot AR 99
a® ¥w 9 el gt w3, §1f W
goreiafae d%a€ gien R wA &
fa¥ farc A dmr o sl & oA
afRT ¥ sw s g e w3 @
qrat &1 e & oY a¥ gw g Wl
e F AR A qard A warwng
¥ aad gt f AR fow & fad gue
73T FORIT FY aT% faar-vdy weqsfte

LU Ol

WO K e & @ Awred
il &t TR w7

ot oy stwva (rgeder) ; weew
wgtaw, eifos frere & wifs oo

qd SU & 9T wqwe e en-
afeqn we § FETET # wyrar, ag w0
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AR Y 168 sra & weda gawr
guT 91| ggwn say qfeey W W
1958 ¥ gwr ar fow# fravorw wiC
sfag DAY AR IWT FT N FQ
g1 & wrgwr g e eeitfirs e &
faq o9 arfger * syavar €91 wrfgg
foraw) qgF find) W Iarr ¥ a7 fed
& el ¥ S F O wHATQ 0=
afeqa g § ®W ¥ WH |

MR SPHAKER You may continue
after lonch, We adjourn for lunch to re-
assemble at 2 O* Clock

13 hrs.

The Iok Sabha adjourned for lunch till
Tourteen of the Clock

The Lok Sabha Te-assembled after
Lunch at four minutes past  Fourteen
of the Clock.

{MR. DEPUTY SPEAXER in the Chair)

DEMANDS  FOR GRANTS,
1972-73—Contd.

MINISTRY OF INDUSTRIAYL. DEVELOPMENT

o qAMTE ST : SYTSTE WEIET
wrnfas faere saag & it
T v gu friet wr § fs X
¥ wfer ¥ wfes setn W ord faw
¥ wu wivit ¥ e fgr ke
wTaaT wgw W & sfieet et anfes
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% wrafew fawe 1) afas wqoEe
o Pedt o 9@ W ¥gEa ¥ W
W ¥ w13 wear § &Y I A S
adwr fora ¥ ety geafe st swfa
g

finelt oY SEvT § Y avarg HIC-
wtar, waw e, wrer fw, &= fae,
we# fauta, qeaT Aieq, dew afwars,
4 FIE@AY, T T, IA YI,
Wier gE, urg T, e S &
i, ¥ g o E ¥ W g ¥
wfas srneadia i § 5 @ aa
Tam A ww ¥ qfcqrerss
geared S5 Ag giar | ga dw Ay
sfusay amdear AWML, A6,
T, MR A T g 1 ¥ A
* I @ Y § Iw H uaAfas
FIAQT F THAE WA § | ST
wfigar, IO & fadr w7 wawy,
wfirer, Qg faar gafy, wdwa,
Sl F1 e, eAfay A
¥ emrqar, qifaw firn 31 qgfe =<
wifes aqrd, & 55 0% s § fa
N Awg § IQATD w9 oAE GF ¥
wrdl, afer agedt for W &1 Q-
A F wiwd wiw G S ariy b
1948 oY siyerr 1956 F wg 1 wgd
g F FQord & giwd 25 Wy ¥
ufas cmAw A ¥ 50 71w &
sftre 1 3wl ¥ s e 8,
WY o Frgw wr qreer At e &

wew g2 o s Sreal § wrfaaredt
frgt e ® WAy AW {w o
ararfy &) 17 sfeww § wnf feedd
gerc v faowre oY @ T ) W R
sl wr varar e wifpd o ¥
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fogd @l &1 w7 SAAT WA I
¥, G e AT % |

AT Y fHen F WNTT 9 IemigA
sfra § 1 G & fawra Y oile
WL FAT IS AHAT &1 WO F1 gW
SETT #Y gfger [ & far el &r
INET AT Afgd Wit Iy Ay
AY-AY IYWT FY TA9TT GIAT 05 )
g A1 wfea & gew W agfae ag-
ST FIAT, qrAfaw w7 qiias g7 ¥
Ra:-viq: gafa s & gmy faem
®1 g gr wifgn ) &% s@al #
TNqAr, gUAT AMAT ) F@-k| ww,
qq; g, qfw, g0z, @i @i,
& oard ardl ®1 3@y gu A% sl
FY FqoET 7 Sy adt Avefs fawra
Y AeTd ag) v § wevd o7 gwd

g

qw A wd-smEEqr ¥ s@M wr
qZQYW IR §, R ot s &)
qmY & fa¥ agmraT Ar q€d g
fag ¥ Faw smae ft @ D =
[} weg =t gmgr fafga & =y
e geT ¥ ¥ afawl & Jgm, 9w
Y, fATAaArdy qur g g Y fanf
&, @t gw o I A fawfaa s
oy &

TR e Ui o @ Q@
Froudt AR W wew @ wr g
ST At AT o smear agf @
% wfuel ¥ qedly Swar §, oty
dudt § Wi ag WA Wi wiw W
AT & wew aff W@ § ) g
W vl ¥ w1 gfuafeni, g
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[t wwrg wara]
afafa, swrza giafe @ weqQ
afafaay &1 fasfg & aifs gt &
®IH F i AWy 1 AE ¥y
faer a3 )

# s § fadea wear wngar ¢ {5
wifgqid) &9 w, S wey g A
Feac &7 &, gy W Qi
aFH § WIC ag @& s Wifed, 39 A
gAR ¥ & w77 7N Q5 W fawey
¥ Am A @y M § smawr @
Cieil

A § & wrar wigar g feelt oy
T & qreAre wemA & fa¥ wg-
qIaT 91 AT % §1 TEy  Faw
FATT A § A8 afew ar¥ vee 7 gor
gt wiefifas fagre &t favaz gfy
97 faw sqaraa, geg w7 HfaE
¥ Aqed, IERIA 9T AT QL
frie g

st gewt ww &N (RgugA)
IMTR /YR, A WG FT IFT WAQA
gfeam i gn v wafir fasrg
Taaq 1 wbT 9T f9x Fro|Ywr
fagr ) g qw Yot fawa R P & o
AN & wrowd o W A A g
ar s sfe Ad & ardt WX A0
ardt A A ar awd | gEd wgex W)
e gR 7@ Wy e fe ‘A a
TR W AT § A€, W gew
w1qeT § AN ¥ werar ) Afew @
¥ fadt fod aner wmy & w1 ey 29
A5 aff grar ) arwfawnr w FeEr
g wE D wad o awy
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gy o ek Wi g fafash @
awR e Dar g § o 2w 3
W geaerd ¥ fow afté ¥ aone
& oy, Afww Ao & 797 & aK 39
FY wary 3ty 57 W A Y &
war arey o X Az fedt o @
feamr & 17 §, IS AW TE W
far g ze @ Q@ adH § wEgAw
agr @ wwar | 1 N DwAF TAd g
3a% fad 9T GXg & FREd gl
T o § | oF 6) g3-3¢ SEm §,
IHE 4% qIETY Sawy ¢, afeas
wsefew &, sade FETst gAarR
qray & | g avg b agwiiken & Fe
iy § 1 A% arg e dgex & fav
giZi-gd) geawtfeat §, TRy gvedw
2 1 Afeq ga% fay o widar o fag
qa § IAF A AT Y weAT AN QA
{1 37 %Y feAa o &34 ¥ fagerd
¥, Y27 UG 2C X A W werT A
Argdg &7 & aga fawa @ o ¥
e IR & OiF age ad AWl
3, wamg &, fAdwmeg §, wweEx g,
W T fawsw Y oifendie & wae
gAX AMAIY qzeq q-aR fawae
v § ag o ar ¢ 78t aeww
qft ¥ wry a dar A fafredy
g gaw Y@ % qgw oew §)
qrarard and o §, Afww g
A g W O @ gagar
Wiy rsiiear & are ww o wifgd
farg aeg & o ok wf €

ggaht g wa g fe wor g J
waar wew fraffer e § e & &
it %) gerar 1 TewY gET @ fadr
et & wreary wond owldl § 1 an
¥ qg¥ o qu Y wredy R ov
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og® ar gaQ At @ aw s
g g, &% YAfveribwe ¥ avell 6 e
grar §, oeftw &t et &, Sud fag
graw gerar far § 1 o s @
ford Wa® A seva Hft §, sEd fag
Tl o weTa g §, & ©F gww
&t & 1 g wrdr N W g werr
werr farwret ¥ gy § 1 9 fan
Fgr grd N oW ey @
T fawsa & v § e forw e
a faw arw ¥ T forg awna § dwed
T FIAT TEA gy § ag FT & wwar
g

W oA ¥ o gard qfemw
wrrefew § Ia% oo sy an § )
7% fq3 gart agr wRWME K
T go &1 9 e # At e fs
7z sdiAme Ne e firw & fad fosld-
T O &1 9% fay fafree famr-
X EX § qifamdz § gy WX
qifvarar & azeq fodmre @ §
waar & @A,  afer e
Gafifesm, 1 g g A 3@ §
oY gfewe sregedfona ¥ 7 @1 1 38t )
Gafcfeon &, wgt wifmae dge g,
sifawfoen dtqe ) gl wyafeni @
oy wadt § 1 o) qgd AT AT v
¢, vl Hawa IEA Ay ger W
&1 %% gw ¥ ¥ ¥ Qheifirs fawra
aoY st *Y fomr ay, afer gawr O
warE gE 61 wra ox A fier
at o € oW, gfarc & wae g5 A
T aitem & fa¥  fuasr qgen
mae o, ¥f Sl DY g e
et & qrof w owwT QY
™y

VAISAKHA 7, 1894 (SAKA)
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MR. DEPUTY-SPEAKER : It is not
desirable to mention the name of any
individual officer here.

=it gewt Ty @AY : wegr F v
A AT | @ F AT AT TEA W
sl § S w7y, wiEF avET w7 A
@l TyT, S ATAT KT AT AR AT,
affTceda®d a ¥ gR o qw
1€ guar A@ fast 0 @ avufad
F@A guaglt & sAWN A7 WIGW
w1 § f o & o frgfraat st d,
ST ®W ¥ weary Har § w9
o tEw § ag gilwa Al dazw
@ gan weAw dar gar g sk
HIRIGT q9T GuY g ghar § Wi A
% fay agiav FIw wwAr sfea @
St &4

Tdl a8 ¥ warae Wi agwriRar
Rami A §, o adR ¥ fh
g % ghar 3 1 o frolt & DA A
¥ o qur i Gur Y orar § 0 fAeh
&9 ¥ gver A3 A af enfew
g1 ag g & fay e w@ §
gafad agi 93 gy dar gar )
Ha¢ Degaew WY § wgh § 7T 7O
arelY §, S ol Auge et Wy §
A% fasl & ff ag Ay A w0
g ¥ Ead wgar § 1+ WA fed W
0% § ag fowiad saw @ § @
darare aF A ewd | ww dew
gz ferd & qafes gn ¥A § Wy
w3 § ¥t srewT o dxrme 7 @
wewe frad AY ol § 2.5 ax mv g
§ 1 waC g W Ao woh & Y oy
wouk fraeft aff § ) o g WY -
e wygrAt § o srearEl ) qwmr §



v 155 D.G. Min. Ind. Dev

[sh gt T &)

at ardr B ard wehad W Eiw ¥ FHA
FEAT G WX TE) TE I AAT G )
ot drorard a g€ § 9% fay R
wredw &7 &, forr ) wrag 9% ¥R
IT W wwIH orEed gl G AWl
AR N W & gEAT § 5§ A
geHy W R a0k ¥ 2w wifgdh
WIS gark agr aergwie afes Wy
7§ W W WX QU AW T
gl

e s} srggiea onfaat o freR
7 & & § 37 % giyend 3 & Ay
a9 §R0 Y §, dfeT s
g ol Rodum § ag &t qur
iy fear o @1 i ag ¥ A @@l
frrarer ot &0 =rger g e faw gnw
ghe & & oW € q& @ar @ Iw
o wfF § ¥ Y s ot &t
& qray qwrgar gar at fF gt &
® g & e Awd sife &
ATy &, gieTT R IAT 1w & WO
&7 safasar & st | afeT agr &Y
frgfeaat se s & arrg T g¥
ad% ¥ 3% QU N wagwar §t <@
21 ¥ fafrecaga wr sa 39 Wit
femra <mear § 1 & wve § o o
wrectfow ¥, wrg At ¥ gleare ¥
Yafdfern o Adifeon 9w L (- (]
frgfrert & ®aw ¥ wearg §) gy
1w owE A e wwEd w2 )
¥go & FE ¥ sea< JeArT AYr KT
ferarorré ot § dfiew Yar i adr
o gw Ao F I woe atg ¥ frare
g avfigr )
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MR DEPUTY-SPEAKER : The hon.
Minister is scheduled to replyat24Sp m
I would request hon Members who would
be called upon to speak now to be briet
Now Shri Bhagirath Bhanwar. He 1s entitled
to three minutes only, but I shali give hum
five minutes, and he must conclude within
that time

ot Wi WWT () | SITSa
adiwy, wrfre fawme & A0 O
qgH T @ & w A A gika wifa
%1 faast smagasar § sadr & mae-
war I & frrart A g afe 3w
A% §N A IO @ ord av &
s 7 fe orer N 3w R dwrdr §,
Tod § ag frz gaed §, Ao gurd
whetfrs #if ¥ g Jar v & faad
T Qar g1 A 9T W1 us g@ W
FI 4g ¢ {6 Sulw A fAT A ey
AT <@ § WEr 9T 9EY ¥ & IO ¥hwa
gifamar g i of dx W Y
IO A 8, oy WA N Aw A Ay
giet, gy & WN0 A w1 AQ frear
§ 1 Ry N A v W,
Wiy ag ¥® dAY aT At av G qmry
9 g, & guey St ®7 gT ¥ QA
lEcuil

7% Rar wrar & fr wfe gond
wgt dur % §, ¥ wey & guR At 4
EIM RN WY fav e ¥
aftor qard dar O §, afy s N
¥ wrea dW HT I wr gqmw fear
W:HTW ¥ m*m‘ﬁﬁ' Lt i
W gy

e a1 ¥ sfeandt @0 & S
¥ gree agy wuv § W agt ¥
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g Y qret §, Frdwr Ay forer arey
¢ e s A g o ¥ ag
fru¥ gu ¥ 1 § dar § few wow R, &
qere wgw ige & 58 fgwal @
agi o7 w7 feeel & wrgarE  wrearHt
& ol wT @ &1 o ¥ @l R
w0 urd § ? 3% Qe WA, T AR
WA o g A &, fex N & gt W
%1 98 gu 1 wefag ag wavas § 1%
"wFIZ frgd go &af & sie =
qiT gt 93X T @WIET FT sqaqr
FY |

sigrfe ot & A 7 W@ &
qrgdy 3 N S AER & ary §
SteterT ar sfwar aga weat 299 ¥
s TR oy § AR fE W amedw
agr frw g &1 W] 9w fawar § &t
e @i wY forear § ) gy A aredw
& & Fean ey § 38 fev o
IgF! wwma g a o ey frer #3
Tw oY T2 7AW § | o 7g
§ fr afawl §) gwam o agar §)
w fag & Tigar § e wreers alea &
sk S wEm ar fagw SRy ar
Taei & oW ¥ kg & SA @
wrw gfcwdw frgr oz, arfe a3
T aerd § gfaer €y

drer fs ot & & wr 8, o fowre
¥ fiedt Y o alX o e w3
oy &, Fandt oY Fowd v fear arterr &
o frly Y o' T qrvRr & wngde @
fieat anar § | @ feam § e wer-
wre § fir s arogw Wi ) Fawr ow
siw ¥ agl, wdor ¥ sndrwre Sar

VAISAKHA 7, 1894 (SAKA)
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gw & 1 ¥ § wefe Wk g Wi
s a sl dr ¥ AN
W g Y, vy @ W W Ty
dary gwt § 1w W K @ #
i) ware ¥ s fear war, A @@
gug ot gw A PRW F amir R
dort qEft &, @ 9w ¥ gw @
ST 1

& %o oura a7 avgar ¢ 1 § wsw
s § wrar § 1 ag ¢ famre w_w §,
fra® «§ sreay @ wr vy §1
AT S & o g fasy QY §—
[AE WA SAET § F—AgF W
Fa3q F1 Azarr € of, arfew @
€, @ mdr gEw & ardr § Wi
WX FE@ AT g w, @ o W
w9q A A Y aw Ay ;T
fastt & wream @ =nfg Wi agr
& Y Y Qo framar anfyge | st
¥ Argdal 1 oY qeeAred @ gt g,
I qemre L fegr oy s o
ANaArd aaf wk §, IIWT qwEHA
wraifaa faar w13

LR

st Ardwae fridt : (wepeitegR) ¢
JareAR AEET, FAA I FIE-HAA 8,
Al @ F g w EgR B ¥
qrfaw e & ayr wga W Agegy
WAy A ¥ A N @
WX A gaird o Y o §
forret agy v o 1 99 e §
wogy starw Fear war § site g9l
gewar W firelr 31 ¥few ogt -}
It b go, wg WA s
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[t arireae fradi]

a9 W, are ok ¥ *A g9 A,
o ¥y & queod ¥ A W@ A, T
I%er gf | agy ¥ sOw-ad ¥ gUN
Ty wg wr g g, AW W Far
qftadT agr w@r o awl § IAR0
€ fasg a8 £ a5t &) BW &7
feafy ) dmd go @@ Al & wwlw
&1 B ¥l 7 97 sr9d @y fRy
w1 EFY , @ AR A A wggu
agr frar war @ | @Y s g
wA @ vqifgg fear ar Wi SER
wrd) o g9 aniw S-S Y
fean, afeT gl W1 ¥g dNE §—
aE oY § G N v &

gt ¥ varra @@ g, faw
siteqred fgar wAr wifge av | Al
Alargn ][0 @ gT W@, oW Afy
g af fe 9a% wTw { arar dar
gl Al SN A aga ¥ gz Wy A
afcq aF g § % ox ave & gaw
fear® & fag a9 FA-vreeny @R
fex §, e gu aww 39S A
geqr qdt af ) WS ag @wedr
oF A T ¥ gark amd Wi g
afz gn TR Ivm-aky 51, |@E
AR ¥ gy § grafag gdmad 1
7292 9gd ¥ 49D, g7 anig &N
¥ T dary &, &t wudk @ geafoqw
g oF A I w1 ¥harTy
g, wite 8, T A wrard ﬁ‘ﬂ,
faadr sy stfewr aweard dar Qi o
g oF wimh w wor Ay e
Wi gurt ot quy T4t A

APRIL 27, 1972
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grafer gty s §, T 9
T BT G

% o gxgy ¥ o o
age fa¥r & grfus da & swam
g9 ¥ AN @O FW Pa T ok
dourd ¥ gtar o1 1 AfwT Gew A
v Afr W@y s IINE wgm @
IUI-HY gureT HIF A1 W@ §, fagwr
afarag ¢ fegw JQlw & & gg
wrEHr IR P W A Wi fE
FTFI AW IEI-a9] ®Y NeareT 1

AN NagasnHafd) g
fedtd & 2ar § s %10 ok RO &
Ty o zge quaw &+ §, Sfew
WP & g9 w9 A4F § W ;T
ST 49 §, wafs aga SART @
X 21 % gt wY & f avfa
AT ¥ qUET AT TAFT % AT
Wik M W F w93 a9 fawd
£ | QIEFT qIA-AN w7 geAT WgA §,
afer qreaal Wi 9A8 ST A
R g, gz a¥ T F @ ) wEgy
§G wIe@ @ 1Y ¥, T T 1@
famr & ww faard i §

8 Iudt H qeA & fag
g ¥ 9g¥ guow fad § g
afywrd fagea fod & ¥fer ax
Iax gzt Mok § O wa O AT
fae & faw qw 9dv Afgwrd swr
wear § ) wawr qdar qg 3 fe v
wiasrd Ia & v axg ¥ tewrw
S etad {1 A gEw k fF g
uw fakk ¥ Rt gvmpere sfnfe anrd
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wrlr, o ¢@ are o du-dw w2 fv qgt
s ¥ st ww oy § W
weur W faw gwar §, wed gt
&l =Y g W # vy ggEar fre
st §, wifw)

W gAY qww  JE-gel &
T derd B frerar s & AR
APt Y orete QU s wred ¥,
@ g for ¥ edmed @y Fed
orrd 1

war fis ga} oy arfeadi ¥ 5y §,
o 2w ¥ waTowg ¥ OF g AT 6
wrearar feat war i & 97 O ¥ sgan
wngar § e o« wRg o7 ¥ fgar mar
T, g &7 ¥ &t A, wrew a9
w7 g, Wiw @y ¥ sEr §Y wa,
e war ara § fs ag wreamT Al ¥
gear AT gy ? Ww 6% AgT Ag
werray Y war § 0 agt Yoy o S
At §, omg N Y, faoeh S fwr T
&, ort 0 W glaar § 1 fow wat wie-
AT A WA T FEET W HTE
s g wgw Pary fs Y s
qrat qrdt § Iud 99 § gy Wik faarg
£t sre SEe agh g agi § O
og wreda *fae fisar o, fiedlt gadt
o fanr g | ag Hfw wsh g 8
aTw F g & R smer w1 firar
ey § witx redw mor HT A K ang
anéft fox qadt wag wamAT W @,
g @ v wrr afi ) A o
it R wrig

"
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¥ sos) wwae qav e e
g% ¥& ¢ ¥ vt gy fear |

*SHRI R. BALAKRISHNA PILLAJ
(Mavelikara) : Mr, Deputy-Speaker, Sir,
I am opposing the Demauds relating to the
Ministry of Industrial Development. After
Independence, during the last 25 years
Kerala has been neglected in the matter of
industrial development. This point has
been brought to the notice of this House
and the Government on many occasions
before. Last year, Sir, when we were have
ing the debate on the Demands of this
Ministry the Members from Kerala strong-
ly stressed the point that Kerala was
completely neglected in the matter of
industrial development. Even the Prime
Minister intervened in this matter and
assured to remove the grievances of Kerala
relating to the industrial backwardness.

Kerala has the maximum number of
educated unemployed persons roaming
about in the streets, but no new industry
has been started in Kerala by the Ministry
of Industrial Development or by the
Ministry of Defence or even by the Minis-
try of Communications or other ministries,
Sir, 1want to warn the Government that
we cannot continue like this for Jong.
Every year the number of technically
qualified persons is increasing. Engineering
personnel,  agricultural persons and
medically qualified persons are Bnding it
impossible to get employment in the State.
They are also enable to get their names
registered in other fortunate States where
industrial development has taken place
and also those states refuse to employ
persons not belonging to them,

Sir, after 1952, in particular, and after
1967. In general, many schemes have been
submitted to the Centre by the Govern-
ment of Kerala, but nothing has been done

i The original speech was delivered in Malayalam,
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by the Centre. When the State Govern-
ment says that more powers should be
glven to it to start industries our friends on
the Congress side are very quick in saying
that we are asking for provincial autonomy.
Kerala is a State which earns the maximum
amount of foreign exchange for India. I
am pained to say that the Central Govern-
ment is not willing to begin more industries
in that State.

As per the report of the Geological
Survey of India a steel glant was to be
started in Cahcut. In that report it is said
that 3,300 mullion tonnes of iron ore is
availlable there and many experts have
opined that a steel plant can be started
there. Atier the submussion of that report
many stee! plants have been established in
our country but not in Kerala. This goes
to prove the neglect that is shown to
Kerala by the Centre

Coming to the national sphere I must
say that the textile industry must be
nationalised 1f 1t s not nauionalised I
warp the Government that the textile
mndustry all over the country will close
down. Alicady many textile mills have
closed down all over the country. [ also
want to warn the Government that 1f more
industries are not established 1n Kerala it
will result in an explosive situation.

In the same way, Sir, the paper Indus-
try has also to be nationalised. There s an
artficial scacity of paper all over India.
This urtficial scarcity has been created
there by the paper mill owners. and there.
fore, 1 suggest that this industry has also
to be nationalised

MR. DEPUTY SPEAKER : You are
not concluding, you are starting a new
subjeat.

SHRI R, BAJ AKRISHNA PIL] A} ;
Sir, 1 have been given ten minutes.
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MR. DEPUTY.SPEAKER : Who gave
you ten minutes ? You are not entitled
even to have one minute. As a special case
I allowed you to have five minutes. Please
conclude.

SHRI R. BALAKRISHNA PILLAI
Sir, I conctude.

SHRI VASANT SATHE (Akola) :
Tam thankful to you for giving me an
opportunity. We are today an this country
practically at the cross-roads where for the
first time in the history of this nation, our
country has emerged so strong, so well
united and self-confident as never before
in history. The question 15 : are we going
to utilise this strength and self confidence
to win this war on poverty, as this promise
had been given by us to the people ?

The only way this caa be done is to
industrialise this country. Jt is no more a
slogan : industrialise or perish. It 1s very
much a reality which 1s staring this nation
m the face. Therefore, considering the
potential 1n the field of industrial develop-
ment we have to completely review our
whole production process in this country.
What are the things that are to be produced
to remove poverty ? You will appreciate
that there are three things mainly, if we
want to remove poverty : food, clothing
and shelter.

On the agricultural field, we know we
have made some progress. We have even
to look at agriculture as an industry, so
that we can have agro-industries coming up
faster. We are neglecting the sphere of
agro-industries : poultry, animal husban.
dry, seedcry and many others that spring
from them, which were our traditional
industries.

In the consumer goods sector, we have
made a mess of entire cloth productian and
have been unable to reach the target of
cloth produption in any of our plans,
particularly in the milly sector. Fortunately
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it is the handloom and the decentralised
sector that has come to our rescue; they
have increased their production and so we
can say we have achieved the target.

The whole question is : how are we
going to solve this problem. What is pro-
duced in a country is its wealth. What
priorities are we going to give? Are we
going to give priorities to the necessities of
life so that they are produced in a decentra-
lised sector ? 1 am sorry to say that today
in this country it 18 a fashion to decry
Gandhij: and his economies as outdated.
Gandhian economics is today as much
valid—nay, even more valid—as it was
before, because that is the only way you
can give productive capacity to more haads
and simultaneously solve the employment
problem. What goods are to be produced
in this country. What are the priorities in
the private sector ? The other day the hon.
Minister could not give a satisfactory reply
to the question : how much percentage of
consumer goods industries are in private
sector and how much in the public sector ?
Hardly 1 per cent. The whole trouble is,
the entire consumer goods industry is in
the hands of the private sector. They are
producing those goods for which the
purchasing power is limited in a few hands,
things which are not necessary and luxuries
like cosmetics and all other non-esscntial
items, which cannot by any stretch of
imagination be given priorities in this
country. So, let us have a fresh look. The
entire production must be need-based so as
to reach the maximum number of people.
The production capacity should be taken
away from the monopolists. We have to
take oourage in our hands. There has to be
a sense Of urgency now. We have a lcader
who is in absolute earnest about it. She
gave the warning the other day that ‘Time
1 running out’. There are hardly three
years. Can we g0 and explain to the people
at the end of three years that we have not
been abie to fulfil the promises we made to
the people to give them employment and
raise their standard of living 7 »
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AN HON. MEMBER : She gave the
warning to the Minister |

SHRI VASANT SATHE : There, you
bave to take courage. But what can she
alonedo ? If sheis surrounded by syco.
phants everywhere, in the bureaucracy,
vested interests and monopolistic class, who
are even today dominating our industrial
production. We will land ourselves into a
tremendous plight. As Veda Vyas put it
in the mouth of Yudhishtra :

argy forqd waxy artaq w3
figry
ufgsy ot i wad geaq: 2w
wqgafd

A person who utilises the capital of a
country in investing on non-essential items
and wants to possess more than what is
esseatial is & thief and deserves to be
punished. This is the theme, the key-note,
which we must keep in our minds in our
industrial production if we are really
serious about solving the problems of the
country.

SHRI K. P. UNNIKRISHNAN (Bada-
gara) : Sir, between your good self and
the hmited time at my disposal, 1 can
haidly take a bird’s eye-view of the Indian
industrial landscape. But one thing is
very clear, namely, it is murky and cloudy.
I am sorny I must hold this ministry
responsible for it. While there are so
many other ministries which are responsi-
ble—I shall agree if he will defend himself—
I must say that the record of this ministry
for the Iast two years has been poor and
misgrable. Mr Dharni dhar Das yesterday
asked for total nationalisation of all indus-
tries. My friend, Mr Sathe who just preceded
me, spoke about the virtues of a Gandhian
economy. But Iam af-aid I do not agree
with both. It is neither total and complete
nationalisation nor a complete return to
total sumple Jabour-intensive techaology
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of Charkha type which will help us. Over
the years we have evolved under late
Jawaharial Nehru a correct perspective of
industrial growth, i.e. a broad-based regula-
tory frame-work, within which must func-
tion the private sector and the public
sector which must acquire commanding
heights of the economy, with self-reliance
in technology as its aim. Thus is the kernel
of the problem. How far have we achieved
it ?

It 1s very clear that from a doctrinal
point of view, we had rejected the capitalist
mode of development and we had never en-
couraged any kind of “Erhardism" in this
country, even during the days of Jewaharlai
Nehru or later. Today we have also built
up an anti-monopoly structure, a legsla-
tion, the MRTP, a broad frame work to
regulate the monopolists, but I am sorry to
say that this munistry has not taken
thts perspective  to consideration.
1 am also not sure that the licensing
policy, even as 1t obtains today in all it
entire details have been worked out, will
produce this effect. About technology, as
a result of the poor coordination between
various Munistries, we have allowed import
of processes and technologies which are
hardly relevant or which are aiready pro-
duced in this couatry, When this is the
state, we cau hardly afford to look forward
to a state of seif-refiance in the industrial
economy.

As I know the fame at my disposal is
very hmited; before I conclude, I must say
something about regional imbalances. It
1s on the regonal balance the entire edifice
and suucture of our unity will rest. I am
sofry to say, as my hon. friend from the
opposition, Shri Balakrishna Pillai, has
pomted, tho treatment that has been given
to my State has indeed been wrong. 1 shall
only refer to page 25 of the Ministry
Reaport which says ;

“Instrumentation Limited, Kota, s
v respongible for the establisiment of :
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(i) = Precision instrumeats Plant at
Kota, Rajasthan, and

(ii) a Mechanical Hydraulic and Poeu-
matic Instruments Plant at Palghat,
Kerala,

with technical and financial assistance
of USSR.,”

Iwould like Him to say where this
plant s, Iknow one thing. Ten years
ago one of his predecessors Shri D, San-
jivavya, went there and he bad the mis-
fortune to lay the foundation stone of a
factory, It is only a monument of folly
not an Instrumentation factory which still
remains there, So, I would like to know
this : whom are they trying to kid 2
Has the factory gone into production ?
Is that the impression that the
Ministry wants to give us ? Have they
made any specific commitments ? If so,
when will they be fulfilled ? I think the
people of Kerala are justified in asking
this question and sceking an answer from
the Government of India and the hon.
Minister.

Unfortunately, there has been a bureau-
cratic set up in that Ministry. While I do
not want to name any individuals, ali kinds
of cliques are operating there. In the
public sector also some of the Managing
Durectors are attempting to become capita-
lists without investment. This was not
our idea of a publjlc sector,

Sir, I hope that the hon. Minister will,
take these factors into comsideration and
while I support these Demands unresetvedly
1 hope st least in the year to come he would
be able to give a dynamic push to our
nation andto our economy.

SHRI VASANT SATHE : Sir, I want
to make an explanafion. Otherwise, thore
is a likelihood of a misunderstasding
of what I  said, Probably it
has gofie down{as if I meant thas



16 D.G. Min. Ind. Dav.

the Prime Minister Is surrounded by
sycophants in the Cabinet. That is not
what I wanted to convey. I only wanted
to say that the produetive machine, that is,
the capitalists and bureaucrats are fuli of
sycophants who make people-oriented
production impossible.

MR. DEPUTY.-SPEAKER : That is
going out of the procedure, Perhaps, asa
special case it can be done.

SHRI S. M. BANERIJEE (Kanpur): 1
would like to bring to the notice of the
hon. Minister only two things. In Bharat
Heavy Electricals Limiuted, Haridwar,
recently there was a verification of the
trade unions by the Registrar. There are
two unions there, one affiliated to the
INTUC and another affiliated to the
AITLC, The AITUC union has got 90
per cent of the workers under it. When
the Regustrar of Trade Unions from Kanpur
went to Haridwar for making a physical
verification, we brought before him 4,500
workers with their ballot papers. When
he saw this number he left for Kanpur
without any verification, After tnat verifica-
tion, the office-bearers of the rival union
started beating our General Secretary and
others. They are also seeking police pro-
tection, with the help of the General
Manager, to harass us. | would request
the hon. Minister to make a note of
this. Let him request the General Manager
to deal with the situation honestly, earnes-
tly and impartially. Otherwise, we are
capable of handling the situation,

The second point is about giving more
loan or financial aid to the Tanning snd
Footware Coiporation, Kanpur, which was
taken over by the Government of India.
Today they wantasum of Rs. 7 lakhs to
run  this unit. But, unfortunately, onlya
small suin has been given to them,

I would request the hon. Minister to
kindly take note of it and wes that this
tngtitution is given proger financial aid,
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THB MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CHOUDHURY) : Mr. Deputy-
Speaker, Sir, at the outset, I must apologise
for having been absent during the earlier
part of the debate due to a sudden indis-
position of myself. I was suddenly taken
ill by a severe attack of gastro.enteritis
yesterday while I was in the House it.
self..,

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
He was ill till this morning.

SHRI MOINUL HAQUE
CHOUDHURY : Despite the doctor’s
advice, I have come here to reply to the
debate,

SHRI S M. BANERJEE : The Deputy
Minister could have rephed to the debate,

MR, DEPUTY SPEAKER : Anyway,
he has come,

SHR1 RAJ BAHADUR : 1 had request-
ed him not to come 1f he felt ill or sick.
But he has come.

SHRI SHYAMANANDAN MISHRA
(Begusarai) : He can sit down and speak.

MR. DEPUTY SPEAKER : Yes.

SHRI MOINUL HAQUE
CHOUDHURY : Thank you, Sir.

Sir, I bave been lpoking forward to this
debate and the comments and suggestions
of the hon. Members., Unfortunately, for
the most part, I have had to hear themy in
absentia. 1am grateful to them for the
interest they have shown in the wotking
of my Ministry and for the suggeations they
have made,

The dsbate has already shown that the
hon. Members, and, in fact, the nation as
a whole, attach a great deal of importange
to the industrial development, and rightly
30, since it is one of the major factors con-
sributing to rapid economic growth. At
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" the sametime. the debate does show - how
divergent views could bo held as to  what is
the right way to proceed with industrial

- development. - This is an area in which al-
most-anything that one does can be criti-
cised by one school of thought or - another.
But for that reason, I do not say that the
golden principle would be to remain inac-
tive so as not to be criticised. On the other
hand 1 do feel that we ought to take prace
tical and pragmatic steps in tune with the
aspirations of the people.

During the debate some misgivings  and
observations reflecting a  partial analysis
have mlso found expression. I would,
therefore, like to place the activities of my
Ministry in- the proper perspective. The
slow growth rate, for example, has been an
.obvious fotus of atteation, The growth
rate of the first 10 months of 1971 was 2'S
per cent compared to the corresponding
period of the previous year. The rate of
growth for the year 1971 inall probability
will not exceed 3 per cent or so. But this
is not something which is borne out of the
blue sky, all of a sudden.

 Industrial development is a continuous
process. 1f we look at the trend, we find
that the problem of slow growth rate has
been with us for quite some time. Com-
pared to the year 1969, when the growth
" rate was about 7'1 per cent, therc was a
slump in 1970 to about 5°6 per ceat, Now,
the growth rate is going to be 3 per cent or
so. This is a trend, no doubt, butit is a
disturbing trend. We should arrest it and
set itas spon a5 we can on an upward
curve, But for doing this, we have to
understand the process of industrial growth
in mue depth.

Fmtly, industrial growth can be slowed
dowu for reasons external to the industrial
smwture as such. ' If we look at the Eco-
noniie Survey for the yeat 1971-72 which Has

. m°pr§plmd by the Ministry of annoe
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“It is, however being increasingly . felt
that what is seriously impeding Indust-
rial growth is neither procedural diffi-
culties nor policy restraints but the
general dearth of savings. . Such aspects
as harmonious - industrial relationa: or
managerial efficiency. .cannot also- be
ignored, but the major determinant - of
growth is the availability or otherwise
of investible funds. Since investments
in the public sector have been pivotal
for generating momentum elsewhere in
the economic system, it is the paucity
of public savings which, mose than any-
thing else. is frustrating current attempts
at a large-scale industrial  break-
through.

The vital issues even for the indust-
rial sector are those which concern the
processes of investible surplus in the
economy.”

How does the rate of industrial growth
increase ?

Granted that there isno decline in pro-
duction, growth increase in production can
occur by a better utilisation of the existing
capacity or by the maturing of investment
propositions. Industrial growth is then
possible provided (2) the raw material and
critical inputs ate available in adequate
quantities; (b) there is demand for the
various jtems of manufacture; and (¢) there
are no capacity constraints which stand in
the way of production. Having these broad

factors in mind, Jet us look at the indust~ ~ °

rial situation today.

For quite some time now I have pointed
out the defective nature of the present in-. .
dex of mdustml production and the. need
for its revision, In this ‘I have sometimes -
been muundemood as if 1 am irvingto
take shelter behind these: arguments. . What -
1have done and woum like to do is.t0.
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given for the manufacturing sestor: 9 72 per
eent is accounted for by mining and quarry-
ing; and 5.37 per cent by electricity generat-
ed, Even in the manufacturing sector, 27.06
per cent is given to the textile manufacture
and 12,09 per cent to food manufacture, In
otl er words, almost balf of the weights in
the manufacturing set-up goes to these two
items. I am not saying that such a weigh-
tage should not be given. The weightage
is given according to the extent of produc-
tion in the cconomy and is not a mythical
figure. At the same time, if new weights
were to be evolved in the light of the
industrial development which has taken
place since 1960, we will find a somewhat
different picture. More importantly, let
us tee how these sectors have performed in
1971. Both ‘electricity generated’ and
‘mining and quarrying’ have registered
smalier rates of growth in the first eight
monthe of 1971 as compared to 1970,
Among the food-manufacturing industries
the sugar industry which has a weightage of
3 S8 per cent has dechined by 13.8 per cent
in 1971 as compared to 1970 whereas in
1970 it had increased by 10.3 per cent over
1969. This means that the decline in sugar
output in 1971 has contributed to a fall in
growth rate of about 0.5 per cent. Cotton
Yarn which has a weight of 11.79 per cent
declined by 10.4 per cent in 1971 as agatnst
in increase of 1.2 per cent in 1970. This
means a dechine in the growth rate by
roughly 1,1 per cent. Cotton cloth which
has a weightage of 9.39 per cent declined
by 4.9 per cent in 1971 as as aganst a
marginal decline of minus 0.1 per cene in
1970. This means a drag in the growth
rate by about 0.5 per cent, Saleabls steel
which has 8 weighteage of 3.89 per cent
declined by 4.9 per cent against the 1970
levels. The non-availability of steel has
affected industries like metal products,
non-electrical machinery, electrical
nachinery and transport  equip-
ment Whi\ch among them bear a weigh-
tage of more than 15 per cent. In fact,
among themselves the decling in sugar,
cotton yarn and cloth, iron and steel and
steel based Industries depeessed the jndex
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roughly by 2.5 per cent thus explaining the

poorer growth rate in 1971, While these
statistics are still provisional, there can be
no doubt as to the causes for the slower
rate of growth, Since the decline in the
growth rate as compared to 1970 is explain-
ed broadly by these three items, it i3 also
clear that so far as other industries are con-
cerned, they have, as a whole, maintained
the rate of growth and perhaps marginally
improved on them. Hon. Members know
the stresses and strains that our economy
had to face due 10 the influx of ten million
refugees and the war that was thrust on us.
The fact that we weie able to come through
that testing time is a tribute, among others,
to the resilience and the basic strength of
of our industrial economy Conditions in

West Bengal last year were still unsettled
and hon. Members may be aware that close
to a quarter of the aggregate industrial out-
put in the country cmanates from the
eastern States.

15 hrs,

1 would request the hon Members to
kindly reflect on the situation. The facts
are there belore them. Even as regards the
future, [ will be misleading ihe House if I
were to promise 2 very high growth rate,
unless I can be satisfied that the three im-
poriant sectors, vz, sugai, textiles and
stecl, are able to forge ahead and so long
as these sectors are not able to do so, for
some reason ot the other, however much I
may increase production in the newer sec-
tors, it will not make an overwhelming
difference so far as the growth rate is con-
cerned. After all, the industrial growth
has got a certain historical pattern and we
cannot ignore it. Both sugar and cotton
textiles are related to the agricuitural pro-
duction of the respective crops. So far as
the present yeoar is concerned, sugar pro-
duction is expected to be more and hope-
fully in cotton textile also in view of the
better crop of cotton that we have had this
year, In respect of steel,1 am equally
hopeful that with all our efforts, a better
growth rate can e ensured in this year.
Fer long-term growth, therefore, we should
devote very great attention to these indust-
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Fles ai well as others which have a critical
‘bearing on industrial growth.

" There are a number of industries which
have done well in the past year—they have
becn listed in the report circulated to the
hon. Members and I would not like hon.
Members to.overlook them, A pumber of
industries which have not yet been given
weightage in the index have also registered
_significant increases. Among them are,
steel plant equipment, plastic working
machines, industrial machine knives, for-
ged hand tools, TV séts, malleable iron
castings, polyster fibre. and ‘penicillin, I
am not, therefore, inclined to take sucha
pessimistic view of industrial development
assome of my hon. friends consider it
convenient to adopt.

In this connection, I would like to clear

" the possible misconception of some of the
hon. Members that my Ministry is in

charge of all the industries. While my
Ministry does perform certain co-ordina-
ting functions, the development of quite a

few industries is the charge of other

Ministries, e.g. sugar is with the Ministry

of Food & Agriculture; ~Textiles and jute

with .the Ministry of Foreign Trade; Iron

'apd Steel with the Steel Ministry;
Fertilisers, Drugs, Pharmaceuticals, Petro-
ieum, ctc. are with the Petroleum and
Chemicals Ministry, and so on. On

specific points relating to the growth of

thesé industries, I would request the bon,
‘Members to address them to the concerned
Ministers, 1 will not be able to deal with
them hear for want of time.

SHRI SHYAMNANDAN MXSHRA
He is right,

SHRI MOINUL HAQUE CHOU-
DPHURY : Iam referrmg to them because
a large number of criticisms were thade
wigh regard to the slow growth.in textiles,

impression * that  some . of . the hon,

1 h:va to say n.
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- Ljcences

. Comrollet of Cnpital Goodt
pharmaceuticals, etc. and this gives me ‘

bcrs do not know that' T- donot deal

SHRI JAGANNATH RAO' (cmm

pur): But you issue the ind\!ttl‘ill hwnaes
- §HRI MOINUL HAQUE cnou- '

- DHURY : As} said. earlier, one of.the

ways in which increase in mdu:mal produc-
tion occurs, is by way of. fmctiﬁcation of
past investment propositions. It is the
past investment decisions which are
actually maturing to-day. However imuch
1 may clear letters of intent or licences
now, they will not have an impact on
to-day’s growth rate, but will certainly
have an impact in the next two to five
years. This is like the planting of trees
where the fruits are not to be reaped by

"those who plant them. By and lasge, it is

the meagre extent of licences issued in the
year of 1966-67 which would have matured
in the ycar 1971,

The National Council of Applied Eco-
nomic Resecarch which is an autonomous
organisation has made a study of imple-
mentation of licences which brings out
the naturc of the time lag involved.. In
this connection, hon. Members would
kindly note that for the years 1967, 1968
and 1969, the licences issued were ‘only
291, 221 and 221 respectively for & country
of our size. And, according to the Council
of Applied Economic Rescarch, even in
respect or licences issued in 1966, one-
fourth of them had not fructifed into
industrial venturcs till today and some are
on way. '

‘As far a3 T can read, the investment
trends - are: beginning to be brighter now.
Additions to investmienits are ulowly :
happening. - Many of the heavy mnchinery
industries and machine tools havclhown
increase in- ‘production, which means that
they will all soon gointg new facwrie:-w
be set up which will in tuen proéuce B
variety: of _gopds. . The Capl!ll “‘Goods. .

jssued, "the approvnll" by ‘the

DG, Min 104, D0, e
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Ythink,' I have explained in sufficient
detail the veasons for the slow rate of
industrial growth and the reasons why we
should study the problem in some depth
rather than entertsin vague misgivings,
however convenient they may be, or
stimulate despair, however hard the effort.
But, to explain is not to justify., You may
well ask what hag my Ministry done to
improve the growth rate given the
limitations 1 have mentioned above. The
foremost task in this regard is to sustain
production and then increase it. We have
recognised clearly that the spectre of sick
units is a malaise which affects production.
It was to enable the Government to act
with greater speed and flexibility and to
rehabilitate the industries taken over
without let or hindrance that I brought
before this House certain amendments to
the Industries (Development and Regue
lation) Act in November last. This has
clearly strengthened our hands in ensuring
that industrial units which do not deserve
to close down are not allowed to close
down, The closure of sick units has been
due to a large number of reasons. Sample
studies have showa that often it is not
labour trouble, but financial mismanage-
ment that has caused the sickness of many
units, We must ensure that our inspec-
tion machineries are made more effective
so that financial and other mismanagement
is recognised early and tackled then and
there.

SHRI P. M, MEHTA (Bhavnagar) :
You have allowed Mungdhras to close the
Alcock Ashdown the Company, It is a
reputed engineering unit. You allowed
Mundhras to mismanage and close the
units. It is a defence-oriented industry,
It is now closed down. The High Court
bas issued the order to laquidate the
Company. This is their working, Sir,

$HRI MOINUL HAQUEB CHOU-
DHURY : But, to the extent that mis-
minagement has sdready taken place snd
units are closed, it fsnecestary for nsto
sae sitothi * protuction catot bb dvived,
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This would not and should not mean that
Government showld take upon it self
sizeable financial burdens without being
satisfied about the economic viability of
the units, which alone can eansure the
prospects of long-term and stable employ-
ment to the labour involved. Equally
important is the prevention of closures for
which a suitable monitoring system will be
necessary.  This is an aspect which is
under examination in my Ministry.

I can tell the hon. Member that an
investigating team went into the question
of Alcock Ashdown and Company and
they found it necither economic' nor
feasible for Government to take it over.
Defence people were also asked whether
they were interested and they said no; they
were not interested in taking it over.

There is equally the problem of
managing a large number of units as and
when they are taken over. To facilitate
this, 1 am also considering the establighe
ment of a separate Corporation. This is,
however, still in the exploratory stage and
1 cannot now commit myself to any
specific course of action in this regard.

Once we take steps to sustain produce
tion, next comes the question of increasing
it in the quickest possible way and with
the minimum expenditure of investible
resources. It was with this end in view
that I had the question of the utilisation of
existing capacitics taken up. As a result,
we have announced that in 84 selected
industrses, undertakings which have been
licensed on a single or double-shift basis,
can manufacture up to three shifts! and in
the case of other undertakings, théy can
expand production to the extent of another
100 per cent. While providing for this
facility, we have taken care to see that It
dots not apply automatically to larger
industrial houses and foreign concerns,
who will have to justify their proposals
beforea task force and also that it does
not spply 10 itents reserved for' the swall
sale sector, )
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Even this step of hberalised utilisation
of existig ¢apacity has been sought to be
eriticised. Fraukly, [ cannot conceive of &
better and quicker way of increasing
production and expanding employment
epportunities in the manufacturing sector
than that of sllowing the fullest utilisation
of existing capacity.

SHRI SHYAMNANDAN MISHRA :
What about non-cisential items? Would
heatlow them uliso 10 go up to more than
100 per cent ?

SHRI MOINUL HAQUE CHOU-
DHURY : No, we have not. Therefore,
we had been selective and we only selected
54 critical industries which were very
DECESSary.,

54 industries have been selected by the
Planning Commussion from out of the 59
priority industries. We are thinking of
adding & few more to this list. Some
misgivings have been expressed about
allowing these facilities to larger industrial
houses and foreign concerns. We have not
at all ignored this aspect, and that 15 why
wo have constituted a task force which will
#0 iuto individual cases of these larger
houses and foreign concerns Tie task
force will necessarily have to frame its
recommendation within the overall frame-
work of the licensing policy. The require-
wment of the MRTP Act will also have to be
satisfied. When such 1s the case, 1 cannot
accept the argument that the Government’s
policy has been diluted in this regard,

The final Government decision has not
yet been taken on any of these cases so
fay. | expecs that this policy of full utihga.
tion of existing capacity will result ;na
better effort inthe puority sector. The
extent of actual utilisation will, however,
depend wpon ... ,,,

SHRIK. N. TIWARY (Bettiah) : The
hdk. Mipister has not made one thing
ek, Supposing & caseis cleared by the
taik fotus, will that case have (0 go 1o the
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MRTP comminsion agsin and get dearns
woe 7 What is the position in that regard 7

SHRI MOINUL HAQUE CHOUD-
HURY: It is within the seopsof the
MRTP Act, and the Company Afiairs
Department is sssocuated with the task
force and thereafl or 1t will come to Govern»
ment, after the task force’s clearance e

SHRI K. N. TIWARY : That means,
they will have to go through three stages
sn order to get clearance.

SHR! MOINUL HAQUE CHOUDH.
URY : The larger houses have got to got
through all the procedure. There is no
help for them.

Theextent of the actual utilisation,
I was telling, will, however, depend upon
demand realities and the quickness with
which industrial undertakings can gear
themselves to the increased production.

f nowcome to the creation of new
capacities. As it is constituted today, ons
of the most important functions of my
Ministry is the hcensing function, that is
to say, the creation of capacities to match
demand. In this sphere, I have no hesitae
tion in saying that we have been able to
show very substantinl results, despite the
critiism made here that the licensing
procedure is slow, I do not know whether
the figures will justify that criticiam...

SHRIK, S, CHAVDA : It is slow
and time-consuming,

BHRI DINEN BHATTACHARYYA:
It is monopoly oriented.

SHRI MOINUL HAQUE CHOUDH-
URY : Let us look at sorae of the figures,
and these will show whether it is slow or
not and will indicate the speed that it has
taken, As agaiast 221 lcences knd M
lottees of intant issued in 1969, mad 363
Lioehoss and 438 twtters of intont lisved
io 170, we have imucd is 1071, 628
liconces nad 1015 lstters of tutens, whish
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is nearly double that of 1970 aad thrios
of 4959,

1 thought | would get & littis pmaise
instead of condemnation for this.

SHRI JAGANNATH RAOQ: What
sbhout the COB licences, 309,

SHRI MOINUL HAQUE CHOUDH-
URY : Even minusing the COB licerices,
the performance is 2 - .4 times of the last
two years.

SHRI SHYAMNANDAN MISHRA :
In terms of investment, can he give us an
iden of the trend in investment ?

SHRI MOINUL. HAQUE CHOUDH-
URY : I have already sposen about it
earlier.

SHRI SHYAMNANDAN MISHRA :
Let him give the figures.

SHRI MOINUL HAQUE CHOUDH.
URY: lamcoming toit.1 am answer-
ing the que- tion about speed, I have shown
that as against 221 licences and 334 letters
of intent jssued in 1969, we issued 368
licences and 438 letters of intent in 1970
and in 187! we have issued 626 licences
and 1018 letters of intent, that is nearly
double that of 1970 aad thrice that of
1969, Even if the COB licences are inclue
ded, for that also work has to be done;
an inquiry has to bs made wtether effec-
tive steps have been taken; it gues to the
Licemsing Committes; the Minister has to
romd the eative fle. It cannot bo dome
from the moon,

SHR! JAGANNATH RAO: I raised
she objection regarding investment poten-
tial. The COB lioatces do not come in.

' SHRI MDINUL HAQUE CHOUDH-
URY ; Poreign collaborations approved
were 245 in 1971 as against 188 in 1970
and 138 in 1969, The valve of capital
goods amounts to Rs, 111.54
croms in 197072 as against Re. 99.67
oorey. 1970-1 s Ra20.08 crores in

i
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The performance in the smallacale
Bcld is equally substantial, Capital goods
Noences cleared for 1he small scale industries
have also shown & marked increase, The
estimated gross value of output i the
small-scale ssctor, both organised and
unorganised, is of she order of Rs. 4050
crores, The estimated employment in the
small scale sector is of the arder of 33
lakh people. The estimated investment in
the fixed assets in the small scale indus-
trial rector is Rs, 475 crores. The number
of small scale industrial units registered
with the Director of Industries is 2,81,
418.

In the ancillary industries, the total
number of units which maks supplies to
the larger units is estimated to be 10,000.
The estimated production of thess units
in 1970-71 is of the order of Rs. 33 crores,
and the employment in this sector is near
about one lakh people. The units enlisted
by the SSIDO is 387. The value of purcha
ses made by 21 public sector undertakings
from about 279 small scale units in 1970
is of the order of Rs. 865.48 Iakhs,

These are not mere arithmetical achieve.
ments, The increased pace of issue of
licences and letters of intent, foreign
collaboration approvals and of capital
goods approvals have now sct the stage for
accelerated production possibilitios in the
coming years. They have thrown opén
opportunities for new entreprencurs and
thus fulfilled one of the major aims of our
libsralised liconsing policy. Likewise the
elimination of rigid capacity consideration
has set the stage for & production
system based on surpluses rather than om
shortages. There is no longer scope for
protected markets. The issus of liberal
Ticenoes has also contributed to the revival
of the investment climate.

An important endeavour of my Minis-
try hus been to spot arcss of margionl
shoriages and create capacities to match
new demands. 1o the past one year or so,
wo Imve jasued presenotes fora Jarge npm-
ber of itents wherw we found that oapacity .

1
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wuumints have begun to rear their hcadl
and we have licenced liberally in such
sectors, In this manner, we have allowed
for very substantial-capacities in the field:
of paper, cement, automobile tyres and.
tubes, soda ash, calcium: ‘carbide, antomox:
bile ancillaries, dry .batteries, .commer-
cial gases :.and so on.. In many
of these , fields, the .capacities . added
have really been substantial. *Thst
is why I made a statement sometime earlise
in the course of my speech that'one: .of the
main functions of my Ministry, namely;
the creation of capacities to match the
demands has. been_ discharged by me in
more than ample measure.

. 'l'l:e, prohlcm of raw materials continues
to be difficult. It has to 'some. extent got
oomplicated because of the recent. develop-
ments in the sphere of foreign aid. I call
this dgcndedly a blessing -inasmuch as they
give us 8 further impetus to be more self-
rcliant, This. should propel us to faster
‘endeayours in import substitution.

Aﬁcording to the study made by the
DGTD the foreign exchange component of
Industnal produyction has come down from

8.3pér cent in 1969 and 8.2 percentin’
1970 to 7.4 per cent in 1971, As a matter;

- offact, T have initiated certain studics in"~

, my Ministry to see how far some of  the

important raw materials which are now .

bein; lmported can be substituted by mdn- ,

genotis raw materials and also the extent to

which imported raw materla'ls can be dwer-

. ted from Hard carrency areas to rupee
currency areas. ’

_ '325 imported raw materiald, ‘of which
101 are for the "chemical - iidustries -
* and 224. forthe engineering industries are

En WI studisd, Their present: anhw,l import ;

" is 9t the order of R, 298 crores—ghont Rs,
m~ -crores for -chiemical inﬂusmu' and -
nwum Tor _etigincering industries, A v
 pgricsat daving monlm«m ummn't toy
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Thaatudyha not yat been ﬁhﬂiled. :
but the efforts will certainly helpualn ‘
organising our .import, . aubstitution
endeavours, . R

As regards: the. supply of steel and
other critical materials, I shall not- for
want of time enumerate the
stéps Government hay taken. 1 shall
leave it to the capablé’hands.of my collea-
glies, the hon: Steel Minister,; the Minister
of Petroleum and Chemicals and the
Minister of Foreign. Trade to deal with
those aspects at the appropriate tims.

As regards the implementation of letters
of intent and industrial licences, I propose
to accelerate it. . X have already called for
a report on the status of implementation
of various licences. My Secretary has
already held a. number of meetings with
holders of letters of intent and licences. in
certain important industries. In the course
of the coming year, I propose to institute
a special implementation’ drive through a
regular  implementation  committee  of

officers. ' This will enable us to review the
process of implementation systemmcally.
td' revoke licences where necessary and
assist and aid the éntrepreneurs with speedy
cleamu whera called for. ) o

Hon, Members will -thus observe that 't‘
series of co-ordinated Steps are being taken "
on many frontsto give a definite ‘thrust to
industrial growth and development.  But
we are not pursuing:a high rate- of indus«
trial growth as an-objective i itself. The "
Prime Minister has been laying inCreasing
stress on the fact that what we should’ alm
at s not.a mere lncrease in the’ GNP but
growth attended with social " jistics; What'
is required, in her phrase. H inumdimen L
sional transformauonol tocia(y. A nation .
of unsqual oppormnlties can ﬁever ‘thiive in
the long run. | 1 would tike to , assure the‘
hon Mombcu'.that itisonroonmlous
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diluted and that the larger houses and
foreign concerns are being given a free
hand. But if we look at the number of
Ietters of intent and Heences issued to the
fatger houses, the position will be clearer.
In 1970, 20 licences including one COB
Jicenoe and 22 letters of intent have been
issued to them when the total licences
issued in the country were 383. In 1971
114 licences including 87 COB licences and,
38 letters of intent have been issued, out
of the total of 626 licences issued. Taking
out the COB licences whicn camnot be
refused, where effective steps have been
taken or the project itself set up during
the delicensed period prior to 1970, the
percentage of licences issued to  larger
houses, when compared to the total licen-
ces, is only 79 percentin 1970 and 8 5
per cent in 177 1, a percentage which is far
lower than what was the average earlier. For
those who had made it a personal issue
agarinst me, I can tell them the share of
larger houses was 14.3 per cent, 14.46 per
cent and 17.19 per cent in the years 1967,
1968 and 1969, when I had nothing
to do with this Ministry.  The
critics would see that it is coming
down sharply. Similarly if we are to look
at the letters of intent which is the real
test, inasmuch as licence has to be given if
a letter of intent was issued, before my
taking over and the effeciive steps taken,
the percentage of letters of intent issued to
the larger houses was 5 per cent in 1970,
3.7 per cent in 1971 when I have been the
Mioister. So far as licences go, hon.
Members know that they are mostly by
way of conversion of letters of intent and
onlya pottion of them were issued as
direct licences, Hence in most of the
cases while litences were issued, licences
have been with reference to approvals given
carlier to 1971 or 1970 as the case may be.
The aumber of new undertakings atlowed
in these licencns is only two in 1970 and
thrett in 1971, Similarly among the letters
of intent issued thyee are for new under.
" takings in 1970 and four in 197f. None of
‘of these Iioences or letiers of intent for a
twew dngettaking has gone to Birlas, about
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which so much fanfare was made by Shri
Panda yesterday. All these approvals have
been given after careful consideration in
line with the Government’s policy of
chaaaeling resou rces of those houses in the
core and heavy investment sectors. I alone
do not deal with thess cases of large houses.
There is a definite procedure laid down for
it. Each one of the eases is carefully
considered on merit and cleared by the
Cabinet Commitiee on economic co-ordi-
nation wherever necessary after following
the requirements of the Monopolies and
Restrictive Trade Practices Act, wherever
an undertaking is registered as such.

In the speeches of some of the hon.
Members 1 have been flattered as if &
person of omnipotent powers andall the
misdeeds of the larger houses, alleged or
actual, have been alleged to have taken
place with my connivance, It is even
alleged, quite unfairly to hospitable State
Goveraments like West Bengal, that 1 am
received in certain places by monopoly
houses and not by Government officigls.
To such wild charges, there is really no
need for reply. But I would like to say
that the allegation, namely, about under-
tnvoicing of jute exports or aliowing large
number of jout ventures abroad, are
matters with which I am not concerned;
these are subjcct matters dealt with in the
Ministry of Foieign, Trade. Even if base-
less allegations have to be made, they
should at least be directed towards proper
Ministties and not to me...(An Hon
Member ; There is no joint responsibility 7)
w(Imterruptions) Hon. Member concerned
should have some amount of responsi«
bility.

SHRI K. 8, CHAVDA : (Patan) ; I have
said that licences are given to foreign
contraolled firms, and pot to Indizn firms.
1 cited two examples. They are not giving
licences to Indian firms.

SHRI MOINUL HAQUE CHOU-
DHURY : I can assure the hon, Member
that whenever a licence is given, il there an
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Indian firm, 1t will always get preference,
There 18 no question of a foreign firm
being given preference

SHRI K.S CHAVDA - Facts are
otherwise.

SHRI MOINUL HAQUE CHOU
DHURY 1f the fact 15 otherwise, 1 shall
enquire nto them

1t has also been suggested that 1 peiso-
nally knew of the alleged malpractices of the
Bawna Jalan house and the way they
managed to get credits from the nationa-
lised banks financial corporations and
other sovernment institutions It looks as
though I have overriding powers on all the
Minsstries including the Manistry  of
finance and that I have had such powers
even betore I became the Minister 1n the
Government of India, [ may be permitted
to say by way of information that my
Ministry does not deal at all with the
financial institutions and 1s not responsible
for recommending any credit or any such
thing 1 do not know of any such book
mentioned by the hon Member Shri Panda,
and if the hon Member has got such a
book, he can with the permission of the
hon Chairman lay st before the House, 1t
1s not my duty to chase a wild goose.

1 repeat, as repards the book regaiding
Mysteries of Bajoria Jalan  House, the
hon member 18 weicome t0 publicise the
facts and bring 1t to the notice of the
Ministry of Finance

Stmlarly, theic have been some
appichensions about the foreign mayority
companies Let me assure the hon
members that there has been no dilution of
the Government poiicy Our  foreign
1nvestment and collaboration policics conti
nue to be selective  T'he guidelines n this
regard continue to be observed and appro
vals are given only o areas of sophisticated
technology. Of the 183 cases of foreign

cqnabarauun approved by the Foregn

APRIL 27, 1972

D.G. Min, Ind, Dey. 188

Investment Boards, only 32 were approved
for foreign investment in 1970  Siontarly,
tn 1971, only 46 cases of foreign investment
were approved out of a total 245 foreign
collaboration cases agreed to In both
years, 1t 18 less than 20 per cent of the
tota] Nor have we given up our selectis
vity 1n approving foreign technical cotlabo-
rations, without foreign investment The
comparatively higher number of foreign
collaborntion approval s 1n line with the
larger number of clearances by way of
Letters of Intent and Licences Not all the
cases that come up to the Foreign Invest-
ment Board are approved. In 1970, com-
pared to the number of cases, roughly only
49 pet cent was approved and similarly n
1971 roughly only 54 per cent was
approved

There has been some apprehension
recently that we are going to allow foreign
subsidiaries or branches to come in 1n the
case of exjort-ortented [ibrur intensive
mndustries  We have tiken no such deci-
sion  Whatever was mentioned tn the
discussions  of the Indo-British Techno-
logical Group from which this Appre
hension flows was only to elicit the respo-
nse of the other side It was purely explo-
ritory in the context of the discussions and
1t was never considered a pont of agreement
on both sides or a Government decision,
as my be seen from the press communique
15sued after the talks, In any event, as we
have done in the few cases approved so
far, there1s no question of aliowing the
umport of second-hand machinery with or
without foreign collaboration, unless there
15 an overwhelining export advantage The
quality and worktng life of the plant to be
1mported will have to be certified 1n every
case by qualified engineers and decisions
wil] be taken on case by case basis  Simi-
larly, there has been some misunder
standing about the Government policy of
reducing equily 1n  foregn majarsty
companies through a specific formule
related to tho extent of foreign equity snd
the size of the expansion, [nstead of being
a dilution, this 15  policy winch enables us
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to insist on the issue of fresh equity to
Indians irrespective of the claims of avai-
1ability or size of the resources which a
company may have built up. Actuatly,
the idea of this graduated reduction is to
ensure, systematise and apply uniformly
our policy of reduction of foreign equity.

Apart from the regulatory measures,
there are other means of reducing concen-
tration of economic power. Important
among them are the evolution of a joint
sector and enlarging the scope of the public
sector. The Prime Minister has given us
the lead in calling for the evolution of a
vigorous joint sector where the managerial
ability of the private sector could be
harnessed with support from the financial
institutions. The scooter projects; which
we aie setting up is itself an example of the
joint sector. The numerous licences which
we have granted to the State Industrial
Corporations, wili also be implemented
largely in the joint scctor. The Govern-
ment will take every opportunity to chan-
nelise projects into the joint sector
in all  appropriate cases. The
joint sector is intended to harness the
energies of managerial talent available
throughout the private sector and not
necessarily of a few groups alone. As a
matter of fact, we would welcome the
association of small and medium entre-
preneurs and technocrats rather than of
anybody else. It is with the same aim of
reducing concentration of economic power
that we have decided that the scope of the
public sector should be enlarged and that it

should enter the consumer industries
in which significant shortages
exist. It is not only the comman-

ding hoights of the c«conomy that ihe
public sector has to take care of, but the
monopolistic ravines as well. There are
already public sector units in & number of
consumer industries like bread, cement,
tractors, drugs and pharmaceuticals, salt,
gtc. My Munstry has been considering
wie selection of more indusiries to be set
up in the public sector. The selection has
pecessarily to be made very. carefully so
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that viable projects are established. [am
glad to say that inter-Ministerial examina-
tion at the officers’ level has been comple-
ted in respect of public sector project for
dry batteries and {t will be possible to
finalise this proposal at Governmentai
level shortly,

Hon, Members are aware of the prog-
ress that we have made with regard to the
scooter plantin the public sector, The
final agreement is about to be signed after
making the necessary legal verification and
then the project is expected to be imple-
mented quickly, in about 18 months’ time.

In 1971 we had granted six licences and
61 letters of intent and in 1972 one licence
and 12 letters of intent to the State Indus-
trial Development Corporation from
1.10. 71 to 30. 8. 72,

We have been constantly and systemati-
cally reviewing the operations of the
existing public sector uudertakings. I am
glad to say that for the year 1971.72, the
Bharat Heavy Electricals Limited has come
out with a profit Rs, 3 crores in 1971-72 as
against Rs. 0-65 crores in 1970-71, A signifi-
cant contribution to this profitable result
was made by the Trichy Boilers Plant,
which by itself made a profit of roughly,
Rs.6 crores in 1971-72, The Kote Instrume-
ntation Plant has given a satisfactory per-
formance with a profit of Rs. 2 crores for
1971-72 as against Rs. 1, 55 crores in  1970-
71, All the figures 1 am quoting for 1874«
72 ate rough unaudited figures, but they
certainly reflect the order of achievement,
In all the cases where losses, have been
sustained, we have betn constantly review-
ing the position. 1 myself and my collea-
gues have inspected some of the plants and

issued instructions. In the case of
National Instruments and Opthaimic
Glass Limited, an operational difficulty

was that the two plants were
situated at two different places, namely,
Jadavpur and Durgapur with
cons¢quent  managerisl  problems, [
have now passed orders to bifurcate them
and the Jadavpur Instruments Plant is
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expected to breake even in 197273, In the
case of Hindustan Machine Tools, we have
taken a decision in principle to createa
holding company for machine tools, for the
jetter development of the machme tool
industry.

Some hon. friends frinbs from Kerala
referred to the Instrumentation Plant and
of the promise of locating one at
Palghat Hon. Members may be aware
that originally two plants have been envi~
saged, one at Kotah which is already in
operation and another at Palghat. The
plant at Palghat was mtended mamly for
Mechanical Hydraulic and Pneumatic
Instruments.

SHRI K. P, UNNIKRISHNAN : Now
you are changing 1t.

SHRI MOINUL HAQUE CHOU-
DHARY : Government had postponed the
seeting up of this plant for the reason that
the demand requirement ditd not justify the
setting up of the plant immediately.

SHRI DINEN BHATTACHARYYA
(Serampore) : But so much of money has
alrcady been spent on this plant at
Paighat.

SHRI MOINUL HAQUE CHOUDH-
URY - Itis true that a plot of land was
acquired.  But the land 18 sull there and
it has appreciated in value. It is going
up. Qovernment had to postpone the
setting up of this plant for the reason that
the demand requirement did not justify
the setting up of the plant immediately,
Government had, however, taken a
decision in principle that whea the need
for a sccond instrumentation factory arose,
such a plant would be set up at Palghat I
know that this commitment has besn made
and government would certainly abide by
this commitment. I have actually asked
my officers to re- examine the position and
re-assess the economic viability.  Very
recqutly, the mstrumentation plant at
Kota hms come forward with & certain
expansion programme and we are examining

APRIL 27, 1972

D.G. Min. Ind. Dev. 192

as to whether or not this expansion prog-
ramme, instead of allowing it at Kota
itself, should not be allowed at Palghat.

SHRI VASANT SATHE : What about
the automobile sector, the small car
project ?

SHRI MOINUL HAQUE CHOUDH-
URY : The Paighat project has nothing to
do with automobsiles, it is for inatru~
mentation.

Some hon, Membets scem to be very
much agitated about the Partapgarh tractor
factory. A letter of intent was given to a
private party on a condition that they
would set up the tractor factory at Partap-
garh, They had come forward with an
application to the Government that they
should be allowed to go to some other
backward district mU. P ., .

SHRI NARSINGH NARAIN PAN.
DEY (Gorakhpur) Like Gorakhpur.

SHRI MOINUL HAQUE CHOUDH-
ARY : Like Unnao. We have not allowed
their application up till now,

ot per wx qid (@sfiwrane) ¢
ATET WIF WTEY, TAY WA FT AIHC
Fxg & fe gw faws gl ol g
X a dare . ..

MR. DUPUTY SPEAKER : Order,
please. A pomt of order is 10 be
addressed to the Chair, not to the Mimster.
It cannot be abused all the time. You
want to have some information uader the
garb of a point of order. You cannot do
that,  There must be some discipline.

SHRI MOINUL HAQUE CHOURH-
URY ; The party apphed for a change of
the focation for the tractor factory from
Partapgarh to Unnao on the ground of
certain difficulties of theirs. The U.P.
Goverament, at the Secretary’s level
wrote 10 us supporting the change. 1 wrote
a letter to the Chief Minster of U, P, t0
clarify the position us to whether the
Governmeiit would ke to agree to such &
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change, A letter came from the U, P.
Industries Minister, in the meantine to
my colleagug, Shri Uma Shankar Dikshit
on 15th March or so saying that the
Goveiament wanted this location to be
changed to, . . .

MR. DEPUTY SPEAKER : There
must be something very wrong in the
functioning of the Goverament. .. (Im-
erruption)

SHRI MOINUL HAQUE CHOUDH-
URY : The U.P. Industries Mmister
had written that they would support the
change, But later on 1 had received a
letter from the Chief Minister saying that
they had no objection to the change to a
backward district although they woutd very
much like that it should be at Partapgath.
So far as we are concerned, we have not
yet passed any orders, allowing the change.

Therefore, 1if it 1s Partapgafh, 1t is at
Partapgarh.

SHRI NARSINGH NARAIN
PANDEY : What has your Ministry
decided ?

SHRI MOINUL HAQUE CHOUDH-
URY * My Minstry originally issued a
letter of intent for Partepgarh, The
perty has filed an application for a change.
We have not allowad the change as yet, We
have neither allowed the application nor
rejected  it. In the meantime, these
correspondence has been goinng on. There-
fore, | say, after taking in all these
correspondence into consideration, the
view expressed by the U.P. Industries
Minister, the last letter I have received
from the Chief Minister of U, P.and also
various difficulties pointed out by the
party, we will certainly teke a final
décision in the matter.

The hott, Meémbers have referred to
devélopment of backward areas. I am
equally concertied its they are. Itis frue,
in the year 1961, we have taken oertain

schenies for the backward aross atid somso
amount umﬁgm been allottdd for the
LN .
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development of those areas, (Imerruption)
These backward districts have alceady been
notified. I need not take the time of the
House in telling you about that,  Perso-
nally speaking, I can teil the hon. Members
that I would have been much more happy
if we couid have given more concessions
and 1 have myself taken it up with the
Pianning Comnussion for consideration as
to whether or not we should give more
facihities to attract industries in those
backward regions,  The matter is under
the consideration of the Government,

The suggestions have also been given
that Government should nattonalise this
house or that house. = While npationalts-
ation is considered necessary, the
Government will go ahead. ...

SHRI D. K. PANDA (Bhanjanagar) @
A specific question was raised whether you
are gomng to allow big monopolists to
exploit those areas because entrepreneurs
are not forthcoming. About that, what
is the answer ?

SHRI MOINUL HAQUE CHOUDH-
URY On the one hand, the hon,
Member says all that against big monopo-
lists and, on the other hand, he pleads
for them,

SHRI D. K. PANDA: A speoific
question was raised about it so far as
regional imbalances are concerned. That
is 1t to be answered,

SHR1 MOINUL HAQUE CHOUDH-
URY : Sofar as regional imbalances are
concerped, we have announced certam
schemes. These are also available to
Orissa,

ot ggw w wywm (gim) :
sy & e o vwr o wrgwd W
mm&wq%fmz-"

ot Wivggw g% W@ : off o,
wrgwt & wurk & fag WY g Wy {0

w 4N
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I was talking about nationalfsation,
Suggestions have been made about nationa-
lisation, Where nationalisation is consi-
dered necessary, Government will go ahead
without the least hesitation, Government
did not hesitate when they nationalised
the Banks and took our the Coking Coal
Mines and the Copper industry. But we
should look at the problem of naticpalisa-
tion in perspective. 1 cannot do better
than quote from the observations that the
Prime Minister made when she replied to
the debate on the President’s Address in
Rajya Sabha. I quote :

**The Government is neither averse to,
nor afraid of, nationalisation. But
nationalisation has to fit into our over-
all scheme of prioritics with reference to
the changing conditions of our economy.
We shall nationalise an industry ora
unit if it is essential to strengthen the
control of the public sector over the
economy, That 1s why 14 major Banks
were nationalised and later the General
Insurance Companies. We shall also
not hesitate to nationalise any unit or
industry when there 1s evidence that it
is being managed to the detriment of
the national jaterest. That is why we
took over the management of certam
coking coal mines and of copper.
Nationalisation 13 one amongst many
instruments at the disposal of Govern-
ment to curb concentration of economic
power in private hands, and we resort
to it after a careful assessment of the
efficacy of the other instruments avail-
wble, in & given situation.”

SHRID.K PANDA : what are the
other instruments ?

MR, DEPUTY-SPEAKER : There
should not be too many interruptions.

SHRID.K. PANDA: Because they
ary all vital questions, Sir.

MR. DEPUTY-SPEAKER : Ovder,
order. There should bé & limit to interrup-
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tions, It shouid not be done too many
times. (Imerruption) Order pow. It fs n
cross-fire between individual members and
the Ministesr. How can a debate go on in
that way ?

SHRI MOINUL HAQUE CHOUDH.
URY : Mr. Deputy-Speaker, Sir, before
1 conclude, I once again offer my spologies
for not having been able to be present, for
reasons of health-beyond my control. 1
hope 1 have been able to explain and clarie
fy the Government's policy and the measu~
res it has been taking to accelerale industri=
al development in & board-based and
equitable manner. 1 have tried to answer
as maay of the points raised in the debate
by the hon. members as possible (Interrup-
tion) but because of the limitations of time
I cannot claim to have answered every in-
divisuai point of detail. If the hon. mem.
ber could kindly wnte to me on those
points, if they so desire, 1shall be glad to
inform them of the position.

1 now request the House to accept the
Demands of my Ministry without pressing
the Cut Motions.

MR. DEPUTY-SPEAKER : There are
a number of Cut Motions moved by Shri
D. K. Panda, Shri Laxminarayan Pandey,
Shri Prasannabbai Mehta and Shri Dinen
Bhattacharyya. Shalll put all of them
together to the vote of the House ?

SOME HON. MEMBERS : Yes.

All she Cut Motions were put and mega~
sived,

MR. DEPUTY-SPEAKER : The ques-
tion is ¢

“That the respective sums ot exoocd=
ing the amounts shown in the fourth
column of the order paper be granted
to the President g0 complete the sums
necessaty to defray the charges that will
come in course of payment duilog the
year ending the 3ist duy of March, 1973
in tespect of the heads of demands co-
tered in the second colum theren! gkl
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st Demands Nos, 33 to 54 and 120 re.
lating to the Ministry of Industrial
Development.”

The motion was adopted.

{The Motions for Demands for Gramts
which were Adopted by the Lok Sabha, are
raproduced below—Ed,

DEMAND No, 52 : MINBTRY OF INDUS-
TRIAL DEVELOPMENT,

*That a sum not excesding Rs.
1,78,01,000 be granted to the President
10 complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1973, in respect of
Ministry of Industrial Development.”

DxXMAND NO, 83 : INDUSTRIES.

“That a sum not exceeding Rs.
3,88,77,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1973, in respect of
*Industries’.”

DxuManD NO. 54 : VILLAGE AND SMALL
INDUSTRIES.

“Thata sum not exceeding Rs,
18,83,02,000 be granted to the President
to compiate the sum necessary to defray
the charges which will come in course
of payment during the year eading the
31at March, 1973, in respect of ‘Village
and Smal} Jodustries’.”

DeMAND NO. 120: CAmTAL Outiay
OF THER MINISTRY OF INDUSTRIAL
DavasLoPuENT,

“Thata sum not exceeding Ra.
17,12,28,000 be granted to the President
10 camplate the sum necessary to defray
she charges which will come in course
of payment during the year ending the
3ist day of Masch, 1978, in respect
of *Capital Outlay of !h: Minlsity of
Jadustrini Development”.

N ———
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18.51} s,
MiNIsTRY OF DarENCR

MR. DEPUTY-SPEAKER ; The House
will now take up discussion and voting on
Demand Nos. 1to 5, 104 and 105 relating
to the Ministry of Defence for which 7
hours have been allotted.

Hon. Members present in the House
who are desirous of moving their cut mo-
tions may send slips to the Table within 13
minutes indicating the serial numbers of
the cut motions they would like to move.

15.52 hrs.

[Sari K, N, TIWARY in the Chair)

DEMAND No, 1 : MINISTRY OF DEFENCR
MR. CHAIRMAN : Motion moved:

“That a sum not exceeding Rs.
1,00,99,000 be granted to the President
10 complete the sum necessary to defray
the changes which will come in course
of payment during the year ending the
3ist day of March. 1973, in respect of
‘Ministry of Defence’.”

DzMAND No. 2: DxreNcE Services,
EFFECTIVE-ARMY,

MR. CHAIRMAN : Motion moved:

*That a sum not exceeding Rs.
7,68,28,33,000 be granted to the Presi-
dent 10 complete the sum necossary to
defray the changes which will come in
course of payment during the year end-
ing the 3ist day of March, 1973, in
respect cf ‘Defence Services, Effective-
Arm"-”

DEMAND NO, 3 ¢ DryENCE SERVICES,
EFFECTIVE NAVY,

MR. CHAIRMAN : Motion moved:

“That & sum not exoeeding Rs.
$6,69,38,000 be granted to the President
to complece the sum necossary to defay
the changes which will come in course
of paymment during the year snding the
Slat day of March, 1973, in respect of
“Defonce Services, Effective-Navy'
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DuuaND NO 4 DEFENCE SERVICES,
EvrecTivr-AIR FOROE

MR CHAIRMAN Motion moved

¢Thata sum not excecding Rs
2,26,59,83,000 be granted to the Presy
dent to complete the sum necessary to
defray the charges which will come
1 course of payment during the year
ending the 31st day of March, 1973, mn
respect of ‘Defence. Services, Effective-
Arr Force'.”

Drmanp NO 5 DEerence SERVICES,
NoN Erfet1ive.

MR CHAIRMAN Motion moved

“That a suin not exceeding Rs
45,08,33,000 be granted to the President
to vomplete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March 1973, in respect of
‘Defence Services, Non-Affective’ *’

DxMAND No 104 DFrEN(E CAPITAL
OvuTLAY

MR CHAIRMAN WMotion moved

“That a sum not exceeding Rs
1 58,91,67,000 be granted to the Presi
dent 1o complete the sum necessary to
defray the charges which will come n
course of payment during the year end-
mg the 31st day of March, 1973, in res-
pect of ‘Defence Capital Outlay* ™

D¥uano No. 105 OTHER CarITAL
OUTr AY Ob THF MINISTRY 0» DLTENCE

MR CHAIRMAN Motion moved

“That & sum not exceeding Rs
5,20,83,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year endmg the
31st day of March, 1973, in respect of
‘Other Capital Outlay of the Ministry
of Defence’ ”

*SHRI E. R KRISHNAN (Salem):
Mr, Chairman, Sir, on behalf of my Party,
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the Dravida Munnetra Kazhagam, I would
hike to say a few words on the Demands
for Grants of the Ministry of Defence.

At the very dutset, I would like to pay
my humble tribute to the hon, Minuster of
Defence, Shri Jagyivan Ram, for the dypa-
mic leadership he gave to our Defence
Forces which gave the counilry a great
victory m the recént Indo-Pak war, The
hon Defence Minister, Shri Jagjivan Ram,
1s not only an embodiment of humility and
patience but he s also endowed in abundan
ce with the sense of time in taking dect-
sions He has secured for the country a
pride of place in the comuy of nations. 1
would also hike to pay my comphments
to the gajlant soldiers of Indian Army,
Indian Navy and Indian Air Force for
getting the country a resoundihig victory 1n
the recent war I would also congratulate
the Chiefs of our Army, Navy and Awr
Force for leading them to this unprecedent-
ed success in this war 1 have no hesitation
in saying that the national awards which
have been given to them reflect the appre-
cration and the sentiments of 55 croves of
people of our country

it 1s also a matter of pride for all of us
that India’s defence forces are ranked
fourth ;n the world Tn the so-called
Third World, India has not only achieved
significant success in her economic endea-
vouts but also can hold her head high so
far as her defence efforts are concerned
India has been traditionally extending her
staunch support to the countries strugghng
hard to get out of their colonial yoke. India
has always beert strongly condemmng the
role of imperialist and colonial powers,
During the 1965 Indo-Pak conflict,
America did not support the just cause of
Inda It 18 no wonder tha} during the
recent Indo-Pak war that America not only
did not gppreciate the problems faced by
Indim but also unreservedly and un-
ashamedly backed Ppgkistan by supplying
arms and ammunitions, Our former Prime
Mimster, Laj Babadur b M; 1965
conflict, stated that only during & ctissa
country would khow who was its friend sad
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who was its enemy, The recent war has
proved to hiit this prophetic statement of
our former Prime Mumnister, It is not ogly
the people of India but ajso 300 crores of
peopls of the entire world have realised
the inimical role played by America to-
wards India in the Indo-Pak war.

The {ndo-Pak war has also brought
home to us the necessity for producing
arms and armaments needed by our Armed
Forces to face such a crisis. You know,
Sir, that our mighty neighbour, China, has
acquired nuclear capabrlities and has also
successfully tested hydrogen bombs. As it is
common knowledge that China is notina
friendly disposition towards our country,
we should also not feel hesitant to equip
ourselves with nuclear weapons Any reluce
tance n this regard will only lead to
serious consequences n  the present
circumstances We have got eminent
scientists , we have also all the avaijable
technical know-how within the country; we
have in plenty the basic raw materials
required for producing nuclear weapons.
we cannot afford to jeopardise the security
of our country, I would urge upon the
hon, Minister of Defence to review our
nuclear pohicy and embark upon the task
of equipping ourselves with nuclcar
weapons

During and after the recent conflict, the
personnel problem in the Indian Army
centred around the overall deficiency of
about 4600 officers, chiefly in the middie
sanks among the fighting tnmits. Due to
inadequate financial and other terms and
conditions of service, our Army could
attract only 214 Ex-B, C. Os, 1 would like
to quote from the 1971-72 Asnsual Report
of the Defeace Ministry
‘' “Special steps to remedy deficiencies in

the oificer cadre scem cailed for”,

{ would tike to knew how this realisation
Is being transiated into sction

8 tuw,

With the introduction of the Submarioe
Arm in the Navy, the &wm
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surveys of international waterways, coast
chatinels and sea floor has become greater.
For exploiting the natural resources of the
seabed such surveys arc an essential pre-
requisite. ‘There is already & heavy backlog
of survey work. To complete the backlog
and alsp to undertake the much-nesded
surveys, our Navy would require a strength
of more than twelve survey ships, But our
Navy has got 40id and decrepit survey
ships and | find that the Government are
trying to replace only one of the old survey
ship out of the four This is what I find
in the Annual Report and there is no word
of making available any new survey ships
tc the Navy, which has contributed greatly
to the victory in Indo-Pak war and the role
of which has been acclaimed throughout
the world. 1 don't think the Government
are being fair to the Navy by such a hall-
hearted step in equipping the Navy with
survey ships In the 1970-71 Annual Report
1t has been stated that by the middie of
1971 the Navy would be equipped with
SEAKING HELICOPTERS, which would
substantially add to the aati-submarine
capability of the fieet. [ regret to say that
in the Report under review, there is no
indication as to whether this objective has
been achieved.

1t is stated in the Annual Report that in
the recent operations one of our frigates
INS Khukri was bit by an enemy torpedo
and sunk. But I came across tiows items in
the papers that INS Khukri was sunk by an
American submarine and since the Govern-
ment could pot brush lightly the American
pressure niot to identify this episode with
the American submarine, they could not
openly admit this, I am sure that there
has so far been no contradiction from the
Government and T aiso believe that this
rumour has no factusl basi, But, sdl),
with & view to siopping this kind of vicious
propaganda, | would request the hoo,
Minister to clarify this position.

1 find that shortages conitiive to exist in
the Executive, Bilectrical xnd Evginceriiy
Branches of the Oificers’ cadre in the Navy.
There is alsc’s shortags bf sajlors fn the
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Navy to the tone of 10%. [ would like to
know that steps are being taken by the
Government to meet these shortages of
staff in the Navy.

In the Air Force also, there seems to be
shortage of personnel in the Technical
branches and in particular the Aeronautical
Engineering (Electronic) Branch, 1 would
request the hon. Minister to inform the
House of the steps taken by the Govern-
ment to remedy the situation. An agree-
ment was signed in 1970 with the SNIAS
of France for the manufacture of heli-
copters, The helicopter factory for this
purpose is to be set up in Bangalore under
H.A.L. Unfortunately, no mention has
been made about this in the current
Annual Report. 1 would like to know
whether this project is being implemented
or not and when we are likely to achicve
the goal of selfereliance in our defence
efforts.

A

It has been stated in the current Annual
Report that there is a plan to manufacture
armoured personnel carrier. 1 would like
to suggest that this manufacturing unit
should be set up in  Avadi, near the Tank
Pacto y in Tamil Nadu.

Coming know to public undertakings
onder the Ministry of Defence, during
1970-71 the H.A.L., the Bharat Electronics,
the Mazagaon Dock, the Praga Tools, the
Bharat Earth Movers, the Garden Reack
Workshop were holding spares and raw
materials to the extent of Rs. 77.90 crores
1 would request the hon. Minister to go
into the question whether such a huge
stock-pile of stores and raw materials is
necessary. During 1970-71 the production
of H.A L. declined by Rs. 3.18 crores as
compared to 1969.70. 1 would like to know

the seasons for the deceleration in produc.
of H.A.L.

Sir,1would refer to mnother strange
phenomenon 8o far as  Mazagaon Dock s
congemed. The authorised capital of the
wait isRse, 4 crores and the paid-up capital
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is Rs. 3.55 crores, ut, contrary to estab
lshed conventions, the Government have
given 8 foan of Rs. 6 crores to' the
Mazagaon Dock. 1 would request the hon.
Minister to clarify why the loan given is
much more than the authorised and paid-
up capitals of the unit.

From 1965-66 to November 197}, the
orders placed on the Department of
Defence Supplies for different defence items
came to the value of Rs. 93.10 crores. But
this Department could execute the supplies
during this period only to the value of
Rs. 14.99 crores, which is approximately
16% of the orders placed. H this is the sort
of performance of such an important
Department, 1 wonder why this Depart-

ment of Defer.ce Supplies should at ali
exist

You know, Sir, that Ordnance Factories
have been set up to produce in time and in
sufficient quanu 'y the requirements of
Defence Sepvices What do we see? For
manufacturing explosives ‘A’, *8°, °C',
three plants were set up five yerrs before
and during 1969-70 and 1970-71 these plants
could not produce even 50% of the rated
capacity. The plant for preducing ‘A’
explosive is having the capacity of Rs. 90
tonnes,  but during 1970-71 the
production was  only 10 tennes:
In regard to the plant for producing
‘B’ explosive, the production was only 28
tonnes though the rated capscity is 75
tonnes. Similarly, the production in plant
set up to produce ‘C’ explosive, was only
4 tonnes out the rated capacity of 120
tonnes. The value of the imported machi-
nery in these three plants is of the order of
Rs. 1.10 crose, I this is the trend of produc.
tion in stch an important defence  set-up,
I feel dismayed how we are going to
energise our Defence Services engaged Io
protecting the security of the country.

Sir, the Small Arms Fectory ser up ip
1966 in Trichinopoly in Tamil Nadu hes
been functioving well. The workers who
have contributed fo this have got certain
desaands, legitimats demadids,’ When ous
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Minister of Defence Production, Shri
Shukla, visited Tiruchirappall, he was
scquainted with these demands.I would
hke the lion. Minister to let me know
what action has been taken on the demands
of the workers.

The oldest defence unit tn our country 1s
the Aravangad Cardite Factory in the Nil-
giris. I came across a news item that before
the end of 1975 this plant will be completely
modernised at a cost of Rs. 6 crores But
thereis no reference tothis n the
Ministry’s Annual Report under discussion.
Ishall be happy if the Minister could
throw some light on this matter.

In conclusion, [ would like to request
the hon. Mnister of Defence that, when
the might of our Defence Scrvices has been
universally acknowledged, we should make
serious attempts to recover thousands of
squars miles of our area which continue to
be occupied by Chine from the date of nts
aggression in 1962, Only when this is done,
we will be redeeming the pledge given to
the people of our ctountry. In order to
meet any unfortunate eventualities from
the side of China, we should go whole-hog
to equip our Defence forces with nuclear

weapons.

Lastly, ] would appealto the hon.
Minister of Defence, on behall of 24 lakhs
of people of Madras. that the proposal to
have  defence buildings in the Island
Grounds, which is known as the heart of
the city of Madras s hould be dropped for
sver,

.

Deeply concerned with the welfaie of
takhs of people in tha city. the Tamil Nadu
Assembly passed a unauimous resolution
actively supported by all the 234 Membors
of the Assembly to this effect, Our beloved
Chief , Minister, Dr. Kalsignar
Karmanidhi, when ba was recently here in
Delhi, conveyed this to the Prime Minister,
Eap sure that owr segacipus Defence
Miniatetipould drop $lis vropesal of having
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oftered alternative site for this purposs and
1 request him to avail of this genutue offer
and have such Defence buildings there,

India does not only want peace but she
is committed to peace. But, we should be
perpetually ready to meet any aggressive
designs of any country which tries to covet
even an inch of our territory. We have no
ambitions over the territories of other
countries, But we will not permit any
aggression on even an inch of our country.

With the ardent wish ‘‘Long Live our
Indian Defence Forces”, 1 conclude.

DR. LAXMINARAIN
{Mandsaur): | bsg to move :

PANDEY

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100.”

[Indifference towards country’s legith
mate demand for the manufacture
of atom bomb. (7))

“That the demand under the head
Ministry of Defence be reduced
by Rs. 100.”

{Delay in equipping the defence line of
the country with Iatest sclentific
and technica!l arms and ammuni-
tion. (8))

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100.”

Failvre to provide incentives, reason-
abie pay and other facilities to all
categories of personnel in Navy,
Army and Air-force. (9)]

“That the demand under the head
Defence Services, Effactive—Army
be reduced by Rs, 100"

{Failure to recognise jawans' ‘as skilled
wotkers despite their valous, effi-
ciency ang sscrifices. (1))

“That the demand under the head
Defence Services, Effective—Navy
tw reduced Re. 200,
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{Fallure to fusther strengthen iIndian
Navy. (12)]

“That the demand under the head
Defence  Services, Effective—Air
Force be reduced by Rs, 100.”

[Fallure to equip Air Force with more

powerful, modern and latest aur-
craft. (13)

“That the demand under the head
Ministry of Defence be reduced
by Rs. 100”

[Need to provide more amenities and
facilities to separated families of
Army Officers residing 1n  Partap
Chowk, Delhi Cantt. especiaily
provision of residential telephones.
(25)]

“That the demand under the head

Ministry of Defence be reduced by
Rs. 100.”

[Need to increase hours of water supply
in Army Officers separated families
flats in Partap Chowk in  Delhi
Caatt, (26))

“That the demand under the head

Ministry of Defence be reduced by
Rs. 100.”

[Noed to provide more marketing
facilities near Army Officers
separited families flatsm  Partap
Chowk in Delhi Canti- (2

“That the demand under the head

Ministry of Defence be reduced
Rs. 100, b

{Failore to meintain grassy plots in
‘front of Army OfScers separated
famities flats in Partap Chowk Delhi
Cantt, (28)]

“Thit the demand uoder the head
Miaistry of Defence be  reduced
by Ra. 100™,

Fooguent bresk.down of electricity in
Asny Oficers separatod facsilies
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flats in Partap Chowk, Dethi Cantt.
(29)1

“That the demsnd umder the head
Ministry of Defence be reduced
by Rs, 100."’

{Need to place T. V. sets for sale in
Army Officers canteens in New
Delhs, (3031

SHRI TEJA SINGH SWATANTRA
(Sangrur) - I beg to move *

“That the demand under the head
Defence Services, Effective Army be
rediced to Re. 1.

{Policy regarding lcasing of camping
ground of Fazilka. (10)]

*That the demand under the hecad
Defence Capital Outlay be reduced
to Re. 1™

{Policy regarding acquisition of land for
the expansjon of Sangrur Canton-
ment 1n Punjab. (14)]

SHRI S. M. BANERJEE (Kanpur):1
beg to move:

“That the demand under the head
Minsstry of Defence be reduced
by Rs. 100 ™

{Faliure to remove discrimanation bet-
ween the Industrial and non-
Industrial employees of Defence
establishments. (31))

“That the demand undes the head
Muinistry of Defenc: be reduced by
Ra 100."

{Falture to inciude workers ropresen-
tation in Raksha Utpadan Bomrd.
(32)}

wThat the demand under the besd
Ministry of Defestce be teduced by
Rs. 100.*

{MNeed to reviss the pay soates ‘of Ay,
Navy dud Ax  Foroopersohingl,
(3 .
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“That the demand under the head
Ministry of Defence be reduced by
Rs. 100.”

[Failure to implement the decisions
of Industrial Council meeting held
in Aravankadu in 1971, (34)]

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100.”

[Mamtenance of required ratio of
Scheduled Castes in all classes of
employees in Defence establish-
ments, {35))

*“That the demand under the head
Ministry of Defence be reduced
by Rs. 100.”

[Utillisation  of full capacity of
Ordnance Factories. (36)]

SHRI RAMAVATAR
(Patna) : 1 beg to move :

SHASTRI

“That the Demand under the Head
Ministry of Defence be reduced to
Re. 1.”

[Need to increase the tenure of the
Cantonment Board (from three
years to five years after every
election (37)]

“That the Demand under the Head
Mimstry of Defence be reduced
to Re. 1.V

[Failure to stop inspection of Defence
cstablishments by the American and
British military experts (38)]

“That the Demand under the Head
Ministry of Defence be reduced
by Re. 1.

[Failure to turn out American and
British officers from the Defonce
establishments (39)]

“That the Demand under the Head
Minisiry of Defence ho  reduced
to Re, 1"
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{Failure to make the country self-
sufficient in the matter of
Defence (40)]

“That the Demand under the Head
Ministry of Defence be reduced
to Re. 1.”

{Failure to sever relations with America
and other imperialist countries in
the matter of defence (41)]

“That the Demand under the Head
Ministry of Defence be reduced
to Re. 1.”

[Need to pay special attention to the
production of latest types of mili-
taly arms (42)}

“That the Demand under the Head
Ministry of Defenice be  reduced
to Re. 1.”

{Failure to solve the difficulties of the
employees working in Ordnance
Factories (43)]

“That the Demand under the Head
Ministry of Defence be reduced
to Re. 1.

[Failure to provide better quality of
food and other facilities to Jawans
(44)]

““That the Demand under the Head
Mnistry of Defence be reduced
to Re. 1.”

[Lack of cordial relations between
officers and Jawans (45)]

“That the Demand under the Head
Ministry of Defence be reduced
by Rs. 100.”

[Acute scarcity of drinking water in
Dapapur  Cantonment  Board
area (46))

“That the Demeand under the Head
Ministry of Defence be reduced
by Re. 100.”

[Need to senction special grants for
making artangements for deinking
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water in Danapur Cantonment
Board area (47)]

“That the Demand under the Head
Munistry of Defence be reduced
by Rs. 100 "

[Deplorable condition of roads in
Danapur Cantonment Board area
(480

*“That the Demand under the Head
Miuistry of Defence be reduced
by Rs. 100.”

[Need to give special grants for the
reparir of roads in Danapur Canton-
ment Roard (49)]

““That the Demand under the Head
Ministry of Dcfence be reduced
by Rs. 100 ™

[Failure of Danapur Cantonment Board
m constructing a Rickshaw stand

(50)]

*That the Demand under the Head
Miunistry of Defence be reduced
by Rs. 100.”

[Need to abandon the policy of real-
sing extra water tax by Danapur
Cantonment Board (51)]

“That the Demand under the Head
Mmistry of Defence be reduced
by Rs. 100.”

[Danapur Cantonmeat Board’s anti-
social policy of effecting increase
in the taxes. (52))

“That the demand under the Head

Miunistry of Defence be reduced
by Rs. 100.”

{Unoecessary nterterence by Danapur
Cantonment Board in the construc~
uon of houses. (63)]

“That tne demand under the head
Ministry of Defence be reduced

by Rs. 100.”
{Failure to pay adequate compensation
+ to farmers in time for their land
acquired for defenve purposss. (54)1
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“That the demand ynder the head
Ministry of Defence be reduced
by Rs. 100.”

[Failure to give living wages to Navy,
Air Force and Army personnel
(55)]

“That the demand under the Head
Ministry of Defenee be reduced
by Rs. 100.”

[Faillure to allot Government fallow
land to the famihies of the armed
forces personnel. (56)]

“That the Demand uader the Head
Mnsstey of Defence be reduced
by Rs. 100,

{Need to provide special facilities to
disabled Jawans (57)].

“That the Demand under the Head
Mistry of Defence be reduced
by Rs. 100."”

{Need to give pension to disabled
soldsers (58)].

“I'hat the Demand under the Head
Mnistry of Defence be reduced
by Rs. 100.”

[Need to bring officers and Jawans
nearer by establishing a conven-
tion for their joint participation n
messes and sports, etc. (59)].

“That the Demand under the Head
Ministry of Defence be reduced
by Rs. 100.”

{Failure to give compensation to the
farmers of Mubarakpur village
near Danapur oven after acquisi-
tion of their land for defence
purposes (60)]

““That the demand under the Head
Ministry of Defence be reduced
by Rs. 100.”

[Failure to pay compensation to the
farmers for the trees taken over
from them near Bihata mititary
alrport (81)].

MR. CHBAIRMAN : Thecut motions
are also before the House.
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SHRI FRANK ANTHONY (Nomina-
ted—Anglo-Indians) : Mr, Chairman, I
do not know whether it isa reflection on
the Report—certainly not a reflection on
the Defence Minister or the performance
of our defence forces—but this very
emasculated attendance—I do not think
we have yet gota quorum—is an unfortu-
nate projection of the lack of interest that
members continue fo show in this most
vital of Ministries.

DR. KAILAS (Bombay South) : He
has alse come to the House after a long
time. So let him not make such remarks.

SHRI DARBARA SINGH ( Hoshiar-
pur) : For the last one week, he was not
attending.

SHRI FRANK ANTHONY : If he
will lListen, he will realise the interest I
take.

Perhaps this is due to the fact thatin
its report, the Defence Ministry continues
to show or 1s obsessed by a rather exagge-
rated sense of secrecy. I have made this
grievance before. As I looked through the
report fairly carefully, from the report we
could not make much of & meaningful
contribution to the debate. This unfortu~
nately is a hang over of pre-Independence
days when the Government showed a
certain mistrust towards members and was
not prepared 10 share even a minimum of
information with regard to defence. I foel
this is a dangerous complex in the context
of the challenges we face today.

An index of the little store that
Government sets by any kind of civilian
participation in defence matters is
provided by the fact that the National
Defence Council never met once either
before, during or after the recent conflict.
1 do not know whether itis still in exis-
tenca, 1 was & member right from the
time it started in Jawsharlal Nehru's time.
But perhaps the Government was not
prepared to give it a decont burial,
Speaking for myvelf, I feel thaf perbaps it
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would not be a bad thing to aliow the
National Defence Council to just fade out
of existence. I say this without any
disrespect that the meetings were too
infrequent and even when t met, the
debates were (oo skimpy. Again I say
that when it did meet, only two or three
of us took any real interest in the delibera-
tions.  Unfortunately, there also the
Government was not prepared to share
any real information with us.

Fortunately for the country, more
people are beginning to contribute articles
to newspapers, 1am particularly happy
at the spate of articles that have been
contributed by the Director of the Institute
of Defence Studies and Analyses. Perso-
naily, [ have always been in favour of the
principle of the supremacy of the civilian
so far as the defence forces are concerned,
and that is projected by having the
Defence Committee of the Cabinet and the
Ministry being headed by a civilian
Defence Minister.

But having said that, I feel that
we should begin to reassess the
position of civilians in the lower echelons
of the Ministry, vis g vis defence planning
and strategy. I remember, not so long
ago, I protested in this House against the
overweening position of the civilians in the
Defence Ministry. The then Chief of
Stafl had told me privately that he had to
wait on the then Secretary of the Defence
Ministry which, I think, was completely
indefensible.

16.10 hrs.
[SERMATI SamiLA KAUL in the Chair]

This brings me to the need for a rethink-
ing on this question of having some kind
of top military co-ordinating agency.
Fortunately, there is a dialogus going on
in the country., We know that in the
United Kingdom they have a Chief of
Defence Services; in the USA they havea
Chairman of the Joint Staff Committee,
These aorts of people have their own
organisation, co-ordinating organisation,
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drawn from the three arms and they are
immediately vesponsible to the Cabinet.
Fortunately, during the recent conflict, we
had the most magnificent co-ordination
between the three services, The country
ought to be proud, and the country ought
to be grateful for that. I do not want to
make any invidious comparisons. But I
think it was largely due to the fact that
we had a very first-class Chief of the
Army Staff, because, the co-ordination in
the military sense must have fallen largely
to his Jot. Bul I say this and I say it
advisedly that the magmficent co-ordination
we saw at his time was purely adventitious.
It was just a coincidence. (Interruption).

AN HON MEMBER : No confidence

SHRI FRANK ANTHONY : I do not
know what ingerest if any my friend has
taken 1n defence,~— this kind of off the
cuff remark—(Interyuption)

What happened 1n 1962? Jawaharial
Nehru used to confer with seven to eight
of us almost every day during the conflict
with the Chinese. Shastriji, during the
1965 confliet, did the same thing. Now, I
know that in 1962 we did not commus our
Atr Force, Our Air Force was, however,
used for reconnaissance purposes I know
this; that the Air Force gave infoimation
to our army that the Chinese were very
thinly strung out when they were approach-
ing Scla and Bomdila. We knew, a few of
us who were in constant touch with the
Prime Minister, that we had thrown in every
conceivable thing that we could between
Scla and Bomdila. Had the army made
the slightest use of that Air Force intelli-
gence, that could have massacred the
Chinese. Because you made the mistake,~-
you had a politician—General and you
had unfortunately not the best Generals in
the Indian army in 1962—the result was
that instead of massacring the Chinese~—
and you were not taking sny advantage of
the Alr Force mtelligenve—they just
virtually Jed to our rout, and got our
troops Jo withdraw when they were ina
super strong position,
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In 1955,—T have certain inside informs-
tion, not so much as what was told to us
by Shastriji, becsuse I handled probably
every case in the army of every officet who
had failed, and I did it in my professional
capacity;—1 know that over and over again
there was not that co-ordination which
should have been between our ground
forces and the Air Force, Over and over
again, a brigade commander, over and over
again a battalion commander, would call
for air support; he would not get it, with
the result that some of us know that we
had several, purhaps avoidable, reverses
particularly in the Lahore sector. This
time, as 1 said, there wasa tremendous,
magnificent co-ordination, The Air
Force gave full support to our ground
forces, apart from their own operational
efficiency.

But1 am talking about co-ordination
not during the conflict. In a war, cven the
angularities, differences between the Chiefs
of Staff, give way because of the urgency
of the conflict. I am talking of the crucial
nterregnum period before the conflict.
There, let us be quite frank. They would
not be human—these people who are
equals would not be human—if they did
not put forward competing and somotimes
conflicting claims between the three
services, That is why I feel that thers
must be a top military co-ordinating
agency directly responsible to the Cabinet
and the Defence Minister. As faras I can
make out, at the moment the only co-ordi-
nation that is done by the civilians, I say
this with a great deal of respect, and I have
said it before, Iam entirely against this.
However able they may be these erstwhile
revenue collsctors, they have no back
ground and no expertise with regard to
military matters...

DR. KAILAS : On & point of order, Is
this a debate on defence or on defence
budget ?

MR. CHAIRMAN : Lot him conffoue.

SHRI FRANK ANTHONY : Isay
that whatever co-ordinstion there s,
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appears to be in the hands of the civilians
and I think that this is not correct. This
was also 80, if § may say so with respect,
a hangover from the old days of the ICS
domination. 1 think that time is long past.
There is need for this military agency at
the top and odviously the abvanced mili-
tary powers have felt the nced for having
it and in the context of the war we have
had and the undue interference of the
civilians, especially lower echelons; 1 think
jt is long overdue and we should at least
think about it seriously, This crucial matter
has been pushed into the back ground bec~
ause of vested interests among certain of
the civilians in the Defence Ministry.

In this regard may I say a word about
the extension given to the Chief of Army
Staffl. I would have been very happy if
Government in its wisdom had made him
a Field Marshal, 1 am saying this with
great respect; 1 do not think it was either
good or desirable to have given a vague,
short, indefinite extension to the Chief of
Army Stafl, [ have not discussed the matter
with ham but 1 should think that as a first-
class General, first class soldier he could
not be very happy. It is not in the Army
tradition. Because the tradition of a sophis
sticated fighting machine is, if your Chief of
Staff goes, if several of your top Gencrals
g0, the whole system is s0 rationalised
that the change takes place immediately,
smoothly and efficiently. [ feel that there
is also the psychological question; those
in line for promotion are bound to feel
somewhat frustrated. Perbaps the most
crucial thing is this, It will take the best
successor some months to get all the
strings into his own hands and to get to
knpw the ropes.

I am among those who not only hope
but pray that Pakistan will not seska
second misadventure. Mr. Bhutto has made
the boast that he is going to build up, or is
building up, the finest fighting machine in
Asis. And we koow that President Nixon
throngh his satellitos is supplying a lot of
plansa. We know that the Chipese bave
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helped them to build up, recently after the
conflict, between two-four divisions, The
prisoners of war are bound to go back
sooncr or latter and they will have an
accession of three or four divisions.

Taking the worst view, if there is veva-
nchism in Pakistan and they determice to
have a second misadventure I do not think
they would attack us again before October.
That is all the greater reason why we sho-
uld not have had a stop-gap arrangement.
If you are thinking of having a sort of a
Chairman of a co-ordinating committee
and made the Chief of Army Staff Chair-
man, no body would have been happier
than myself but merely to give him an ad
hoc, temporary extension, I do not think,
is either good or desirable.

1 want to pay a tribute to our Army.
Specialists till now were writing of the
Indian Army as ifit was justa sortofa
colonial left-over; at best it was a second-
rate unmodern army. Many of them must
have been surprised. I am certain that Mr.
Nixon and his administration were very
unpleasantly surprised at the sophisticated
blitzkrieg that our Armed Forces carried
out in Bangls Desh. The Defence
Minister knows that Bangla Desh, with its
mzae of rivers and waterways was a
nightmare for an advancing army, that
Dacca with its riverine approaches was a
natural fortress. We know that Pakistan
had thrown in more than four divisions
and they were armed to the testh and sup-
plied for two months. If the Pakistani
forees had not been demoralised by the
political corruption and all the uom-
anly practices of rape, loot and murder,
they could easily have fought for another
two months. That was Mr. Nixon's estime
ate. But even if they had fought for one
month, Mr, Nixon would have created a
lot of international complications. What
Iam now updedining is, obviowsly the
strategy and tactios of mobility, by- pass«
ing; surrounding, oto.—this was something
pew to-our armed forces. Wa did it for the
first timo, That is why we ook the Pukis-



219 - D.G. Min..of Def.

[Shri Prank Anthony]
tanis by surprise, becsuse both armies wore
conditioned to the old linear tactics.

That is bound to be our strategy and
tatctics for the future. But what 1 feel the
Defence Ministry will have to apply its
mind to, whatever the cost is going to be,
there will be much more intensive expendi-
ture on achieving this mobility, more arm-
our, more expenditure on tanks, more
expenditure on helicopters, more expendi-
ture on armoured personnel carriers, etc.
That will have to be done.

1 was looking at the figures in one of
the articles and I noticed that West Ger-
many, who bave got less than hall of our
army in size, spend four times as much as
we do, because they have this new strategy
of concentrating on mobility and fire power.
We know in world War II, the Germans
were hopelessly outnumbered in men on
the Russian fromt along the 900 miles
frontier, But they drove them back ¢00
miles and captured a million Russians,
because even then they had this strategy.
We know what happened in Israel.

I want to say a few words about the size
of our army. Some commentators say,
“All all right; let us be committed to this
now strategy and new tactics. We can
casily cut down our army by 25 percent.”
Quite frankly, I do not agree. There may
be some pruning of wastage. Khera in his
book has suggested pruning of wasteful
expenditure to the extent of Rs. 100 or 200
crores, But we are & sub-continent
baving to defend a land frontier of 3500
miles and a sea frontier of 3000 miles.
Whether we concede it or not, the whole
power equation, the whole power structure
has changed after the emergence of Bangla
Desh and the shrinking of Pakistan and
that added to our obligations.

) T would- conclud with a few words
- about our Air Force and’ Navy. Our Air
Force 1ifs done 'a magnificent job, Not
“only df& they give ground support but the
- ripostethey gave to this attemptat a pre-

E mpﬂnntibauimt us,~their knocklng
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out of the various ' strategic uus. lhe pin-

point bombing in Karachi, their knocking
out the Attack Oil Refinery and the Sui
Gas Works and the m;rshallmg yards—
it s my own very humble opinion that it is
because of this tremendous riposte, 400
sorties a day, that the Pakistan machine
was largely crippled and that accounted
for the fact that after a little while, they
did not use their Air Force and their
armour remained immobilised.

Iwill end on this note with regard to
the Navy. Our Navy perhaps requires
more replacement than anything else,
They did a magnificent job and they won
their spurs handsomely. I am glad to
see if the Defence Minister is going to add
to our submarine fieet. But may I pass on
a word to him from the late Dr. Bhabha ?
in the national Defence Council, we dis-
cussed this privately. You are adding to
your submarine flcet. He said. “If only
the Defence Ministry would think ahead !
India also will have to have nuclear-driven
submarines,” 1 am not talking about
missile equipment. He said the cost is
going to be prohibitive, “If only Govern-
ment told me” this is what he said before
he died “Dr. Bhabha, we want this within
18 months, 1 would have supplied all the
wherewithals indigenously for nuclear
driven submarines.” '

Finally, T want to say this. We seem to
have a blind spot with regard to this. deve-
lopment of our nuclear capability—I
have said this belore—the same kind of
blind spot that we had before 1962 with
regard to conventional wespons for ouf .
armed forces, which led to disaster. To-
day we are stark naked in the nuclear field.
Now, I do not believe much in this balance
of terror. People think that bccause there
is balance of terror, the nuclsar powers
will not use their nuclear wupons
is Nixon doing in Victnam? Who Js
stopping him from perpetrating and conti-
nuing  his
against ‘North' Vietmmeu ike - chtpe
Isombin;. hapalo:’ | Cansters’ “and . dais;
cutters? ‘V\hohudm lt?Nu nne‘

‘What

increased_criminal atrocities
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lifted his figner against it. That could
happen to us also but for Indo-Soviet
Treaty if we do not develop our nucleer
capability. In 1954 Chou En-laj said that
we were ten years ahead of China, so far as
nuciear capability is concerned, Today the
posilion has been reversed. Had we had
some nuclear deterrents Alaister Buchon
says it will cost Rs. 20 crores to produce
50 to 20 kiloton bombs because we  have
got over the capital cost stage—Pakistan
would never have dared to attack us and
Nixon would niever have dared to send the
Seventh Fleet into the Indian Ocean. I
would say that to depend on somebody-
else’s nuclear umbrella is some thing which
is much too precarious for the security of
our country.

SHRI B. V. NAIK (Kanara): Madam
Chairman, I welcome the budget of the
Ministry of Defence. The welcome is all
the more because we are facing the budget
for the first time after a spectacutar victory.

If we look at the comparative position

of our army, navy and air forces, we
get some 1dea regarding the
size of our armed forces, The

United States with a population of about
208 million souls has a total armed reserve
or armed foice of 2.5 million people. USSR
with a population of 245 million has a
total armed strength of 3.3 million people,
and much against our expectations, China.
which has a population of 760 million souls
has only an armed force of 2.8 million
people. Our couniry with 560 million
people has barely an armed population of
1 million. So, among these major coun-
tries of the world, irrespective of the type
of system of Government which they have
sdopted, from the point of view of the
world we compare very unfavourably. That
is not be suggest that 1 am going to pro-
pose that there should be a rapid expansion
of our asmed forces. Actually, our armed
forces have increaped very remarkable in
the courge of the last 10 to 12 years; there
has been a ten-foid increase. Our defence
budget, which used to be of the.order of
Rs, 168 croves, hat now run up toa Sgure
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of Rs. 1,514 crores. But in regard to our
options, or the options which we have be-
fore us the choices are fairly clear-—after
the limited war which we had for 14 days,
whether we are opting out for a state of
limited or unlimited isolationism in our
foreign relations or in our relations with
the other countries or we are trying to
make an effort to wield, to the extent
successful, for the purpose of tmde,
commerce and industry as well as other
things, a certain amount of influence in the
Indian Ocean area.

One thing which we can take faurly
for granted is that there is a certain amount
of difference between the armies in
capitalist countries and those in socialist
countries, One of the handicaps of the
army in a capitalist country is {this, We
might say that it is President Nixon who
is responsible for these policies. But 1
would like to Ilay the blame entirely at
the doors ‘of the mighty American war
machine. The American industrial
military complex or the Establishment, as
they call it, will have to have wars some-
where or the other. It is not to blame a
particular country or particular individuals
who are in power. It is to find out
something which is wrong with the
system. Because, unless they expand their
bombs, their Napalm bombs, as my hon.
friend Mr. Anthony said, or what all they
have, unless they do that, the whole of the
mighty American war machine, will come
to a short of grinding halt. On the top
of it, in case there isno war and, in case
peace becomes very threatening, there
will be a de-mobbing of the American
army. In thocase of Socialist countries,
it never happens that the army gets de-
mobbed. If they are de-mobbed, they are
re-planted somewhere elso. Bmployment
is not a ,problem there. In the case of
socialiss economies, when a war industry
or a defence industry stops, it does not go
into liquidation. But whenever a capitalisg
industry is stoppad or goes into liquidation
or when the war orders are stopped,

invariably, it cuts somebody else’s
potket.
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Therefore, we can take for granted on
board basis the types of systems we are to
confront with as far us laying down of our
defence policies is concerned. In respect
of waging a war or in respect of coatinuing
a peace effort, we can take for granted,
whether we like it or not, whether we like
Chinese or their attitude or not, the
socialist countries of the woild are and
wiil be all the time more predictable and
much more likely to follow up the
policies of peace and the policies of non-
aggression.

What I am sayieg is i regard to our
options. Since we are on fairly friendly
terms with these countries both of the
West and the East, the best course secms
to be one, after a certain amount of
calcuiation, to be one of friendly
isolationism at least for some years to
come till we are able to develop our own
muscles, till we are in a position to take
care of ourselves. For the time being, we
hope, we wiil be left alone because, as
I ses, our military plus defence industrial
complex is not of such a poor size. Our
strength is that we have got about 25
Divisions, about 45 Squadrons and about
40,000 people who are working in the
Navy. Thatis not a very unimpressive
size. As far as Indian Ocean is concerned,
as long as we are not going to meddle
into the affairs of the world, I think, we
can take ourselves to be fairly secure.

The next question, therefore, is the stze
of our army. It is also the 'question of its
shape. We have to accept that this
country is bestowed with very fortuitous
circumstances as far as the training of its
personnel is concerned. We have got in
Rajasthan the possibilities of desert
warfare; we have got in Himalayas the
posaibilitios of Alpine warfare; we have
in the castern as well as southern aress
the possibilities of, Jet us say, the equatorial
region or jungle warfare. Then, we have
got about 3000 miles of the coast-line for
equipping our Navy, Under ths circums-
fastces, while 1 would very much like to
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subscribe 10 the point of view of Mr.
Frank Anthony in comparing West
Germany and India, T would like to
compare myself with Vietnam and lndia.
Most of the time we try to draw our
wisdom from wars that have been fought~—
the Second World War, The First World
War, the Russo-German War and so on.
Let us see what is the contemporary reality
for us in this country, It is true that West
Germany has got four times the defence
expenditure versus half the size of the
army. But West German armies will have
to fight the European armies; they may
have to fight East European armies; they
may have to fight English armies., But
we in Asia will have to fight Asian war if,
God forbid, that time comes. Under the
circumstances, we should better take our
cue both from Vietnam, particularly the
North Vietnamese, as well as from the
Chinese or whatever it may be rather than
go in for the West German model, for
the simple reason that we have seen as to
what have been the consequences of the
war between India and Pakistan. And a
doubt comes whether even if the United
States were to drop the bomb, the ultimate
bomb, it would make the valiant people
of Vietnam surrender to the American
aggression,

SHRI S. M, BANERJEE : They will
not.

SHRIB.V.NAIK : 1 am glad to hear
that,

This brings us to the size as well as
the shape of our army. 1 would, theretore,
say that, as far as the shape of our army
is concerned, it has (o be principally on
the basis of the two Jines which it has got.
As far as the size is concerned, T would
still think, both from the point of view of
our country’s unemployment problem as
well as for equipping and disciplining our
people, that the size could *stand a certain
amotunt of expansion.

1 como4o the gnestion &f self-sullicicocy
as fur as our indastrial utifts are concerned,
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A large number of them have been doing
agood job, We would benefit very much
if our ordnance factories could do this.
At present, we are not able to get
information as regards their capital outlay
versus the value of their products, [ wish
they were capitalised and they could then
give wus this information so that their
performance couid be judged with those
of the units in the public sector particularly
in the defence production like the HAL.
1 am very sorry to note that some of these
units have hardly been able to give much
on their return, particutarly the Hindustan
Aeronautics Ltd., with its about 36,000
employees. Also in  regard to their
employment practices, I think, they could
stand a lot of streamlining. We speak
about the local “people being employed
within the States. In the State of Mysore,
for example, in Bangalore, what we see
is that there isa certain amount of close
circuit recruitment of the employees. |
hope this will be looked into, and also
the profitability of the public sector
uadertakings.

Mr, CHAIRMAN : Pleass conginde,

SHRI B. V. NAIK : 1 am going to
make anly one more point, and thatis
regacding the question of welfare of army
personngl, 1 is an extremely vita! point
During the course of our journeys, etc.,
we met & large number of army personnel
whoee one theme song, almost one principal
complaint, seerms to be lack of family
statiohs. 1 do not know how this problem
of family statiops is golng to by selved.
I wonder whether some hostels, if itisa
mﬂm of domedtic welfare, could be

1.

The isst point is about the resettioment
“of 80,000 deimobbed people. A large
number of them bad been dolng

Some of the Licytenant-

W have written good books,
Wibe " dalde wothe of the indifferent
“the rellut Lightning Cainpoipn.

1w jet Kht, 1o rogard to resettle-
tent, & cortaln amount ef Coftinuity of
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service, wherever they have been pheorbed,
wiil have to be provided for, for these
60,000 peopte 1f it is to bo year ‘after year.
If we have to keep our equipment in good
shape, 1 think, we will have to take better
care of them and see that these people
who have been helping us are helped in
800d time when they are desmobbed.

With these words, 1 support the demand
for Grants of the Ministry of Defence.

SHRI K. GOPAL (Karur) : Madam
Chairman, Trise not only to support the
Demands of the Ministry of Defence but
1 also demand that more provision should
be made for the Ministry of Defence. Afier
all, since Independence, it has been our
experience that we have to maintaina
constant vigil on our borders. So, it is
absolutely necessary that we spend more on
defence even if it means curtsilment of
some plans and sacrifices t0 ourselves.
Therefore, I appeal that in the coming
year's budget. at least defence will be
encouraged.

I am rather gratified to see that 36,000
non-combatants are being treated as comba-
tants. They were suffering as their pay
and aljowances and other benefits were not
equel to those of regular combatants. Now,
these 36,000 non-combatants mte being
treated as combatants and 1 am really glad
t0 know that.

About Navy on page 61, para 22, iam
rather amused to see that there is ahortage
of officers jo the Execytive, Blectrial and
Enginesring Branches. I do nt know how
this can happen. After all, onrconafry
has thousands of unemployed beilliant
eugineers, 1 would like to know witere the
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whatsoever that there is shortage in the
cadre of officers.

As regards  Air Force, according to the
report, we have 45 squadrons at present
We have many Branches—Flying, Technical
Equipment, Mechanical, etc, T would Ifke
1o know whether it is necessary to have &
Flying Branch with fliers as Commissioned
Officers because in the RAF and some other
Air Forces, they have Sergeants Pilot and in
the same way why not we think in terms of
baving Sergeant Pilots. it wil not only
cut down the expenditure if at all it is too
much but we can set the same standards
we have for the GDP Branch. The mini-
mum quatification for the GDP Branch 18
Matriculation and the same standard can
be kept. Iam sure the hon Minister will
pay attention to this matter and have a
cadre of Sergeant Pilots.

Next, 1 come to the Emergency Commi-
ssioned officers, Time and again we recruit
ECOs in our Armed Forces, but, after a
certain number of years, they are released,
of course, with some retirement benefits,
But, many people, once they go out of the
Army and once they are discharged, be-
cause they are neither too young to start
any vocation nor too old to retire, are
suffering a lot. Therefore, I request even
though some reservations are made in the
Government Departments as  also in
commercial undertakings, the hon Defence
Minister should see that all the ECOs who
are discharged get some employment or the
other. After all we spend lot of monoy on
their training. They are very good people,
They can be absorbed in public undertakings
and aléo in some leading private sectors
fiems s long as they exist. They can also
be atked to absorb these officers.

With l'onrd to housing, I believe a
m!a!on of Ry. 30 crores has been made
‘for ' cotistructing 1016 quarters for officers,

guarwers for JCOs and 8522 quarters
Ranks, 866 for NCE and $17
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for Civilians. Altogether, 9591 units are
going to be built.

1 am not against construction of quar-
ters for officers but 1 would request the
Defence Minister to pay attention to the
aspect of providing married accommoda-
tion to as many people as possible in the
Other Ranks. After ail, when a person is
kept as a bachelor—I may be excused for
saying so, -you cannot expect the best out
of him, The consequences wiil also be
disastrous.

Now I come to the question of civilian
employees 1 the defence establishments
We in the Government should prove to
be a model employer.©1 do not say that
conditions are as bad as some people try
to put them out. We have some very
efficiont people as heads of these under-
takings, some service and retired officers
serving wsth honesty and integnity. My
appeal 1s that these people should be given
traiming to be a bit more tactful, when the
question of labour problems come. We
cannot expect the employees or workers of
factories to be just like jawans.

1 would like to refer to the appeat made
by our DMK friend and Mr. Frank
Anthony that we should go nuclear. We
have to look at many aspects. Imay tell
them, our country cannot afford to do 1t.
We cannot do it for some time to come.
The hon. Members should be convinced
that this is the position in view of the
finances of our country also,

Finally I would say this. In our country
the jawans are remembered only during war
time, Onoce war is over, ho is forgotten.
In respect of those serving officers or those
who are discharged, whenever they seek
help from the Government, it is our duty
to provide them with all help. It is the
duty of this House, this Government,
Afer all they are the people who are
guarding our borders throughout, K is
therefore the duty of 2this Parlismemt and
our Govqnmm to see that all servicemen,

when they go ous of service, should Yo weil
tooked alter,
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SHR1 SYED AHMED AGA (Bara-
mulla) : Most surely, our army, oavy and
8ir force have done a very good job and
the whole Indian npation has already
appreciated their work. We have appreciat-
ed not only their valour and courage but
also their strategy and the way they hand-
led the war operations.

I want to look at our defence on a wider
canvass that merely as a fight between two
soldiers. During the last 25 years we have
had 4 wars with Pakistan. What was the rea-
son for that ? The reason was, disunity in
this subcontinent. Disunity was theré be-
cause of the British and disunity resuited in
the partition of the country, Partition
followed the two nation theory. Emergence
of Bangla Desh with our help and with the
valour of the people of Bangla Desh has
proved that what Kashmir had challenged
i October 1947 was correct. We have
heen proved to “be right. Bangla Desh
emergence as independent country sounded
the death knell of the two nation theory.
This 18 one point that I have learnt during
the Jast 12 months and over 25 years which
have gone by. The other thing that { have
learnt is this. 1f we stand united we shall
always win; we shall be a great country.
I remember that Yahya Khan sent 10
mithon refugees hoping and expecting that
there will be disunity in our country and
because of disudity he thought that he
would be able to crush thc Mukti Bahini
forces that wers operating in Bangla Desh,
But our unity was something marvelious.
1 still romember the speech of our great
Prime Miinster at the boat club and her
call for unity. We were united, and the
manostivres, strategy and tactics of Yahya
Khan were frastrated, and we could come
out successful,

Another lesson that we have learat
during the last 12 months in 50 far ss de-
fenve is concorned is this, 1 would begin
it with a verse, namely:

wwt fieg wrer §2 o fasinlt e

. vere #F o e wam Wi
PO PCIPE RPTFURTE R PR ;|
B nof UK 23la 35 o lpu0 Rund
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What did Pakistan do in Bangla Desh ?
Pakistan attempted to crush the aspirations
of the Bangla Desh people. In the Sarur-
day Review of New York of February §, 1
read that a foreign observer had asked an
army jawan of Pakistan forces ‘why are
you committing so much of atrocities”
If these people resent and revold what will
happen’, and the jawan replied ‘These
niggers do not fight.,' This was the condi-
tioning of the army officers of Pakistan,
Why ? It was so because they had borrow-
ed us arms. 1am not enamoured of nue
clear weapons. I am not enamoured of
those tanks, guns and machine-guns and
others. What lays at the bottom was the
conditioning of the brain, and the
borrowed weapons of America and
the hope that Nixon would
help them directly which ultimately did not
prove right. Pakistan with all those hopes
and their dependence on the United States
has not been able to do anything.

The other lesson that [ have learnt is
that while we were attacked and our forces
had to defend us, there was no war hys.
teria in the country, There was certainly
was hysteria across, but there was none
here, Weaat in Pacliament, and [ re-
member having sat here and passed the
24th, 25th and 26th amendment to the
Constitution; we took over general insu-
rance and we wanted to usher in a society
of equals. We were doing all that work
here, and we left the work of defending the
borders to the army which was fightiog
there. But we were here fighting s bigger
battle, the battie for unity, and the battle
for the emancipation of the people, sad we
created a place for ourselves in the comity
of nations. Weleft it to the soldiers to
fight the war on the borders. It was nota
fight between Porus and Alexander; it was
not just a fight betwoen soldiers only. We
beiong to the workl; we area part of the
world, and when we look st our defences,
we have to look at the world conditions
and we have to shape our defences accord.
ingly.

Another thing that T bave Jearnt {s that
it ia always futile to think of hanging by
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the apron-strings of some big power. We
awver thought of that. But Pakistan did
0. India never thought of any big power
or wanted any big power to come and help
it. We always believe in peace. and we
always believe in non-alignment, and be-
cause of these great principles at our back,
we have gained a great victory today with
which we have actualty given a lesson to
the world commuonitv.

The other thing that 1| have witnessed
and noticed 13 the role of the United States
throughout, What were they doing ? They
created Pakistan, because they never wanted
this sub-continent to progress. They kept
us dbusy in in-fighting. They created a
cease~fire line in Kashmir, and [ sull re-
rember that on the day our forces were
marching and the cease-fire line was vam-
shing, the Seventh Ficet moved into the
Indian Ocean. It was nota mere coinci-
dence or synchronisation, otheis may sav
30, but I do believs that Impermahists want
ed this bone or contention to remain, The,
are creating problems 1n West Asia They
are creating problems in South-East Asia,
What does all this indicate ? The US role

R indicates that they do not want the Asian
countties to fight for the emancipation of
the people, to fight for their liberation, to
fight for giving a better deal to their peo-

. ple, They have always tried to  prevent us
from fighting for liberation.

It has always been the policy ot India
to stand by and help those countries which
wanted to liberate themselves. Today we
stand by the Vistnamese people who are
fighting for their liberation, because they
are fighting in the same wav in which we
fought for our liberation

Thenh again in the Arab world, they
have creatod Israel. Why *  Because they
nevdd wanted the Arabs to live in  pence in
Weat Asis. Now they are egging oa Jor.
Hitb %o crekte troubles there, further trou-
Mo, 5o both on this side of India and on
the yther side they are engineering troubie,
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Inside the sub-continent, they create
trouble for us through Pakistdn.

Now our emlssaries have gone to see if
we could set n motion the process of a
peaceful settiement, Wo wish them all
luck, I hope that the tatks will sucoeed,
We must see that Bangla Desh, India and
Pakistan bscomc friends so that we are
able to usher in an era of peace in the sub
continent.

1 do not agree with the jan Sangh re
presentative, Shri Vajpayee’s view when he
spoke about the area occupied by Pakistan
sa Kashmur. 1 have great regard for him—
we have worhed together in the Public
Accounts Committee—but he said a wrong
thing when he said that we must insist
that the area occupied by Pakistan since 25
years must be got back and retrieved from
Pakistan occupation. He saild that every
inch of that territory must come back. I
am not for that territory. We here stand
by certain priaciples [If by a Httle adjust-
ment, an iach here or an inch there, we can
bring about an enduring peaco, we must
give elbow-ropom to our Governmeat to
negotiate and bring about lasting penoe in
the sub-continent.

Here I want to recite a verse or two .

g uw B g 7T Faw @

forr afy wfedr anre @ foe oy i
w

T wrfar fewirore gy waay

% §r SR wrgx ff sl & o

g wgt & frg audl awr aw wwfy

o W o AW WD ey AW )

&5 sildnge g0 Sl yp Kol ua“'l
gy gRy oh pilu (poxs  omy yet
Wl lyp gl g ab begly LS
BE padd gb dpatlin | Jiheo g LIS
oy gt Uy i3 00 & e g0
o gl S urasns g o] ol
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When ! sgy duskmane amn, 1 refer to
Imperialist USA, I want the USA to
listen to this. With these words, I con.
clude, thanking you for the opportunity
given to me to speak.

st quo Trviarer ¥ (Frarrar-
w1z) : aaafy wgew, o fentzy
et fafacdt ot ave & dor o o€ 3,
& 37 w1 gwdy wear § 1 gwt fedw
fafreet Hrew-wreze @ § Wi wrew
¥ feder N §, ag ewrd quieerdt
¢ fafredt 7t feadé & qwran war §,
f& ga 8w &Y wg dwaw gewe w5
3.4 gz fafaedt qv aF fwgr ar
wg @ fs 1400 wdig T F
wmw 31 & wrgar § fe @d 1 agp
¢ 6 9Tz w1 fegqr @3

17.00 hrs.

qF % TA WU qIH aq Ay
FTEN, AT aF gAIR AW N @ifae-
w1y fewro adt § awdt &1 we
qifsdara ug waf w7 § o gy wew
a% agf arad, o) 92 uw w@ aaEy
g1 gAAgEwaw s ar Ad
aarar §, 9 anrt ¥ fafasd & P
¥ qur wifgg Wi SR srdfae
a3 weAr arfge ) gg a0 arfedges
g femisy R WY Ad & wae
ww wert e § w13, &) gefafaade
wgR w1 g & gear §, A ffored
¥ gar wrar wifge fie sar &g @i
‘qEw W Y F1T & ay gl g

gaver wrgr Fod arfeeana & are
a8 wagwh afecar & arg
weyr O war, @ gord fafaed w
wtaut figear ot awd forg wrelt 2 ) Afer
way fedt wag & frll SRoqracd
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£ weT a8, ot fir sy aree g,
& g Suwr geraar fT v gw § 7
g qEd g¢ oyt o e w7 awd
¢ ? g woer g fgedt g T
WAL gEenvAl & quel § areawy &
TUAT-AZTOAT L 7, &7 e Fog
og A o fs gw aggd ¥ ww )
9 AW ¥ Wl YO F wT QO A g
ary grfgdf qv wad & fag e e
Wt wwe et syfymae qrae & arg
awAT i &Y gAIR ¥ 7w Iy § wrw v
& 1wy wgAr fis gard unlanh ¢
W wefve we aedt & av 7Y w1 gwd
t am Ay oW el s
giar § Y aga wer ahE W fac ax FE
T qeAr g gAT 3W ¥ e S5
wOF wedt § 1 oae Qug &Y v
A a¥ fag & Q1Y w7 g3 T
wTaT & 1 g fguTa qar 6T Ay
sfa =afeq 20 wyar wrar 1

U% AT G20 4 TATT HOF
Tt wrfeg o

ot gwe T wivter P : o e
¥ 4 g w0y I gy ) @R AR
gnhymghi ag v 31 wr s Ew
N agw § fs g qu dIw W
500 0% &1 97 | WI9r ag FAW 6-7
BT $OF A% w7 w0 F 1 A gwrd
gl a5 ot 8, qad W W a3
@ ¥ Foc wat gard & g5 oo
¥ o1 & wgd w7 § 3 X quw
Faftar g 1949 & qrgar )
affar dicgr ey ¥ N g
wg 9T ¥ ) awwrgmoRgw ¥ W
TR TN 9T AveAT Wi Q3w ww
war Swar & oY fpgeawn w0t i war
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[ que um W P ]
awer ? wofag gy wad wed ol
dardr wolt anfyge oix s fafazd
WATEY W UF § T SRT WEwan
warwr gE T fagr sy wnfge 1 R
qF gugr dar ot § fie gEil onrofted
wIq e Ay T ) g ewar §
IEA Iq HY AATY € 00 FT A
o aarasg g Q& for -
e #T & ax agt qar Iy fw gw &
fardt & +ft § 1 w7 wA e fafaed
dwew & fag grgw #t wifedw &
) faararary Mwaw g oy
gRY A gr A I g & AN 3T
qiferaTiz & AT HI9g W AT AR KT
)} ¢ afew el gfaar & ey 3w
T W @ &) At g femd #Y W
§ & oex fearw, €% aa qan,
N 99 I3 TG TE FEAT & 1 g7 WIS
¥ gqu fawrw § .+ dY oifeeara &
o 9 gur & w9 { fagare fear,
eI g am & fawara Wi wdar
foay ) @ 39 feen w1 war @ar
a1y |

w0 ww fafaed & qaw & g@
ag veht § fs AN agge  fafaed
war fy gt & o wlv @1 g
i faw a0d & o% g feem
faemt yfiee § 1 fafatergs 7 ol
say &% §1 fafafeas § a« sqrar
afy gy & 6 oY w5 s AR
t ww adf QY § A qaT Fhaw g
Wy fafeed s g 91 17
g 52 W g qvdae § ag o
N X FAUT AWM Gwar § T g
ger § 1 IR oY W wgar aar i,
ate, faoy foedl o7 ¥x I ol Par
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{1 XA <Y TN FATAVE FRAN H1IT
X af Rar g 18 qg WM ow YA
g 17 w7 § & o o0 aglaan
3 wifge 1 =R O T g W
¥ faqg wsgr g1 wifgg « M fe
aT foaaar usgr § dfr ar o
¥g et g7 WA § fis ag Faar vy
adY gran 1 A Igada ¥ Igadw arar
37 %1 fasar sra oy gw & o agt
HH FIWQ § AT FEAT qHH [
50 § 9 @iay Aigr ww R AR Ay
1 a1 «dr g, Afwa fafazd *7
W<y § wsg @i faqqr sifge 1

gad arg ag & fr fmfaedt &
fod @ Gema & feasdedz ady g
wrfge | WS aF ¥ qar & A
feawdeie afl wr § Wk @l
wg & wwra ¥ N Wi feawdede mft
g T AT § Sy
g wor wrfge

& [ WAy ¥ W FIEAT G
€ ax famr w7 qarer Agk § 1 sronte
aig w AGA & s 90 1w gw o
s & AT 1857 & & we 1947 uw,
a% aHT AT WNndr 6 S W
gt &fF fedq wr wgt aw qurer §
ag ¥ oF o ¥ wew a@ @A amar
2 1w a g WX T @Y qwew
A1 wgar & @AY A § qv 3w gk
feda & fow fafazdt W sm s
t 1 uw aw gul Aw & uw-on grEh
% HET UF-UF Q7 W wa § Aaw 9%
wox T W gy fedw war &
vafg @ atw %) gfie ¥ v o vy
fafordt & fag dar sww  wom
R | .
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it qg fafee®r & gqealme § o
ag Al & frwrer fog ok § & 3w
ot o 3 o Tl Wy T wifige
A% fag ge awg N @Ay ok
agfeaa wt oo @ etfgr ¥
A g W § 1 X AsArar F uw
vefegam gfre & ufwat v ok fag
fermr ur &) ewr satq fan fs geah
& ¥ tER A wEF 1 X -
ofrax arg & svearca s g fv ag
gt & ww fafeedt § owwda &
fog woerd w8Y i afgg ) ¥ A
fgrgram & fod 1 ®13 & nd A
g # v ¥ A0 et wifew
w1 mrEwl wedt Qg Fm oW g7
feen &Y gaidt 2 awar B, 9o A
sfezsr wY agrar §, Ju¥ qrq dayaata
afYy §iar aifgd )

Wi gw qifreara ¥ AR @
wa%T waaw ag § fa ge wrad &1 fax
a1 931 8, 1962 & gurd) o fefie
g€, sowm T v TE AR
gut § 1 @fer dewlgr arda & anyg
% garyr faaay fgear qar ¢, g s«
¥ ? ouk fag g wifaw s
wifgy | aw q% I¥ argw WP AAy,
fegrma &er @w,  agwhaw
fegema W gt Al A
forar wreaad gw WY fear qr, wg Wy
gaurg w g srgAm W gy
AEHIEA  WTEA & WAIT WAHT AT
formr Tgemr wrgey & sagqard fear
g wgt ¥ Iowr geraT Q@ ag
fewa fafweg or f awar aff §, w9
¥ grrdy Y Grfredw  qeaedw
whed fufred o fedem fafaed
cwey §, vt v Ao fafredte
v #5 we € oty g wrfeg )
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W avg & gyf Al afafaw &
ww, it forfodt o ol faad
R fafaw  sfees-rgam @,
farr gurd fafadt arelf wr fea-ua
arq fear §, St awrf qmT ¢ Wi
HIT A ggAE AW PY WTAr WiNg
AT T F |

# T foy (@)
#en YA, W9 1 qAgT 7@ fay
sqrer wgftas wwar § 5 g vt
g Trd v A et aggd
8, fomar aaward ¥ o faad
RAAY § w19 fwar §, o Froe
wvag gardy fgedy ¥ afY froely 1wy
fedem %1 qgway LA yiEe § f®
g8 ¥ fwaar o wgr 9, &7 o
LA & wAw FgA & www, @k
oo arga &, o agt § 9% 0w, 5
¥ ard o), foa ¥, sm @y f
faaft ¢ ¥ Jgaw w=iww griew
w & foraar gardt St & dfwer &
wiw fiear §, oy gt fanfigad
& frar §, fraar gard qrgq fala-
ret W Ak qifgal & sy fiear §
gurt fedww fafaezs & w17 frar §,
Iq # ggEr W adw 7 o,
N g Fr a4l I B gredA R
@t wf | gaX T Al S em W
gsaa weaArk Y g, 9T 0 By o
AT araei R, g ) IR
wentyr @ ary wr g § e
gow ¥ i€ wrfrwemz o fear g,
et S gower g Wagwdh B W
% g ¥ 4 § | A€ wo frew Y o
wrarrA e wroond ¥y gad
Ay Wy o g o) ofr gfed, Afer
gy ¥ fag ggt qumff 43 1 agwm
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[y gzara faz]
A § Foraw) agn fagde ¥ Redr
“f‘ﬁ. PRI

e AW (s onoftew Tw) : S
st i §

o wore . 3w fedew wifaw
#t Hifew ag) g€ ar A A A gawEr,
rafag AraT Ay §

st rowrer fag ;. gR S
Frodr §1 & g g, afww o
wsT ¥ I Tgr ¢, 9 /WwRTd
¥ oEETT A8

st Aty e wEx (3gW)
P E

ft roora fog : gl & ad
wgaT, ag wu gk fag gEe A o

14 fesy &) @1 90 gf T qAT
gaw @ wr ar, sad fggwma %
frew g, dfes gaTd @Y & 9w
gfgw ¥) fawge wiw w3 fear) @
T R 9T AN FAT A Y, W
AT gt % fawrs T80 wgAT 48T,
#fen gt &r g gn aifedl &
o Regar wgar g, faegm qmw
ored ¥y | g anr @ fs EE G
% faw 9% w9 gew ¥ @® @ g,
afew g 80 few grw 97 gAwT 81
&, TR g INF A W W awy
% Yo oY 1 dfewr g9 14 )
wa ¥ faer far e ¥ &t & T R
ware we o) feld ¥ Rwr e ek
wit wiar fir vad ad foald) & glamc
A PR v O g wow
A€ QA &, o) Aot A s | ag

APRIL 27, 1972
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g o aEg A wwg ¥ @ @,
forawY ury gred avge fwmdt W o
Faw wr agd &) s AN
alax 2Ot ¥@ OF 4gr ¥ AW
qEr 1

gard sy feew welwew 4
g o a@awg & =g @ N
wetd g—fufad e wis o @
BYT gat wréE wiw g ¥ Afsw &
U% q1a GEAT WIZA| E— 4T A WH
¢ fr gardt afsms Wi WS & faar
anrga @, gt wefafrduww @,
TN wIIW AT AL AN & frgar
qWGT 7T 1 7g FwTEAgR T8 § Ao
a1 g 7 gEw | A gury g,
wral A, WU W@AT JAT A o
7l gad aw ¥ v fFar @ 2w
1wt &1 SEw @y § g Wi
wuy gefa & famis @ & fag
A fr gr AT gueT S W & w4y
aqa IAFT  gRAAt wfgg wa ag
fedrmar a1 & s wgr ¢ f
fedrg a3 fomar @ fivar war § ged
Wl YT W AT wAwE &1 wE Wi
9N ¢ foak fag & arr & oo
FRar g

o @F A § 7y sy wear g
fr wra @19 &7 35 g ¥ FezrqaRe
& ey § ¥fieT 3w Wy &t AN W
wfew w70 & ® fow 19 § 1 0 fezmax
§nT wd Y § I fag W wEd
R 6w 9awt wawwy &3, gawr
T arft s Wi IAR ambr ax
faziify Srfiwe qa oY ¥ mw §
sret wigw Faw A, w7 P §4
wafig 398 dew A s foly it
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W Qv Y o aw ¥ fewt ga
TR ST YT |

wh g-ae & 3y o ad
AT wrgaT g ) quniew s¥& A S
foRgar g gah A ¥ Sq ¥ &
qeTT § | IHA Fgr § e gl M
wafaw §; fafedt cnfan ag ww &
w® Wi 2@ gl % fag N wfgg
st IEy oY Qufaea §— gemfaea
® dwrrarsht & ot Dfaferw ada &
¥ mfgc & iy fgg arfs ard qd-
g X qit & o W Fawc fw
e q3g ¥ F1q w=rAr § Iaay A
ga® fem ¥ g ag Femmm asd
aw

fedva Merma F ak ¥ f H gy
B ST AgAT § 1 gy 28 hwl
o Y § 9 s quAY ok aear &0
ag w9 Newgw W § zafoe gwer
fedadz it afggy ag ety o
o g9 A ¥ gaEy wmr @ §
afrw wae W€ Feqmrdely frar Y ordy
o ag I g1 wrd ot geifeEAr
gt foRadr gt & awar &
Wiy sa% fag g war @
qifgq |

Wk arq g wodt feam e
T A § Taw et vy wear gy
Fae) Aot § et woRma ¥ @A
fge 1 ¥ g ¥ AR F Nfean
wftawa o iRt & faq g wad
fowm wvw gwr & i SERY ww AW
Aarx wear §—~ag ag K AN R A
wifow ¥ woar wrgey € €@ oA
afrww i A § wg Frgrma wed
bt avf awd § e duetv

VAISAKHA 7, (894 (SAKA)
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W awd § 1 gu T el s §
gafy gab fag #f ded amd
fafad & fag 78 ax S fagaa
wed § 1 g} el ¥ fag gw fedt
9t gagfat 7 @ afew gony ©ih
A & ¥ew aifage ar age
F&0 § 1 gud arg arq ¥ fead o)
Taaadz F «14q WS FIAT ATGAF |
OF AT F sarer wraw fadw @
& s aga g Wik afefeisfoanm-
de8 § uri@maw fomadzg e gy
qra fgara aar wifge | Y were Ot
§ ag wga e § 1 Y faad enlie-
wvzw § o argdifew a9 R
YT 9T wEr a% qUER A a7 awd §
9 qT Jq18T § IqIQT qASAG A A
aeww § 1 wafrwe wrgy d9d & A
Fograar § Sfewr & wgar § o
A &1 faaay 4@, S F@ %)
ot @17 § ggwT ARfrew aqer @
g qmie & sifgq |

wfaa & svg ol gwd aF &
ar ¥ # suray A w@Ar Argar e
geRT A g ¥ Y @ § dfrx A
fegaw g5 N a3y sawwg faanar
AYAT § | ATH F AT gAY WY <@
¢ A% ger sW ¥ fag, 0
ary % w¥x@ § ar w9 &
qeW a1 oI M wifpeakey ¥
) wifge A g e § arfw
wigr ¥ werd %1 § agt 9% g aw
INET A A oA e gl qw dey
wa gt ot §ar gw suvilcqg wq &t
& ared g ¥t ¢, F qgeEt o W
aft war AT g & ardc ae K
Rar & s @i FRw F o §uoe
{(wrwere) & ook s gr av fie gy
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[t et fu)
ard At oY sfrofesa $era war
§ s garfaw gaw fad ard, 03
&7 91T 388 qawT ¥ NN 7 ggarw
fear wio

% ¥etmie Yoz 1924 ¥ =y W1,
agy Nhar § waife fra awg aar aa
% Wit w3 § g # il grewa v
s ag gy Yoma § 31 W
T WA wifgy, oY Ymacfny & fag
drgat gy M R A & fad
s ew ¥ ofare 7 wfgy, -
fadir wr ¥ &, w9¥ fag o
Y o0 § v wfgd, o W AR
# wex faam e wif@ aur ae

e wifgd

& ifedr s g fs a@wnR &
Wi W ) vy eam-wfamda w)
dfew a0 & fa¥ s § 1 wga %Y
fear 8, s N A TR §
¥ fadr gfeqa wmaw sedlaT & 9w
% 3\ gvg & 3% oK gE D I 2D
tfararawrar<gr g @ &
a1q-aTq T ¥ fad o o) @ g
¥ o e g, o &
fedt gew ¥ Gar Al foar war §) ag
% wiaar §, a@T ¥ Qar Wl g ge
§ fie i o€ ot w wfswc § o=
& oty Fuer wwelt 4, stc ot oo &
oz gu §, Iadh Jor v T
fawt ¥ faweft @7l 1 ag wrem wewR
¥ frar §, wite i qwr foar § 1 dar
givar ¥ wt agt gur § 1 wwfed ogt
ot & ggfear § gEd wvewng
falt wafir oY woerQ § o ffadt
& = ¥ § wg w7 ¥, wify Y ufiy
dy &, Pt ok god apfaad i ax,

APREL 20, 1972

8.8, M. of . M

&t vk & Fad, site oo ¥ ford oftw

Wz st wifgd arfe ¥ qedt Of
T a% |

aY Qay § I W F ww @@
T wifgy, wrase AN AN gy
§ 1 wrad gewt ¥ AF Vg ward agr
¢ 1 afeT gy TR e Qyg N
fafadt & qeafrnrg & aeQ § afen
Wil 7% TR o f §, woguer w@h
@ 1 @ Qe st AT IEd §)
ot deorw Qew @, @ 2w qQuw @
a5 arfad gk v Ty 9 fagraa
aea § foadt aef aatar ar @9
JaAT WAy gy

ugt aw ¥@ feares o1 Aoy 8
W ar ¥ gw wdfaw e ange
% @ Y2008 o @A
wrardY & gan fsar wr gwar § 1 IogY
¥ %3 o wolt o & g%y @y 0%
1962 ¥ 3y aft gwr, 1965 ¥ wred
AT InasAy, wga g
s wafeda & g A Faar oar @)
wg¥ § B arealt ot & g aqmar qA
seEfar ST amard §1 fowt &
¥g aga AT §, Afew d § Wi
) AR oF § Paast O e I
agt g qgAreT QAT § T g wok
faarfgat & wmfsed w), swry A
ot Wik fediw fafasee oo gad
arit WY ¢g arg & fad geronane dav
wifgd fe eegf & fgsdt & Qur wrw
forar & o ww oY R W e ) AR
awwnt § Bs Sy gard ofedy wgrenr
ot ¥ & v urwr o% w1 off §
ot & g grldy el el {0
g ey R ac vy wiff wear wngh
afex w WA BN
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sawr gt figw &, @ A & gerew
st §1 s g il
g &) ar ofie el & gt aregera
ool Y i gl ¥ ard W pafud
& fs ware we o aww e ) i
W I weX ¥ wif e o,
fiedt ¥ &, aguwe ¥, oy ¥, frad
¥, ufie ¥ wg worez o aft ot o
TURT goTeAr w3X ¥ fadr ole TEny
ORE TEE R W g R @y )

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Mr. Chairman, Sir, or the
first time in history we are having a
defence debate after a moment of glorious
victory and 1 must start by offering congra-
tulations for the bravest and the best
eficrt mede in Indian history to our revered
Prime Minister and the Minister of
Defence and the Service Chiefs of the
armed forces. It was Ambedkar, one man
from the masses, who gave India the
constitution of democracy and it is
auother man, Babu Jagjivan Ram, who has
stoutly defended the working of the consti-
tutional demccracy in indis. I pay my
humble respect to Babu Jagjivan Ram on
this occasion.

As we are marching from one victory
to another and our steps are becoming
firmer and stronger, and the gaze of the
world is becoming sharper and sharper
on us, there is no moment for us to keep
back in satisfaction. There i3 every
moment to march abesd with confidence
and apirit of joy. But let us not take the
gories more seriously than ourown
draw-backs,

fthank the hon, Miunister of Defence
for bringing out some deficiencies also into
this very seport. How was Pakistan more
stiong In the wesiorn sector thas in the
sastern sector has been amply brought to
ot wotite, 1 quole from p. 17 of this
Sepont ¢

VAISAKHA 7, 1094 (SAKA)
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“In the West too, Pakistan had
the advantage of interior lines as their
cantonments were situated in close
proximity to the border; it was possible
for Pakistani forces to be moved into
battle positions with ease, speed and
fleaibility, Most of our cantonments,
onthe other hand, were situated for
away from the border.”

So, as [ can see, the problem is one of the
movement of armed forces and I can say
that though we have 62 cantonments in
this country, the deployment of our forces
can be quicker if there isa second line of
defence. Pathankot, Shakargarh and
Dera Baba Nanak, these sectors, sm
Vulnerable and they will continue to be
vulnerable in the days to come. Therefore,
I would request that another railway line
be constructed from  Chandigath to
Pathankot by linking Nangal Dam and
Triwara by rail and linking Chandigarh to
Rupar by rail so that we can have guick
movement of our troops. Unless we do
this, we will not be able to cope with
the situation if and when it arises in
future.

Chandigarh is going to be the sheet of
cantonment and from Chandigath to
Pathankot, we would require quick move-
ment of our troops. With only one rail-
way line and that too from Standerd,
it will be very difficult for us to cope with
the situation in the near future or in the
distant figure, whenever it arises, So, this
to my mind is the most immediate problem
thiat should be tackled.

The defence of the country is not the
concern of armed forces alone. It is not the
concern of the Defence Ministry alone.
It Is equally the concern of the Ministy of
Rauilways; it is equally the conbern of
the Ministry of Transport and shipping.
It is very good that we have rallway lines
in certain arems. It Ia equally important
for the delence of the country that our
borders are securs and new tailway linss
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are constructed in that sector so that our
army personnel are moved quickly ata
moment's notice to where the situation
demands them.

I would request the hon. Minister of
Defence to kindly examine and have con-
sultations with the Munistry of Railways
and the Ministry of Transport and shipp-
ing, to have the proposal examined and
accepted in the near future,

Then, I have to refer to another thing
and that is the shortage in staff, 1 am
surprised to know that in every branch of
armed forces, army, navy and air force,
this should be brought to our notice that
adequate response is not forthcoming.
There is an overall deficiency of about
4600 officers in the army alone. What
can we expect at the moment of success ?
We should have had the optimum recruit-
ment. 1would request the hon. Minister
of Defence to see to it that at no moment
of our history, much less in this period,
when the complexitics are many, we should
rest content with that. We should have
all the recruitment that has beea sanc-
toned and that is adequate for the
puspose.

Similarly, it has been pointed out in the
Report itself that the intake for the Short
Service Commissions is also not encourag-
ing, Again, the response to N.D. A.,
ILM. A.and O.T. S. is also not very
adequate. I would request him to kindly
look into this matter so that, on the
one hand. we are able to bring the brave
amongst us, tothe armed forces, and on
the other hand weare able to solve the
problem of unemployment, Similarly, the
Navy and the Air Force too present a
picture of this type. I am not going to
dilate longer on this point because there is
snother urgent matter that requires mare
Sitention, and that is resettlement of ex-
wervicemen. “Jaj Jawan’ is bravély sounded
aipd acclaimed when the war is on, but
uofortunately and unluckily, to my chag.

APRIL 27, 1972

DG, Min.of Def. . W8
rin and frustration, the jawan is forggtten
the moment the war is over. I haveseen
with what effort 1 had to convince the
Deputy Minister of Railways to attach one
bogie to the Kashmir Mail for Hoshiarpur.
A direct train was not allowed but only
one bogic was sanctioned, and that too
with great efforts after we had paid about
nine visits to the Ministry of Railways. Mr.
Darbara Singh, Deputy leader of the
Congress Party, and myself were going for
what 7 For a single bogie for the welfare
of ex-servicemen, The ex-servicemen or an
active servicermnan, when he goes on leave,
has to rub shoulders with the milling
crowds ! He is not able to get reservation
of one seat. What sort of injustice to
the armed forces ! What sort of
homage we pay to the ex-servicemen !
Their windows come and we are unable to
give them seats. [ say this here rightin
the presence of the hon. Minister of
Defence. 1 wrote a lotter to the Prime
Minister moved by her inspiring address
here when she said, “the black-out has
been lifted, but the lights in some houses
have been extinguished”, I was moved to
see the plight of the soldiers. 1 requested
the Prime Minister and the Defence Mini-
ster——He was also given a copy of that
letter—to see to it that some sort of a
working arrangement is made, a Parlia-
mentary commitiee is appointed on the
pattern of the Parliamentary Committee for
Scheduled Castes and Scheduled Tribes
If the welfare of Scheduled Castes and
Scheduled Tribes is important for our
country, Sir, the welfare of ex.servicemen
and active servicemen is an equally impor.
tant issue, if not more important. I hope,
something will be done in this regard. If
there is ho supervisory agency in the
country in which Members of Parliament
are associated, how can we know what is
being dune ? The Directorats Generat of
Re-settlement, we are called upon to be.
leve, has done much for the exesorvicemen
of the country, Just today 1 have recsived
a letter from one of my friends saying
that the rules have been so framod fna
particular State of India that ouly those
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ex-sérvicemen would be coverd for reserva-
tion bf posts who joined the army after
1962, What sort of injustice is this?
Therd should be some uniformity of rules
to be abserved in each and every State of
India. We canriot have a date for them.
We had 4 date with history, and we woulid
Itke 1o see that the price and bravery of
the man who has served in the army are
not subjected to bureaucratic pulls and
regiorial discrimination. We must see to it
that the ex-serviceman or active serviceman
is not allowed to wander from pillar to
post. The file moves slowly and slowly,
One professor from Mysore State conduc-
ted résecarch and found that 287.4 days
were required for & file to mature. Why
does such a situation develop ? It requires
just one moment for decision. One
moment of brave decision is required for
the atmy man to go wto the front and
shed his blood for the defence of the
cauntty. Why should a file take a longer
time? 1 want that this bureaucratic buige
and red-tapism should be desunoyed by
one stroke of pen. If the defence Ministry
cannot do it, our armed forces will not be
abje to share and appreciate the national
courage and the joy for victory.

There wasa time in history when, for
pension, people used to go to the office of
Tahsildar, It was a matter of pride when
1 saw military officars going into to the
homes of widows, going into the villages
pad ensuring that their pension cases were
disposed of. 1 wrote to the Prime Mini-
ster and the Defence Minister that the
pension money to the army widows and
ex-tervicemen should be paid by money
order, but ¥ see no reply; it has not been
done. I want to know why it has not been

done.

* 'SHRIJAGJIVAN RAM : It has been
done.

PROF. NARAIN CHAND PARA.

SHAR : 1t is all right if it has been done
o long last, I thank you, Sir, for this,

VAISAKHA 7, 1894 (S4KA)
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Chere ate some aspects which have to
be looked into. For example, we prefer
individua! basis for hsip to the army man.
We are offering him pension. The widow
of a Captain, had he lived, would have
sent her children to a public school. The
widow may he given pension, the life-long
salary of the army officer. But she will be
living in a village which has no post office,
which has no railway station. She may be
spending her days of life 1n a place where
she may have no drinking water. There
may not be one drop of drinking waler to
the wife of a brave man who has shed the
whole of his blood for the defence of the
country, perhaps, far way in Bangla Desh
or on the western sector and she has to
watk for miles for a“ drop of water. I
wrotc to the Prime Minister as also to the
hon. Defence Minister that some sort of
priority should be given to those areas
wherefrom brave army men come. 1 think
we are giving top priority only to those
sections of society under pressure of trade
unions or under pressure of this strike or
that strike. Don’t these war widows and
the peopie who have been brave enough to
sacrifice their ali for the sake of the coun-
try deserve a better deal? 1 want they
should be treated ratiter more sympathet:-
cally.

There are some prablems which need
our notice, We are now increasing the age
for recruitment to IAS from 24to 26.
Simiarly, we are extending the age of
retirement for a Professor ora Lecturer
from 60 to 63. But why are we not extend-
ing the age of retirement from Army ?
Here, [ support Sardar Darbara Singh and
I will put it in concrete terms that the age
for retirement from the Army should be
increased from 3§ to 40 and also the
amount of pension should also be
increased.

Sir, 1 have no words to describe the
bravery of our armed forces. 1 have come
across bravery in a visible and concrete
form in the face of soldiers of my own
State which still has no Sainik School or,
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my district of Kangra which has no
Central School for the education of the
children of the Defence personnel. Though
there are 132 Central Schools in the
country and though district Kangra has
the highest ratio in the matter of contribu-
tion to the Defence Forces, it has no
Central School ora Sainik School and |
hope it will n t be too much for us to
expect that before the next report appears.
we may not have to say the same thing
again.

I have been able to see what sort of
people these brave soldiers are. I will give
you an instance to show of what stuff they
are made. Sir, Bhakespeare mght have
said @

“Our lfe is such stuff as dreams are
made on."”

But here 1s the native bravery coming
forth. An Army contingent was required
to move across the Dera Baba Nanak
Bridge before dawn and save the bridge
on 5th December last year and some army
officers wanted to know who would go
there. A congingent from the Dogra
Regiment came forward and they
were asked to take their meals with
them, They sad ‘No. We would go
there and conquer and then only
we would take our bread’. But there was
compulsion that they should take the food.
Then they said, ‘We would take the first
drop of water only from the other bank of
the river.” They crossed the bridge before
sun-rise and hoisted the Indian tri-colour
there and then only they sipped water,
With these brave persons amidst us 1 think
it would be our duty to look to their com-
fort and look to them with sympathy and
1 hope as we show sympathy to the free
dom fighters of old, the same sympathy we
should show to these people also. Here, let
me Quote an Urdu couplet .

WENM W ansr vw gm fow ¥ §
temr § T fraar e s R

APRIL 27, 1972
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This seems to have inspired our heroes in
the armed forces.

Whether the gat/l be Nixon or Mao or
their ally it does not matter. Mao may
say that power grows out of the barrel of
the gun. It does not matter whether it is
Mao or Nixon or their allies to our forces.
They will deal with them effectively. Sir,
our armed forces can claim the best
honour in the world. Glory to them all.

Thank you.

sftaalt wftevrf o (|wTe) ¢
gwafa aflaa, AT oA WY Taré
[ =gt § Wl wiq wrg ag W
s argdt g fo gwy waA ¥ Y
wzr§ @@y gav fag ¥ O aurk & qr
D, ufpa Baw SeE & oudd
agrd At N ¥ FAAT F weaAx
gary wfgare¥ ¥ o\t «d weg 9w ¥
F L AN AN IEA AT IWT
#T fag it gk st €Y et g3
Xgt AT g X T 1w qrdY Taw QN
w3, @Ay fiar g7 I are F@w
I fear, I faard & ot o5F
fasts eomar 1+ 3% fag widar &)
fr g fawal Qe 712 0

@h arg aq & qF w1 38 woar
gt § 5 gark wsg wdw § anie
foa¥ & weaaz wwdfaat Sur & qw
& qag fw iy fafaed & fag fad
w R}y oot @ gows afw g,
wrel g wear dor Par § W
wrE T G W Ay
aXs oY gAY aTEIR wgdr § i ply
¥T KT FEIAY, A Awwr aq Feary
wara fam wwr g ww we wy
feama 3 €rr aw 4% wg waw W
A & wexr walte foam W wewy
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o Fad AF a1 w7h gAw 2§
AT A AT & | WL A TEAT Iy
@& 74 ot fafeed a@ ow R
% oy av¥ | wgfag & o=h wgea
¥ g mdar wTAT WgEr f, g
fagrwwg ot 43 §, s FWw WY
o s & fag ¥ @ & Sew e
fear stz Az agr S wr gfear §
azf fafaedt ®) g7 owg w AE &
wyH g g7 N Fag
aq¥ ugr w§ oft @Y agi ¥ Aqar }
gd R fear sl qw @ s fe oo
T gl ¥ wfgg fr gmd wda w7
W wa i ogT FYr o wE ! A o
qFET TEX grar § 1 zefag d
afiw wxd@t g f5 saw w gfear foar
%17, gt Ty weowr §, ag foar
am o AfeT agt gewrs 9T ¥ At
Ty &7 wtifEg

g0 wra & wgAr Qg § fe gl
afgog Y wa xad oft fadl
ot § 6 ga%r o) gard sgrsr § v
wial & fag &ar wifge 1 gar fawr
¥ oga ok fag faad wifgd, o=
@Y foar & ardy wifygn W)
dfews ¥ gl T Wi Aadw &,
aga & agleat gordt § o saw wiw
it Iamw At R IO w@
IR YA v § 1 @ wefer |y
W gudt a8 s wrfge

& wqrar A wgAr wigh s
g agw ¥ Aareat A o ¥ oEW an
gusgfor g owogoed gt
% gy wrght g e o whar & wrk
gt & o gnd oneel o forwr gk oY,
faweawrr # wpr€ gt @ @

VAISAKHA 7, 1694 (SAKA)
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Al @ faww gk @, dowd A
agr§ § ofr g Al WY faam gk
$1 @ g wmra &Y gL T qarC
WY agr & fug el gard fasw
it &, AfiwT gark agi W N wadfy
g oa v s § 5 g wzwan
wif At T § 7w & awwd g
AT A FH T W AL wAT GHY
fo amy §aradl av¥ §1 & qrgar
FX g fp o Y af @3 3w wdfoer
T4 W AAEAT qUE VTN AW 44T @
g ¥ st § 7 wae
T gy § e @® anfige ad sar
gy 3 O weE) A § 1 AfeT AEd
AT 9T 39 &Y dard IwT HN =gy
AT ATEAT { g wiq wErd &1 @ &)
g WY ¥ g & g fgrgra Wk
argAr &Y arg Wik awad ¥, ¥y foar
gwA & odr el ol gEA e A
aar § saw fAag W geA ) N 8
aark Xar g g Wl s Aed W
Wt grq @9 gy W wgAr e §
fr gewst &1 wYE AT a0 gAr
arat #1 A wiv qrEe g3 Faadr
gardr dardr @t aifgy ag & @
@ A &3 W afe 7 Wiy a3
gardy @ ¥

wram & 75 wgm WA g e
gfo ok wrigafedi & g aga
wegl STH Sy O § wits gE
¥ og vl w1 W wed §, awA
N RErIzA Y, vk F 0 AY
g oft WX | ey oy Far F e
Rt wifgg ¢ wow @ g we & wwrd
A § wrx v wn o ¥ e e A
§ fis gt oyt oY weregT w1 W@ §
egt v on ey Xwdiz W wrfeg
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[y azuat wr)
wifs g ok & g N o A
oF wix wFar wt AvNE T g )
tafg o wdfl s % fgagrow
wrar adz gwc =)
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oft wegare wemwT (g0)  wamafe
afza, feg-t ang & a7 g 2g N
whrest FraefY wfgs gy &, SaaT gget
fodt werf & g afy a@r | gawr
A7 gAY IW F AN w0 WAy
fafma s ¥ § &, Afs7 @\ g

HE W, gArd e weR O A
gAYy wr AN ot W M g ww

wer€ & Stua gwrd A1 JAel &
@ fyasm sgaT T ITAT qgA,
IaAr avnfeany Tz w4 af go
qr—g®1 HT N gArD warw wed
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iy & dlg ¥ § 2g & wgar W
froaqan & art ¥ agw ¥ qwwl &
oY o ey fao o B ot qo fart
o § fs gar are vy o W A
ayrr Y g af yw fw @
YEraAT FTR AAE TAR AT Gk § )
syt orarl Y A% atd, Hwwer s
wfwara ¥ gy gwa Wiy e
o frar—ag gt fad gata o e
b

APRIL 27, 1972
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g oY wredl oy gard v ¥
sfem ww fawr wrfg®, T @
feekde dny Wit shar Wt WY w
gfaarik §, 9y @ran, qudl, qgAan, A
gt gfawrd sy fase) wfgd « I
aAErg! ¥ qATH AT Wiy |+ IA®
fax “g4t gz Hrw—faw ot 44t wrae-
qrgy”’ ag were wikard A wifgg
W WY 9T 9A% wh-qo g o
g e gsd, T Hlw ¥ wHETA W
fafewa wT w1w At wT w1 I
w frea oy favar & wgEy & fn
O At oyl R TN wwag §, <A
& Qi o sqwear A §-we A
farard gae) st W N Y g g,
a0 wiF, g arFy Bt & v X af
2asd gelad IA® W ST o
glanaY #) g AT WIS g amr
| 4

wrelty a9 ¥ar §1 wfow  afe-
wrer ¥ Y s &1 i der
T4T— FrAYR T 6 gardy oa Jav
¥ agg wewreqy wd fear, afeR
forT it Ty oY A FaaeYy arer orer 37
gt qra i wifgd, su wew ¥
garfaw ag ATEIN § | Q% TR wHdW
&7 a0 e ur AT, @ I ¥ gw
qaTX AY Y, AT TE T YW
Jueq oellz BT TN | TEF YR qH
Iy ¥ AP SW A ag A g
aAng o Wik w&F ¥ gArd Wz €,
gawT W wlE ot war, s¥ g
agT & | WA g auw ¥ wig@
e fagdy ot gt avew &Y g Ay
%, Su% fad g waehw
gy 1

iy € ot wfww  wferend
it sy wfmew fioet, & Ae
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v & fod ¥ gopre &1 sarw wrelen
weat wigat § ) gad w6 ede Al
fe wrdwr & gur wzrel & e
gart dzw ¥ age sy wrw finar,
¥ Jredze ¥ gwrad ¥ awr agE
usd wifua g, #fen foe W ag Ren
wrt § 5 gardt gark sl #Y arww
8q w0 §, faadh SN wfghk, saf
LA

wig W, N9 %W 17 &Y w9g §,
# Sq1ET A g gu W9A W W
urd? rerg—siARw  AWRwET, AW
s2r% gEfve ogo qre awr Wi W
qI% QAT @i oHRE wda e
@o mw # giew st By g ok
gAY wfv-yfz swar sw@r g fergram
wt gfazrm gas) N 48 qdm g
F efagrg Agas am @ & weal ¥
fadr srdd

AT ¥g v # gt gEigq A ag
AIGAT HTAT WIGAT § o v wwrd g
ag gy gaw ¥y wifgy fv wa wyré
% arelt Ay § « ww @ WY surar sk
#1 qarer g sehe Hat ¢, w0l dar
fAvgm ¥ ol gy g ¥ wwe
stk et wnfge ), aa fe
ghat ¥ st € amy gad wAd
¥, 97 amal & O IAw A
nar ) 48y Argw Qar § fe g @
& gy oW} Y fggamw o
$ifcar # g frowe wyig b or
ot §, 44§t feegrnin ot wmae wrew
7 3 &% wivygt N wyrk
W) xafed 9w amew wolh
St o wpr o, vew firkr et
o it

AISAKHA Y, 1894 (SAKA)
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ot TRy few (v ) : &
qfer o, & Gre W) WA T g, AT
smey WY Y@ AEETE GRS
andw vk ¥ fod a7 A g wrwr &
t

wwiafa oY, ag ama frddg afr §
f wrea wr Faurdy ard 3faar ¥ wwdr
frear o qrex & fad wfex § v
gFT, T qurw 3 3g  FawrEy diar
AT agrgly & wyer w@r g €W AW
& WG R GWCH  FE0 W] AR
it ¥ wvav § + wgh gUA owwred R
gart fanfg &1 agr @ & W@
aifeea & arg foe 3@ ¥ @R
frarfga? Wk wegQ wrAg A
ghrar N swrgar g & v
% arg § JyeTell WY gEW ¥ A
darg fs )Y Fawl & argaw
A A & Aty W urr agn
s wia gfa & g ¥w s fae
Far ok wgr ¢ ek fag § aud
faarfgar oz dareasi = gew &
wAraTe AT § 1 Wi ) SN Tan ael
ot ®Y e gwrT A oW
¥ ey 2w g9 ww ¥ fag o v
aet § N W W, e
qaNfE a1 X fyevar aar ag @
ow wAYey or Wie Iy ard ghvar #
garg W e e oagr 4 faw
g dwwr Ry W arond ¥ W
et B et faandy W, SR
w wyrg et § wit ww gog vl
§ % wogey W TE wder AR
swedy wr ) e e & arfesan
% wet fawrflt N woeRdy
soar Wiy aver o v aEn & g
%t Qe ot e aelt it TRl
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[ ey farww]
o ovr ¥ Twy ard ghvar § ow A
qupny T agr g1 wfeew W@
Far & faanlt & Y afew It amar
Ffsuaa Rl g ag ywAar fs
groada ¥ fag o A Az AN
afss g0 gy waresii w aFg aErd
W& W@ ¥ o a8 gark fawrd), gant
g 1 wAar Wy gATL AW A AT
fiag gX a<g ¥ awe G wTHAIE W@
¢ wfog & reare gard awd &
aw g

awrfy wglaa  gd a0 faae
oY auré ¥ § war fzdr

ot v wor feww v fa o
sty §, ¥ fades v wigar g
T Y S A G gur o faardl av
aFaT weré ¥ wfe gu § IaF arfaay
& fog agraar & Tigong wsdr € &
#few aweT warEgifes 9, I sy
g & gru 1 FAfa qrEc ®
groew ey Ad o wr § g o
Negr gk & § ovd swd &
WA AT qarar wyzar g f@ wAw
Farsif & figwrad wi § s o awgraar
n'kmm-rg’rﬁ Ft & wifgy
I ATIND @ §ow
fag ¢w axwoeT sam fear ity
wife 9 oz g § St agw it O
arii wie afenz § faasY Bt g
wft & F® o wlle B af B
ol W & g folre wew word
ary Wiy 1 fraver & forg off oy 3
wite gu § 3% afeatdd « gy fadvy
et fear o2 dhwfieal &, gfr & sy
¥ 4 ofere wrdew & wrak ¥ e
ot & gored 3wt et Hwr vy
W fedw waf f ot wife oh

APRIL 27, 2972
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whrsa ¥ gart Wl % afeer o
AT o0 W WY @ A @
wraw AT g dw @ e & fag
wge wIqvas § 1 98 @ o ge
g1 et § orarfn Jar & wiie g SR
% of@Erd #r FEd aftad & g
oy oY war & gre W, A ag ¥
M WX @ed ag W@ AW
wfasy & fag gard e ¥ a9 qO

T |

oF arg WX Fgar argar g
TA & wivafon Al ¥ 959 eew
2y ofam ad) § Sfer mfad)y & am
Wi Fmy oY ez wiaw gg @ K
wrafa vq ¥ famifglt ¥ st g9
oFaY) ¥ 7oadg WY AR UR[T 0%
gé qrd faaad &e gl & Prady
arfig afeg A @ gRA §) N
7% &Y wifd ¥ A A gU E AW OF
aga quAt wAw &Y g § wgon A
g & fag afr  afs A ok
O grd & feg w wifel & A
fa¥ 7 1 2 ¥ ¥t qgw Y wfowr §
farly w99t %1 g7 1857 HmaT @
gwtwwr fiear, 998 A o Wit ¥
b % oz vrgw A fog oo
3 wfraY & o ey & wlt X §
o IAEY OF 4T qAITAG WG W
e ST g Tt §1 ¥ A A
o & fo qr oY ¥ ¥ wwey ol
& a1 ger feg wrd ar fae o ol
agrge wrfirat § e dear & sr-
U NI IR Yar #
Ul wraw fod arif | qg aweier
LR L RICE R LR R R
& ok ¥ ac we owrer dar ¥ o
qut wfl <oy A ot wr sfomd W
WA § wmie waer & gy ¥
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wrd Jrfiaar ) frrmr e € W
e ¥ faqfgdl & e Qv ok
wday doar § 1 & xawr B s
fon wfsarg aft wrar e &
§ fradfy oody xodY amea W femr
TC WG W@ 1 gay Fral & qAy-
& agar AT S §F wrafer fadfy
A W § 4 AT & A ) Wy
FFAAN AT AT F A7
Frai Fam @ gre N =l
fadlw At §, St 2 & foay sree §
Wi IR AT IT FAR 91T g3
foart & fad dar &1 a5y &1 W
faq INa & qiw oAl & Ay 9T
a1 gyl & A9 9 W IIF, W 59
# 37 adf woht wfg

1 wedl & Arq warafa o, #
AT Al ot &1 wegarg wwar § fw
FEA W IIH Jqe ¥ gA W W
A @FEAT I WT AN @ wgEt W
FRGT WA E

ot g2 e (X) : wrAAT T
afs oY, fog¥ o wiT=r 2w &
queqr qr, wonfadl & gaw awr
faQdy aof & zE & TAR gAY
e 3 7@ qw wr g fear £
Wq ITLHT §AT WIXAT T X qpOAr
T #Y wreaLr AFT AT g7 qFA
Wi qg A&t wrar wa aifieerT
gk 3w qT gwar fer WC g9 A
daar ¥ W qETAT TFT TS YET-
fiear | aad gu ¥ ) waw fog oA
YaTsasi, suTA W e T w9 o
W oy awrd @ e I¥ & o Qg
£ ¥ T wet sfw fe ool
fierg gt & 3wt Pr wiwfal W
oft ags fgear frar § 1 Ao, w W
gettey § fie ot Sy ok wriy s Y

VAISAKHA 7, 1894 (S4KA)
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2 T a5t SAwr Y ot § 1 A
g AMA AT W AL o
IR WAl &Y YT w1 § 4% 9a,
1§, At Qi Arel anfE, oA A
S 7 AT AT q¢ AN AT qra W
ardt § 1+ Wi ag wafag ar § fw
g3 vargrax gieam, wifegrdr ol
oda ofa & §3 §, I aqd
1 aTH O e A fear orar §0
cafad dv sgr d o oY wadd
% g a1 fard @ & ward § 9A
w1 AWT qgraT AT W) Iawr gie-
arel 7 ofY 3@T wF ) gAw W qfce
aix FdAAE § faae W@ § agt Ty,
w1z, It i 2fpaY & Ifa daeme
AE7 vgar § o fagT asay A wd
2 su3 g glaur w1 g gawry @ar
4

st axg & @Y fafed) Yekw gl
& Ngfe ava g i § A W
&l #1 § onely & o qw 98w &
&7 &\ oo & fag & wgrar N
A &war g, W gEwAS sww F wmar
§; a3t & Fafed) A2z wome A dwa
Aur oflr g @it B X Q foad
g @Y A& S o f wik
qfrflat ) afr & & Jw gE
§ fr Ot weite a7 @Y faferdh & sranal
&t &t a1 ar gfafal &1 &
grary sl ofar § v dw-
waT aw § Fad qrl W wnv g,
Wi 1948 &Y Ay ¥4

MR.CHAIRMAN : If the hon. Mem-
ber wants, he may continue for two or
three minutes tomotrow.

18.30 hrs.

The Lok Sabha then adfoutned 1ill Eleven
of the Clock om Friday, April, 28, 9721
Vaisakha 8, 1594 (Sakg).
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